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REPORT OF THE ENVIRONMENTAL ENGINEER, TSPCB, REGIONAL OFFICE,
NALGONDA (RESPONDENT NO.2) DATED 21-02-2022 IN O.A. NO. 90 OF 2021
FILED IN THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE,
CHENNAI BY SRI JALAGAM NAVEEN KUMAR AGAINST THE POLLUTION
PROBLEMS OF PARBOILED RICE MILLS LOCATED IN KOMARABANDA (V),
KODAD (M), SURYAPET DISTRICT.

It is to submit that, Sri Jalagam Naveen Kumar, Komarabanda (V), Kodad (M), Suryapet
District has filed O.A.No. 90 of 2021 in the Hon'ble National Green Tribunal (NGT),
Southern Zone, Chennai against the pollution problems caused by parboiled rice mills

(11 Nos) located in the area.

The TSPCB has submitted status report dated 13.09.2021 to the Hon’ble NGT.

The Hon'ble NGT vide Order dated 16.02.2022 has directed the concerned parties to file
their respective reports before the Tribunal on or before 23.02.2022 by e-filing and
posted the matter for hearing on 25.02.2022.

In this regard, the point wise reply to the issues raised in the Hon'ble NGT Order has

been submitted as below:

1) Status of implementation of Closure Orders issued by the Board:

It is to submit that the TSPCB has issued closure orders to all the 10 units and also
addressed letters to the TSSPDCL to disconnect the power supply.

Further, the Telangana State Southern Power Distribution Company Limited (TSSPDCL),
Suryapet District vide letter dated 21.02.2022 has informed that they have disconnected
the power supply to the units on 29.04.2020. The TSSPDCL has enclosed letters dated
30.04.2020 of the Revenue Divisional Officer, Kodad who has stated that huge quantity
of paddy from IKP and PACS Centres at Mandal level are arriving to the tagged mills for
deposition and fuﬁher climatic conditions are also not good and if any rains occurred
there will be a big damage to the concerned who brought paddy to the tagged mill
points and requested to consider the representation of the millers to reconnect the
power supply to the mills in view of Lockdown as the process of unloading paddy
(Custom milling rice) in the mills is going on and which is very essential at this moment.
Subsequently, the Collector (Civil Supplies), Suryapet District has further requested
power supply to the rice mills to unload the paddy in view of the Covid-19 emergency
situations. As per the directions of the District Authorities, the TSSPDCL has restored

the power supply. Copy enclosed as Annexure — 1.
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2) Status of compliance of directions issued on 07.07.2021.

The Board Officials again inspected the rice mills to verify the compliance of the

directions dated 07.07.2021 and also conducted the Air & Water quality monitoring on

28.12.2021. The status of the non-compliance of the directions by each rice mill is as

follows:

S.

No.

Name of the Rice Mill

Status of Non-Compliance of directions

dated 07.07.2021

|

M/s. Raja Rajeshwara Parboiled Rice
Industries & Exports Ltd., Sy.No.
185/5, Komarabanda (V), Kodad
(M), Suryapet District. (R-4)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not laid metal Roads/CC road.

the

M/s. Sri Venkateshwara Rice
Industries Pvt Ltd, Sy.No.242/4,
Komarabanda (V), Kodad (M),
Suryapet District. (R-5)

> Not carrying out water spraying on
approach road from Highway to mill.

> Partially laid metal Roads/CC road.

the

M/s. Lakshmi Ganesh Parboiled Rice
Industry, Sy. No. 230/1A,
Komarabanda (V), Kodad (M),
Suryapet District. (R=-6)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not laid metal Roads/CC road.

the

M/s. APR Rice Industry, Sy.No.242
& 243, Komarabanda (V),Kodad
(M),Suryapet District.(R-7)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not laid metal Roads/CC road.

the

M/s. Sri Bhuvaneshwari Parboiled
Modern Rice Mill is, Sy.No. 230/1A &
230/2, Komarabanda (V), Kodad
(M), Suryapet District. (R-8)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not carrying out water spraying in
premises to control fugitive dust.

» Not laid metal Roads/CC road.

the

the

M/s. Raja Rajeswari Parboiled Rice
Industries, Sy. No. 193/1,
Komarabanda (V), Kodad (M),
Suryapet District. (R-9)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not laid metal Roads/CC road.

the

M/s. Sri Kanakamahalaxmi
Parboiled Rice Mill, Sy.No.185/2,
185/3, 185/4 & 185/5
Komarabanda (V), Kodad (M),
Suryapet District. (R-10)

The industry is sick and not in operation.

M/s. Sri Padmalaya Parboiled Rice
Industry is located at Sy.No. 232,
Komarabanda (V), Kodad (M),
Suryapet District. (R-11)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not carrying out water spraying in
premises to control fugitive dust.

> Not laid metal Roads/CC road.

the

the

M/s. Sri Raghavendra Swamy
Parboiled Rice Industry, Sy.No.
234/1 & 242/4, Komarabanda,
Kodad (V&M), Suryapet District.
(R-12)

> Not carrying out water spraying on
approach road from Highway to mill.

> Not carrying out water spraying in
premises to control fugitive dust.

> Not laid metal Roads/CC road.

the

the




>

10 | M/s. Sri Venkata Lakshmi Parboiled ' » Not carrying out water spraying on the |
' Rice Mill, Sy. No. 243, | approach road from Highway to mill. 1
' Komarabanda (V), Kodad (M),
' Suryapet District. (R-13) - » Not laid metal Roads/CC road.
C11 T;M/s. Sri Venkataramana Parboiled  » Not carrying out water spraying on the |

Modern Rice Mill, Sy No. 230/1A & | approach road from Highway to mill.

1 230/2, Komarabanda (V), Kodad |

- (M), Suryapet District. (R-14) ~ Not carrying out water spraying in the |
premises to control fugitive dust

‘f ' > Not laid metal Roads/CC road.

3) Status of Metal/CC Roads within the premises as on 28.12.2021.

Name of the Rice Mill

Status of the compliance

- M/s. Raja Rajeshwara Parboiled Rice Industries | :

& Exports Ltd., Sy.No. 185/5, Komarabanda (V),

- Kodad (M), Suryapet District. (R-4)

Not laid metal Roads/CC road.

' M/s. Sri Venkateshwara Rice Industries Pvt Ltd, |
' Sy.No.242/4, Komarabanda (V), Kodad (M), |
- Suryapet District. (R-5) |

Partially laid metal Roads/CC |
road.

- M/s. Lakshmi Ganesh Parboiled Rice Industry, y
- Sy. No. 230/1A, Komarabanda (V), Kodad (M), |
' Suryapet District. (R-6) |

Not laid metal Roads/CC road.

"M/s. APR Rice Industry, Sy.No.242 & 243,
- Komarabanda (V),Kodad (M),Suryapet |
' District.(R-7)

Not laid metal Roads/CC road.

- M/s. Sri Bhuvaneshwari Parboiled Modern Rice
- Mill is, Sy.No. 230/1A & 230/2, Komarabanda
- (V), Kodad (M), Suryapet District. (R-8)

Not laid metal Roads/CC road.

| M/s. Raja Rajeswari Parboiled Rice Industries, | °
- Sy. No. 193/1, Komarabanda (V), Kodad (M),
' Suryapet District. (R-9) '

Not laid metal Roads/CC road.

- M/s. Sri Kanakamahalaxmi Parboiled Rice Mill, |
1 'Sy:N0:185/2, . 185/3,;  185/4 %+ & '185/5
' Komarabanda (V), Kodad (M), Suryapet District. |
| (R-10) ;

The industry is sick and not in |
operation. '

' M/s. Sri Padmalaya Parboiled Rice Industry is | »
located at Sy.No. 232, Komarabanda (V), Kodad |
' (M), Suryapet District. (R-11) ?

Not laid metal Roads/CC road.

' M/s. Sri Raghavendra Swamy Parboiled Rice
' Industry, Sy.No. 234/1 & 242/4, Komarabanda, |
' Kodad (V&M), Suryapet District. (R-12) |

Not laid metal Roads/CC road.

10|

M/s. Sri Venkata Lakshmi Parboiled Rice Mill, |
' Sy. No. 243, Komarabanda (V), Kodad (M), |
- Suryapet District. (R-13) %

Not laid metal Roads/CC road.

11

M/s. Sri Venkataramana Parboiled Modern Rice | .

Mill, Sy No. 230/1A & 230/2, Komarabanda (V),

- Kodad (M), Suryapet District. (R-14)

Not laid metal Roads/CC road.




4) Status of Air Quality Monitoring. @

Name of the Rice Mill

| S
[ _ |
' 1 | M/s. Raja Rajeshwara Parboiled Rice Industries |
| & Exports Ltd., Sy.No. 185/5, Komarabanda (V) |
| Kodad (M), Suryapet District. (R-4)

{
i

" Status

The Board Officials conducfé?r;
AAQM on 28.12.2021 and the |
RSPM found as 86 pg/m’ against

' Board standard of 100 pg/m’, the

1502 found as 4.4 pg/m’ against.
180 pg/m® and NO2 found as 20
' pg/m* against 80 pg/m-. -

' The Board officials  conducted '
| Stack Monitoring toO the 4 TPH
| Boiler and the SPM found to be 99

' mg/Nm® against Board standard |
| 115 mg/Nm”.

2 M/s. Sri Venkateshwara Rice Industries Pvt Ltd,
| Sy.No.242/4, Komarabanda (V), Kodad (M), |
' Suryapet District. (R-5) l

The Board Officials conduc’tzd:
AAQM on 28.12.2021 and the |

' RSPM found as 83 pg/m’ against |

Board standard 100 pg/m°, the

' 502 found as 4.2 pg/m’ against
180 pg/m’ and NO2 found as 18
' ug/m’ against 80 pg/m”. -

' The Board officials  conducted |
' Stack Monitoring to 12 TPH Boiler |
and the SPM found to be 102/
' mg/Nm® against Board standard |
' 115 mg/Nm”.

3 [M/s. Lakshmi Ganesh Parboiled Rice Industry, |
| ' Sy. No. 230/1A, Komarabanda (V), Kodad (M), |
' Suryapet District. (R-6)

The Board Officials conduEtwéd—?
AAQM on 28.12.2021 and the |

' RSPM found as 90 pg/m’ against

| Board standard 100 pg/m’, the |

' 502 found as 4.8 pg/m’ against |

80 pg/m* and NO2 found as 23 |
ug/m® against 80 pg/m’.

The Board officials  conducted |
Stack Monitoring to 2.5 TPH Boiler |

fand the SPM found to be 97
' mg/Nm* against Board standard |
115 mg/Nm’.

4 |M/s. APR Rice Industry, Sy.No.242 & 243, |
' Komarabanda (V),Kodad (M),Suryapet |
' District.(R-7)

The industry was not in operation—;
due to Boiler maintenance. 1

5 , M/s. Sri Bhuvaneshwari Parboiled Modern Rice |
' Mill is, Sy.No. 230/1A & 230/2, Komarabanda |
| (V), Kodad (M), Suryapet District. (R-8)

The Board Officials conducted;
AAQM on 28.12.2021 and the

' RSPM found as 92 pg/m’ against |
' Board standard 100 upg/m®, the

' 502 found as 4.8 pg/m® against |
' 80 pg/m® and NO2 found as 22
' pg/m’ against 80 pg/m’. ‘

' The Board officials  conducted |
| Stack Monitoring to 2.5 TPH Boiler |

and the SPM found to be 100 |

' mg/Nm*® against Board standard |
| 115 mg/Nm°. ‘




&

6 | M/s. Raja Rajeswari Parboiled Rice Industries, During inspection the AAQM and |
' Sy. No. 193/1, Komarabanda (V), Kodad (M), @ Stack monitoring was not carried |
Suryapet District. (R-9) 'out as the industry is operating
‘ 'Raw rice milling only and the
boiler was not in operation. '

-7 | M/s. Sri Kanakamahalaxmi Parboiled Rice Mill, | The industry is sick and not in
Sy.No.185/2, 185/3, 185/4 &  185/5  operation. |
- Komarabanda (V), Kodad (M), Suryapet District. |
' (R-10) |

8 | M/s. Sri Padmalaya Parboiled Rice Industry is @ The industry was not in operation
located at Sy.No. 232, Komarabanda (V), Kodad ' as the wunit is carrying out
- (M), Suryapet District. (R-11) ' maintenance works of the mill.

9 M/s. Sri Raghavendra Swamy Parboiled Rice | During inspection the AAQM and |
- Industry, Sy.No. 234/1 & 242/4, Komarabanda, @ Stack monitoring was not carried |
- Kodad (V&M), Suryapet District. (R-12) out as the industry is operating |
' Raw rice milling only and the |
boiler was not in operation.

10 | M/s. Sri Venkata Lakshmi Parboiled Rice Mill, The industry was not in operation |
1 ' Sy. No. 243, Komarabanda (V), Kodad (M), ' due to Boiler maintenance.
| Suryapet District. (R-13) -

- 11 ' M/s. Sri Venkataramana Parboiled Modern Rice | The industry was not in operation |
Mill, Sy No. 230/1A & 230/2, Komarabanda (V), | as the wunit is carrying out
Kodad (M), Suryapet District. (R-14) - maintenance works of the mill.

5) Present Status.

a) Closure Order: Permanent Revocation issued or still on Temporary

Revocation, if so, why?

The Board reviewed the status of compliance of the directions of the rice mills
and issued Extension of Temporary Revocation of Closure Orders for a period of
3 months stipulating directions vide order dated 27.01.2022.

In spite of non-compliance by the units, the power connection was restored due
to the custom milling of rice is going on, which is very essential at this moment
because huge quantity of paddy was received from IKP and PACS Centres at

Mandal levels.

b) Directions compliance: Whether all directions are complied or not, if

not, why. What action taken for non-compliance of directions?

The Board has reviewed rice mills in the meeting held on 18.01.2022 and
observed that the rice mills have not complied with some of the directions issued
in Board order dated 07.07.2021. The Board has forfeited 50% of the Bank



©,

Guarantee i.e., an amount of Rs.50,000/- of each rice mill for noncompliance of

Board directions.

It is to submit that the Board has issued the following further directions to the
industries vide Extension of Temporary Revocation of Closure Orders dated 27.01.2022
for a period of 3 months for carrying out production activity due to prevailing milling

season stipulating certain conditions including the following: -

1. The industry shall lay metal roads / CC roads within the premises within one

month.

2. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

3. The industry shall immediately start spraying of water on the approach road

from highway to avoid dust nuisance during the vehicular movement.

4. The industry shall submit Bank Guarantee of Rs.50,000/- recouping amount of
Bank Guarantee forfeited in favour of Member Secretary, TSPCB, Hyderabad
towards compliance of CFO conditions / directions with a validity for one year
within One week and shall extend the same from time to time till further
orders from the Board.

Copies of the Board Orders dated 27.01.2022 are enclosed as Annexure — 2 to 11.

It is submitted that the Board will monitor the industries regularly for the compliance
towards air and water pollution control.

DATE: 21.02.2022.

Place: NALGONDA. X s
0@\ @W‘\_&

ENrVIRONM_ENTAL ENGINEER

ENVIRONMENTAL ENGINEER
T.S. Pollution Contro! Board,
Regional Office, Nalgonda.



SOUTHERN POWER DISTRIBUTION COMPANY OF T.S.LIMITED

From @ To ) )
Asst. Divisional Engineer, The Divisional Engineer Operation:
TSSPDCL Operation: TSSPDCL,

Kodad Huzurnagar

Lr No.Asst.Divisional Engineer /Qperation/Kodad/F.No./ D.No. 2902 / 21, Dt. 01.02.2022.

Sub: - TSSPDCL - Operation — Sub Division - Kodad- Providing of information for disconnection of
Power supply to 10No's Parboiled Rice mill in Komarabanda village in Kodad - Details of
Power disconnection Submission of Details - Regarding.

Ref:i- 1) Lr.No.55139/PCB/RO-NLG/CFO/2021 Dt:04.09.2021.

2) Lr.No.ADE/OP/Kodad/D.Na.42/19. Dt: 29.04.2020

3) Lr.N0.G/374/2020, Dt: 30.04.2020.

4) Lr.No.CS7/339/2020, Dt: 16.05.2020.

5) Lr.No0.CS7/339/2020, Dt: 15.06.2020.

6) Lr.No.CS7/339/2020, Dt: 15.07.2020.

7) Lr.No.CS87/339/2020, Dt: 16.08.2020.

8) Order.No.NLG-213 to 221/TSPCB/UH-V/TF/2020 Dt.25.08.2020

9) Lr.No.CS7/339/2020, Dt: 19.11.2020.
10) Endt.No.SE/OP/SRPT/DE (T&C)/AE(C)/F.No./D.No.885/21, Dt.24.12.2020.
11) Order.No.NLG-218 & others/TSPCB/UH-V/TF/2020 Dt.11.01.2021.
12) Order.No.NLG-219 & others/TSPCB/UH-V/TF/2020 Dt.07.07.2021.

x & x X X

It is to submit that as per the ref (1) Telangana State Pollution Control Board Regional oflice
Nalgonda asked for disconnection of power supply to 10No's Parboiled Rice mills in Komarabanda Village
of Kodad.

In this regard it is to submit that officials of TSSPDCL Kodad Sub-Division has disconnection of
Power supply to 10No's Parboiled Rice mills in Komarabanda Village of Kodad vide ref (2).

As per directions of District authorities vide ref (3) to (7). Revenue Divisional Officer, Kodad and
Collector (CS) Suryapet, requested for extension of power supply to 10No's Parboiled Rice mills, as the
custom milled rice have been unloaded at tagged mills and the process is going in the view of lock down and
covid-19 situations.

Hence the TSSPDCL Operation Kodad Sub-Division restored power supply to Parboiled Rice mills
in Komarabanda as per the instructions of District authority's suryapet.

Operation: Kodad

gOpy subm'!ucd to the Superintending Engineer, Operation, TSSPDCL, Suryapet
opy submitied to the Environmental Engineer, T.S Pollution Control Board, Regional office Nalgonda.

Scanned with CamScanner
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Kodad PRBM disconnection letter
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Ravi Teja <rvtejal1@gmail.com> Mon. Feb 21, 2022 at 4:33 PM
To: tspcbronig@gmail.com
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From To

Asst Divisional Engineer. @ The Superintending Engineer
Operation: TSSPDCL Operation:TSSPDCL
Kodad Suryapet

Lr No:-ADE/Operation/Kodad/F No : Pollution /D.No. W3- /19. Dt. 4.0k . 290,
b T \
Sir.

Sub: - Elecy-Operation — Kodad Sub-Division- The following HT Services of Komarabanda Village,

Kodad Mandal, Suryapet District- Disconnection of Power Supply — Report- Submitted-Req-
Reg

Ref:- 1) Order.No.NLG-1110/TSPCB/ZO/RCP/LH/2019-712 D1.08.07.2019, 1226,1232,
12221220, 1230.1218. 1216,1224.1228 D1.10.12.2019.

®* k¥ k %

Adverting to the reference cited, the following information is herewith submitted to the HT Services

disconnection of power supply on 29.04.2020 in Komarabanda Village, Kodad Mandal, Suryapet District
as detailed below.

W.No HT Service No Name of the Industry Disconnection Date
P Spt-578 M/s.Sri Venkata Ramana PBRM 29.04.2020
72 $pt-955 M/s.Rama Krishna PBRM (Laxmi

'\ Ganesh PBRM) 29.04.2020
r 3 \ Spt-345 M/s.Padmalaya PBRM 29.04.2020
W 4 x\ Spt-339 M/s.Raja Rajeswari PBRM 29.04.2020
:ﬁ 5 Spt-680 M/s.Samrajya laxmi Rice Industries | 29.04.2020
L0 Spt-336 M7s.Sri Venkata Laxmi PBRM 29.04.2020
! M/s.Ramco PBRM (Sri Venkateswara

- SPLA92 | pice Industries) 29.04.2020
l 8 Spt-1094 M/s.Bhuvaneswari PBRM 29.04.2020
: 9 Spt-1095 M/s.Ragavendra PBRM 29.04.2020
::” 0| Spt-1093 M/s.Kanaka Mahalaxmi PBRM 18.02.2020

This is submitted for favour of information and for taking further necessary action please.

Yours faithfully

Operation: TSSPDCL
Kodad

Copy submitted to the Divisional Engineer/ Operation/ Huzurnagar for favour of information

Scanned with CamScanner
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¥ FROM
- 5ri L.Kishcre Kumar, — : il i '
Revenue Divisionat Officer, e e,
) Kodad. Operation,
s TSSPDCL, Near Eenadu Office,
Suryapet.
G- Lr.No.G/374/2020, Dated:30.04.2020
sub:-  COVID, 19 - Suryapet District - Kodad Division - Not to disconnect
the p.ower supply for fifteen days to specified mills situated in the
‘ premises of Komarabanda Village of Kodad Mandal - Requested -
oy 11ivor Res.
27 ot gRefizg o 1. The Additional Cellecter, Suryapel
v P Procgs.No.CS7/339/2019-20  Rabi, Dated:12.04.2020
(Revised Order 0.V, Dated:29.04.2020).
2. Representation rcceived from Managing Partner of Sri
stnkata Ramane Par Boiled Modern Rice Mill, Komarabanda
Village, Kodad and (08) authorities of other rice mills,
Dated:29.04.2020.
&&&
I invite kind attention to the subject and reference cited 2™ above wherein the
Managing Partner of Sri Venkata Ramana Par Loiled Modern Rice Mill, Komarabanda Village,
Kodad and (08) other rice mills(as shown telow) association were submitted individual
representations stating that, Electricity Department “disconnected the power supply”
due to non fulfilment of conditions of Pollution Control Board and on following the instruction
of district officials Custom Milleci Rice have to be unloaded at tagged mills and the process is
going on at present and in view of Lock Down, they requested to 'grant fifteen days permission |
to complele the mincr works and to fuifil complete conditions of PCB.
The details of mills are as shown below:-
P o ) 1. Sri Venkata Ramana Par Boiled Modern Rice Ailt r
AE/TECH! Raja Rajeswari Par Boiled Rice Industry

Padmalayé Rice Industries
Lakshmi Ganesh Rice Corporation(Lakshini Ganesh Par Boiled Rice Industry)

JEO/ADH

IAC/CASH

2
3
4
QA 5. Sri Bhuvaneshwari Rice Corporation
"} 6. Sri Venkateswara Rice Industries Private Limited

7

8

9

Hﬁﬂ?—— . APR Rice Industry
'8. Sri Venkata Lakshmi Par Boiled Rice Mill and
. 5ri Raghavendra Swamy Par Boiled Rice Industry
In this connection, it is to submit that, huge quantity of paddy from IKP and PACS
Centres at Mandal level are arriving to tagged mills for deposition and further present

climatic conditions are also not good and if any rains occurred there will be a big damage to

the concerned, who brought paddy 1o tagged (il points.
Therefore, | enclose herewith the refcrence 2™ cited above and request to consider

the representation of the millers for granting fiftcen days permission, to “reconnect the

pow/er supp y"” to the above shiown mills situated in the premises of Koinarabanda Village of
Kodad Mandal in view of lock down, as the process of unloading paddy(CMR) in the mills is

going on and which is very essential at this morment.
. Yours faithfully,
u?

o

]
Revenue Divisional Officer,
Kodad
Copy submitted to the District Collector, Suryavet for favor of kind information.
Copy submitted to the Assistant Director, Electricity, Suryapet for faver of kind information.
Copy to Deputy Executive Engineer, Clectricity, Huzurnagar for informaticn.
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GOVERNMENQTELANGANA
CIVIL SUIPPLIES DEPARTMENT

OFFICE OF THE COLLECTOR (CS), SURYAPET :: SURYAPET DISTRICT.

From: To
Sri D. Sanjeeva Reddy, The Superintending Engineer
Collector (CS), ™~ Operation, TSSPDCL
Suryapet . Near Eenadu office
Suryapet.
Ref. Lr. No. CS7/339 /2020, Dated: |4 .05.2020
Sir = RS s s

Sub:-Civil Supplies Department Suryapet - Kodad Division - Heavy

—

T ——

paddy harvesting in Suryapet District due to COVID -19 the
farmers unable to sell their paddy in the open market, the same
is purchased and unloaded in the Parbolled Rice mills of
LSuryapet: District including Komarabanda Parboiled Rice Mills -
Request to reconnect the power supply of Komarabanda

Parboiled Rice Mills for further (30) Days in view of COVID-19
Emergency Situations - Reg.

Ref:- 1.Proceedings of the Addle. Collector, Suryapet vide

Nn.CS7/339/2019-20.

2. Repn of (9) rice millers of Komarabanda Village of Kodad
Mandal, Suryapet District.

&&&

1 invite your attentlon to the reference and sub]ect cited and fo
inform that due to COVID-19 situation, the Government of Telangana

issued orders to purchase the paddy from the farmers of Suryapet

.

- District and in§tructed to send paddy to Parboiled rice mills in the
d Dlstnct Includmg Komarabanda (9) rice mills. Accordingly the following

rice mills taggmg order issued 6,45,000 Qtls out of which 4,21,680
Qtls unloaded, the remaining to be unloaded 2,23,320 of paddy . The
millers were stopped the unloading of paddy today onwards i.e

16.05.2020 due to disconnection of power supply of their mills. The
details are as shown below:

S.L [ Name of the Mill __|Quantity [Paddy |Balance
“jaliotted” ™ | received |to be
in Qtls. till  now | unloaded
in Qtls. | in Qtls.
1 Sri  venkataramana PBRM | 60,000 34,000 N
.| Komarabada )
2 |Raja  Rajeswari. , PBRI|60,000 |0 .. o
komarabanda ) 2 N
37 [Padmalaya  Rice. Incustries 60,000 |37,900 | o ¥
199n{nn3 0 \Koroarabad =
10404427 : 4 LaxmiGanesh Rice Corporation | 60,000 58,000
T3 Komarabanda
5 [Sri___ Bhuvaneswari __ Rice|60,000 36,520 | it

e
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Corporation komarabanda | W
\6 lSrip Venkateswara Rice!l,Z0,000 1,00,000 \;‘
\‘ Industries PVE Itd.,\ @ | b
Komarabanda
\i \APR Rice Industry | 60,0607 | 30,220
Komarabanda ‘
8 \Sri Venkatalaxmi  PBRM ! 1,05,000 | 92,500
Komarabanda — -‘
9 \Sri Raghavendra Swamy PBRI| 60,000 |32, ‘
Komarabanda

In view of the above position, it is to inform that huge quantity of
paddy from IKP and PACS Paddy Puichased Centers are arriving to the
above mills in view of the COVID - 19 / Lockdown the ‘above mills are
mandatory to unload the paddy. In the reference 2nd cited the (9)_ millers
are informed that they fulfill the conditions of the Pollution Control Board but

due to Lockdown, the officials of the Pollution Control Board are unable to
check the mills. Hence they are requested to sup

ply the power further (30)
days.

Therefore, 1 enclose herewith the reference 2" cited above and

request to consider the representation of the millers for gre?ting further (30)
days permission to reconnect the power supply to the above shown mills of
Komarabanda village of Kodad Mandal Suryapet District in view of the Lock
down, as the process of unloading paddy in the rills is going on and which

is very essential at this movement,
Yours f; Sr[ju“y
&:g I |

A

. Surya
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GOVERNMENT OF TELANGANA
CIVIL SUIPPLIES DEPARTMENT

OFFICE OF THE COLLECTOR (CS), SURYAPET :: SURYAPET DISTRICT.

From: To
Sri D. Sanjeeva Reddy, /Zf The Superintending Engineer
Collector (CS), ‘ Operation, TSSPDCL
Suryapet - Near Eenadu office

Suryapet.

Lr. No. CS7/339 /2020,

Sir

J

i L

Dated: 15 .06.2020

Sub:-Civil Supplies Department Suryapet - Kodad Division — Heavy
paddy harvesting in Suryapet District due to COVID -19 the
farmers unable to sell their paddy in the open market, the same
is purchased and unloaded in the Parboiled Rice mills of
Suryapet District including Komarabanda Parboiled Rice Mills -
Request to reconnect the power supply of Komarabanda
Parboiled Rice Mills for further (30) Days in view of COVID-19
Emergency Situations - Reg.

Ref:- 1. This office Lr.No.CS7/339/2019-20, Dated: 16.05.2020.

2. R/o (9) rice millers of Komarabanda Village of Kodad Mandal,
Suryapet District.

/ _&&&.

i invite your attention to the subject cited, vide reference cited
has requested to give permission for (30) days power supply to below
shown (9) rice‘ mills of Komarabanda village , Kodad Mandal Suryapet
District as per request without any interruption power supply has given
to their mills for unloading the CMR paddy of 1060000 quintals in Rabi
2019-20 season and now due to COVID-19 situation the Goyernm.ent»
of India and Government of Telangana have given orders to speed up-
for delivery of Custom Milling Rice for Kharif and Rabi 2019-20 season
to Food Corporation of India and the belqw shown rice mills has due to
deliver CMR to FCI for Kharif and Rabi 2019-20 season, The details are

as shown below:

SI.No. . Name of the Mill

1 Sri venkataramana PBRM Komarabada, Kodad

\in23 n:Raja Rajeswari PBRI komarabanda, Kodad

2

=~37 | Padmalaya Rice Industries Komarabada, Kodad

47| Laxmi Ganesh Rice Carporation Komarabanda, Kodad

5 | Sri Bhuvaneswari Rice Corporation komarabanda, Kodad

6 | Sri Venkateswara Rice Industries Pvt. Ltd., Komarabanda

=7 APR Rice Industry Komarabanda, Kodad

"8/ | Sri Venkatalaxmi PBRM Komarabanda, Kobid Fomi el

9 Sri Raghavendra Swamy PBRI Komarabanda, Kodad  ° R
5 > A ’ L |

gLy
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In view of the above position, the above shown rice millers has
submitted again one representation that the Pollution Control board officials
have been inspected their mills on 11.06.2020 and it will be late for getting
clearance from pollution control board. If power supply permissior. given for

another (30) day time to their mills they will deliver the Custom Milling Rice
for Kharif and Rabi 2019-20 season to Food Corporation of India.

Therefore, 1 enclose herewith the reference 2" cited above and
request to consider the representation of the millers for grating further (30)
days permission to reconnect the power supply to the above shown mills of
Komarabanda village of Kodad Mandal Suryapet District in view of the
COVID-19 to speed up for delivery of Custom Milling Rice Kharif and Rabi

2019-20 season to Food Corporation of India and which is very essential at
this movement.
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GOVERNMENT ()jg’ELANGANA

CIVIL SUIPPLIES DEPARTMENT ;
OFFICE OF THE COLLECTOR (CS), SURYAPET :: SURYAPET DISTRICT.

From: To '
Sri D. Sanjeeva Reddy, The Superintending Engineer
Collector (CS), Operation, TSSPDCL
Suryapet Near Eenadu office
Suryapet.
- Lr. No. CS7/339 /2020, Dated: 15 .07.2020
S'\r-

Sub:- Civil Supplies Department Suryapet - Kodad Division - Heavy

: paddy harvesting in Suryapet District due to COVID -19 the
farmers unable to sell their paddy in the open market, the same
is purchased and unloaded in the parboiled Rice mills of
Suryapet District including Komarabanda parboiled Rice Mills -
Request to  reconnect the power supply of Komarabapda
Parboiled Rice Mills for further (30) Days in view of COVID-19
Emergency Situations - Reg.

Ref:- 1. This office Lr.N0.CS7/339/2019-20, Dated: 16.05.2020 &
16.06.2020.

2. R/o (9) rice millers of Komarabanda Village of Kodad Mandal,
Suryapet District.

&8 &

I invite your attention to the subject cited, vide reference cited has
requested to give permission for (30) days power supply to below shown (9)
rice mills of Komarabanda village , Kodad Mandal Suryapet District as per
request without any interruption power supply has given to their mills for
unloaded the CMR paddy of 1590000 quintals in Rabi 2019-20 season and
now due to COVID-19 situation the Government of India and Government of
Telangana have given orders to speed up for delivery of Custorn Milling Rice
for Kharif and Rabi 2019-20 season to Food Corporation of India and the
below shown rice mills has due to deliver CMR to FCI for Kharif and Rabi
2019-20 season. The details are as shown below:

E_T_No_ i Name of the Mill |
- 1 Sri venkataramana PBRM Komarzbada, Kodad
|2 Raja Rajeswari PBRI komarabanda, Kodad
o padmalaya Rice Industries Komarabada, Kodad
| Laxmi Ganesh Rice Corporation Komarabanda, Kodad
| Sri Bhuvaneswari Rice Corporation komarabanda, Kodad g
|rSri Venkateswara Rice industries Pvt. Ltd., Komarabanda \
| APR Rice Industry Komarzbanda, Kodad
"Sri Venkatalexmi PBRM Komarabanda, Kodad
| Sri Raghavendra Swamy PBRI Komarabanda, Kodad

wolol~|ojnlsiw
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GOVERNMENT OF TELANGANA
GiE CIVIL SUIPPLIES DEPARTMENT
i ICE OF THE ADDL. COLLECTOR (CS), SURYAPET DISTRICT.

Ady To
Ag Sanjeeva Reddy, @ The Superintending Engineer
dl. Collector (CS), Operation, TSSPDCL.

Suryapet Near Eenadu office
Suryapet.

Lr. No. CS7/339 /2020, Dated: 16 .08.2020

Sir

Sub:-Civil Supplies Department Suryapet - Kodad Division — Heavy
paddy harvesting in Suryapet District due to COVID -19 the
farmers unable to sell their paddy in the open market, the same
is purchased and unloaded in the Parboiled Rice mills of
Suryapet District including Komarabanda Parboiled Rice Mills -
Request to reconnect the power supply of Komarabanda
Parboiled Rice Mills for further (30) Days in view of COVID-19
Emergency Situations - Reg.

Ref:- 1. This office Lr.No.CS7/339/2019-20, Dated: 16.05.2020 &
16.06.2020, 15-07-2020.

2. R/o Kodad Rice, Ground Nut Oil Millers & Dealers Association
Kodad, Suryapet District, Dated: 16.08.2020.
&&& e
I invite your affention to the subject cited, vide reference cited has
requested to give permnssnon for (30) days power supply to below Shown (7) |
nce mllls of Komarabanda village , Kodad Mandal Suryapet Dlstrlct as per
request w1thout any mterruptlon power supply has gwen to thelr muls for
unloaded the CMR paddy of 1590000 qumtals |n Rabl 2019 20 season and'
| now due.to COVID 19 sutuatlon the Governme'\t of Ind|a and Government of |
“Telangana have jiven orders to speed up for dehvery of Custom Milling Rice '
for Khanf and.Rabi 2019- 20 season to Food Corporation of India and the
beloy.' shown nce mills, has due to deliver CMR to FCI for Kharif and Rabi
201 9:20 season. The detalls are as shown below:

! sl Name of the Mill 1

o

Sri venkataramana PBRM Komarabada, Kodad.,

| Raja RaJeswan PBRI Lomerabawda Koded

Padmalaya Rice Indusmes Komarabada Kodad

Laxmi Ganesh Rlce Corperation Komarabanda, Kodad

Sri Bhuvaneswari Rice Corporation komarabanda, Kodad

. =

APR Rice Industry Komarabanda, Kodad

\imm.zsul\,._.’z

Sri Raghavendra Swamy PBRI Komarabanda, Kodad

e e B e e St
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=== TELANGANA STATE POLLUTION CONTROL BOARD

___JELANGANA

—_— Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
“”' Phones : 040-23887500 Fax: 040 - 23887519
BY REGD. POST WITH ACK. DUE
ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987
Order No.NLG-239/TSPCB/TF/HO/2021- %7 % Dt: 27.01.2022
Sub : TSPCB - M/s. Raja Rajeshwara Parboiled Rice Industries &
cL B \ﬂ) » Exports Ltd., Sy.No.185/5, Komarabanda (V), Kodad (M),
e 2 e Suryapet District - Air (Prevention and Control of Pollution)
Amendment Act, 1987 - DIRECTIONS - Issued - Reg.
Ref : 1. CFO Order TSPCB/ZO/RCP/NLG/564/CF0O/2017- 1328, Date:
30.08.2017.
2. TSPCB, Z0 RCP Directions Order No. NLG-

564/TSPCB/Z0O/RCP/LH/2019 - 716 dated 08.07.2019.

3. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed
a case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

. Directions order No.NLG-23S/TSPCB/TF/HO/2021-441, dt.07.07.2021.

. Inspection of the industry by the Board officials on 28.12.2021.

. Hearing held on 18.01.2022.

S S

;b

1. WHEREAS, you are operating the industry located at Sy.No.185/5, Komarabanda
(V), Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 42 TPD.

2. WHEREAS, vide reference 1% cited, the Board issued renewal CFO&HWA to the
industry on dt.30.08.2017 with a validity peried upto 31.12.2021,

3. WHEREAS, vide reference 2"° cited, the Board issued directions to the industry on
08.07.2019 in connection with public complaints received from Sri Jalagam Naveen
and other residents of KLR Avenue, Komarabanda, Kodad Town.

4. WHEREAS, vide reference 3™ cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

U

WHEREAS, vide reference 4" cited, the Board issued directions to the industry on
07.07.2021.

6. WHEREAS, vide reference 57 cited, the Board Officials inspected the industry on
28.12.2021. During inspection, Sri O. Srinivas, Managing Partner of the industry was
present and accompanied. The compliance status of the industry is submitted as
below:

A). The Compliance of the industry on directions issued vide order dt. 07.07.2021 is
submitted as below:

S. | Directions Present status
No. |

1 %The industry shall comply with all the CFO conditions | Submitted below

2 | The industry shall regularly operate the ETP and the | During inspection, the ETP |

| treated waste water shall be used for onland for |is in operation and no |

irrigation within the industry's premises duly meeting | discharge of wastewater

the irrigation standards stipulated and shall not | was observed outside the
discharge any waste water outside the premises under | premises.

| any circumstances.

!




&

3 | The industry shall store the husk & husk ash in closed ! The industry has providedﬂ;
| rooms only and the husk room & ash room shall be % closed sheds for storage of
| designed accordingly. The industry shall not store the | husk & ash.
| husk & ash openly o L.

4 lThe industry shall not cause any air pollution / odour | Odour is not observed from ;_

‘ | nuisance / dust nuisance in the surrounding '\ the industry. "

i environment. i | o

1 5 {The industry shall carry out water spraying on the  Not complied

. ‘f;approach road from highway to Mill approach road to

\ | avoid dust during the vehicular movement. | A o)

[ 6 §The industry shall carry out water spraying within the ‘ Water sprinklers provided

| | industry premises to control fugitive emissions. | at ash room and manual

' | water sprinkling is carried

]. | out within the premises.

‘,r 7 | The industry shall lay metal roads / CC roads within the | The industry has not laid

'g premises within 3 months. " | metal roads /CC roads.

{ 8 | The industry shall dispose the boiler ash to brick | Complied

| manufacturing industries. e

i 9 | The industry shall maintain good housekeeping. Maintained g "
10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |

i validity period of one year within a week towards | Bank Guarantee of Rs.

i | compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |

* | validity from time to time till further orders of the Board. | dt.28.07.2021 with validity |

i ¢ period up to 21.07.2022.
B). Compliance of the industry on CFO Schedule-B conditions: CFO Order No.

TSPCB/Z0O/RCP/NLG/564/CFO/2017

- 1328, Dt: 30.08.2017 is as given below:

{

i

VS Lay Condition ' Compliance
. No | ;: o
Hr ok The industry shall take steps to reduce water | Complied
i | consumption to the extent possible and consumption |
; shall NOT exceed the gquantities mentioned below: |
‘! | S, | Water Quantity | g
|| No. | Consumption | %
| 1. | Process & | 39.0 KLD %
| washings
{ 2. | Boiler feed 5.0 KLD |
|\ 3. | Domestic 1.0 KLD ;
; Total 45.0 KLD i Ty
2 A sampling port with removable dummy of not less than | Complied
15cm diameter shall be provided to the stack at a
distance of 8 times the diameter of the stack from the
nearest constraint such as bends etc. A platform with
suitable ladder shall be provided below 1 meter of
sampling port to accommodate three persons with |
instruments. A 15 AMP 250 V plug point shall be
= provided on the platform”.
3 The emissions shall not contain constituents in excess | TSPCB, Zonal Lab, RC
; Qf the prescribed limits mentioned below. Puram officials conducted |
’ | | Chimney No. | Parameter ¥ Emission Stack monitoring of the |
| v | standards Boiler on 28.12.2021 and |
| (mg/NM?) the analysis results are |
| 1 &2 SPM | 115 enclosed. '
foA The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC?

standards of PMj, (particulate Matter size less than
100m) - 100 Og/m°; PM, s (Particulate Matter size less
than 2.50m) - 60 Og/m®; SO, - 80 Og/m’; NO, - 80
Cg/m?, outside the factory premises at the periphery of
the industry.

National Ambient Air Quality Standards of CPCB
Notification No.B29016/20/90/PCI-1, dated 18.11.2009
shall be complied.

The following noise level standards shall be comp
Noise Levels:

lied:

Standards for other parameters as mentioned in the |

|
{

Puram officials conducted |
AAQM on 28.12.2021 and |

the analysis
enclosed.

results are |



(22)

Day time (6 AM to 10 PM) -

75N68+1A) {

Night time (10 PM to 6 AM) - 70 dB (A) 1
] 5 | The industry shall not manufacture new products /| Complied 5
; excess capacity beyond the permitted capacity
3 mentioned in this order without obtaining CFE /CFO of ‘
! the Board. | ;
6 The industry shall regularly operate the ETP and the | During inspection, the ETP |
treated waste water shall be used for onland irrigation | is in operation and no |
within the industry’s premises duly meeting the ! discharge of wastewater
- irrigation standards stipulated and shall not discharge | was observed outside the
| any waste water outside the premises. premises.
7 | The industry shall store the husk & ash in closed rooms | The industry has provided
' only. The industry shall not store the husk & ash | closed sheds for storage of
| openly. husk & ash.
- 8 | The industry shall regularly operate Air Pollution Control | The industry has provided
| - Equipment i.e., Multi Cyclone dust collector provided to | Dust  bunkers (4No's),
- the husk fired boiler of capacity 4 TPH. Cyclone dust collector
’ followed by Wet scrubber
Lav . /] to 4 TPH husk fired boiler.
9 | The industry shall dispose the boiler ash to brick | Complied 5
manufacturing industries and ETP sludge shall used as a f
.. manure in the industry premises. ;
| 10 | The industry shall regularly carryout water sprinkling to | Provided water sprinklers !
. control fugitive dust emissions. | at the ash shed.
{ 11 | The industry shall install flow meters to measure the | Water meter provided at'
{ - actual water consumption; waste water generated, | Outlet of Bore well and 1
| treated & disposed and maintains a log register as per | ETP.
| the meter readings. ;
12 | The industry shall provide separate energy meter to the | Energy meter provided at
| air pollution control system & ETP and maintain a log | ETP.
register to record the readings. |
13 | The industry shall not cause any air pollution / odour | Odour is not observed |
| nuisance in the surrounding environment. from the industry. ﬁ
{14 ? The industry shall not discharge any waste water  During the inspection, no
| outside the plant premises under any circumstances. discharges were observed, |
15 | The industry shall file the water cess returns in Form - | -- 5
| | 1 as required under section (5) of Water (Prevention i
| “and Control of Pollution) Cess Act, 1977 on or before
' the 5th of every calendar month, showing the quantity |
| of water consumed in the previous month along with | g
| water meter readings. The industry shall remit w'ater'i
{ ' cess as per assessment orders as and when issued by ;
| the Board. ’
| 16 | The industry shall develop 10 mtrs thick green belt all | The industry has |
' along the boundary of the unit and in all the vacant | developed greenery to |
| | places within the plant premises with tall growing trees | some extent. However, the '
i - with wide leaf area, The area allocated for greenbelt | industry was directed to |
’ | shall not be less than 33 % of total area of industry and | develop green belt in |
| :shall have sufficient land at the rate of 1 Acre for 10 | vacant place within the
| kilo Litre of treated effluent discharge. premises.
17 | Qualified technical man power shall be employed tc | Complied
cperate the ETP. -
18 | The industry shall take all precautionary and safety @ Directed to Comply
1 measures during process operations. |
19 | The industry shall maintain good house keeping within | Maintained.
the plant premises. |
20 | The industry shall comply with all the directions issued @ Submitted above
| by the Board from time to time. i ot

Remarks:

1. The industry has obtained CFO from the Board vide order dated 30.08.2017 with
validity of 31.12.2021 for Parboiled Rice - 42 TPD. The industry has applied for
renewal of CFO and report submitted to Zonal Office, R.C. Puram.

2. During the inspection, it was observed that the industry is operating Parboiled Rice

activity.
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The industry is having ETP consisting of Collection cum equalization tank, Aeration
tank with coarse diffusers, Settling tank, Treated water collection tank. During the
inspection, it was observed that the ETP was in operation.

The industry is having husk fired boilers of capacity 4 TPH and provided Dust
bunkers (4No's), Cyclone dust collector followed by Wet scrubber as APCE to control
the stack emissions.

The industry has provided closed sheds for storage of husk and ash.

6. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No S0 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case far next hearing on 20.01.2022.

_ There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and alsc husk ash
emissions fram the Boiler stacks.

. The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

(i) Analysis results of the Samples of Effluents is as follows:

[T 2021 - 12352 | :| Inlet of ETP
| 2021 -12353 | :| Outlet of ETP
| ] Results [ Limiting |
S. | Method i \
| Parameter | | Standards as |
No. No* 12352 | 12353 | per CFO |
1 | pH 200 H B 602 . |..6:86 | .65~-85 |
|2 | Total Suspended Solids (TSS) | 2540-D 56 34 |  200mg/l |
3 | Total Dissolved Solids (TDS) | 2540-C 2,480 | 1,424 | 2100 mg/!
i 4 | Chemical Oxygen Demand ‘ 5220-B | 308 } 88 -
|| (coD) | |
| 5 | Biological Oxygen Demand | 5210-B | 98 | 21 | 100mg/l
l (BOD) | | z
| 6 | Oil & Grease | 5520-B,0 | BDL | BDL | 10 mg/l
(ii) Analysis results of Ground water sample is as follows:

2021-12354 - Water sample collected from Bore well, which is located near husk

shed within the industry premises.

‘ Results | Standards |
S 13354 | asperiS |
5 - ;s . 10500: |
5. Na Parameiter Units Method No | 5012 x

. Permissible
| Limit |
1 |pH 4500-H*-B 686 | 65to85 |
2 |E. Conductivity umhos/cm 2510-B 1479 | -
3 |Total Suspended Solids (TSS) | mg/L 2540-D 14 .
"4 |Total Dissolved Solids (TDS) _mg/L 2540 C | 894 | 2000
Chemical Oxygen Demand ma/L f 6 3 = o b
5 coD) ¥g 9/ | 52208
6 |Total Alkalinity as CaCOs mg/L 2320-B 256 | 600 i
7 |Total Hardness as CaCO; mg/L 2340-C 404 | 600
|_8 |Calcium as Ca’’ mg/L 3500-Ca B 80 200
.9 |Magnesium as Mg** mg/L | 3500-Mg B 50 100
| 10 | Chiorides as CI mg/L | 4500CI'B 230 1000
' 11 |Sulphates as SO4™ mg/L 4500-S0O,% | 18 400
| 12 |Nitrates as NOy mg/L 4500-B-NO; B 8 45
| 13 |Sodium mg/L 3500-Na B 72 -
| 14 |Potassium ma/L | 3500-KB | 4 | - ‘
| 15 | Fluoride as F’ | mag/L | 4500-F-C AP o 1.5 |
| 16 |Percent Sodium (% Na) % (meg/L] - P05 ' - il
' 17 Sodium Absorption meq/L | - RS ' -




Ratio(SAR) ? ,
| 18  Cadmium ma/L 3111B & 3500 |  BDL 0.003 -'
' | | as Cd |

19 |Lead mg/L 3111B & 3500 | BDL | 0.01
_ .___asPb | e
' 20 | Total Chromium ma/L 3111B & 3500 | BDL | 0.05
L as Cr f ! N
. 21 | Copper mg/L 3111B & 3500 | BDL | 1.5 f
! as Cu | ‘ |
| 22 | Nickel mg/L  |3111B& 3500 | BDL | 0.02 '
! | as Ni '
| 23 |Zinc ma/L 3111B & 3500 { BDL | 15
f ﬁ as Zn } :
| 24 |Iron mg/L 3111B & 3500 { BDL ﬁ 0.3 |
}, | i as Fe 1S T,
| 25 |Boron mg/L 4500-B-C | BDL | 1.0 |
26 ! Phenolic Compounds Img/L 5530B,C,D | BDL | 0.002 |
(iii) Analysis results of Soil sample is as follows:
2021-12355 | - | Soil sample collected near ETP area within the industry premises
. S. No! Parameters Units Results {
.4 pH 6.6 |
2 | Total Volatile Solids at 550°C % z 9 5
3 Total Fixed Solids at 550°C (% W/W) | % i 91 |
4 | Total Organic Carbon (TOC) % | 0.56 |
} 5 | Flash Point (Ignitability) “e . Noflash |
| | __below 60°C |
6 | Calorific Value Cal/gms | Not Detected

Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(iv) Analysis results of Stack attached to Husk Fired Boiler of 4 TPH capacity
is as follows:

i

‘E 1 ? Result | Standard as per
i | i { i

| S. No. | Parameter | Method No ma/Nm® | CFO  (mag/ Nm?) [
Y SPM [S:11225 (Part-1)- 99 % 15

? | 1985 |

Note: The boiler stack emissions are meeting the standards.

(v) Analysis results of AAQ Monitoring carried out near office Building
within the industry premises in down wind direction.

s, | E Results
FN(; | Sampling Location RSPM SO, NO,_
o _pg/m’ | ug/m? ug/m’
, | AAQ Monitoring carried out |
3 ) near office Building within the 86 o 50
‘ lindustry premises in down ‘
| wind direction. | ;f
- Ambient Air Quality Standards | 100 ! 80 | 80
as per CFO l |
MNote: The AAQ monitoring results are meeting the National Ambient Air Quality
Standards.

WHEREAS, vide reference 6 cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the Virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/~ out of Rs.1.0 Lakh and also recommended to issue certain
directions to the industry to comply with.
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8. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue following directions to your industry to comply with:

10.

To

izt

(03]

The industry shall store the husk & husk ash in closed rooms only and the husk

room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

The industry shall regularly operate Air Pollution Control Equipments 1L.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

The industry shall not cause any air poliution / odour nuisance / dust nuisance in
the surrcunding environment.

The industry shall carry out water spraying within the industry premises to
contro! fugitive emissions.

. The industry shall immediately start spraying of water on the approach road from

highway to avoid dust nuisance during the vehicular movement.

These directions are issued under Section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

The above mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your industry under Sec. 31 (A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 directing
industry in the interest of Public Health and Environment, without further notice.

closure of the

sd/-
MEMBER SECRETARY

M/s. Raja Rajeshwara Parboiled Rice Iindustries & Exports Ltd.,
Sy.No0.185/5, Komarabanda V),
Kodad (M), Suryapet District.

Copy to:

1. The District Magistrate & Collector, Suryapet for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.

3. The EE, RO Nalgonda for information and necessary action.
4. Concerned file.

[l FCEBO [/

p /'l/ g

L la-a =
i it >\ \'\\ § ’,/’
‘?1 1\‘)) “ B

Senior Environmental Engineer (FAC)
(D (Task Force)



—o—==—_  TELANGANA STATE P@UTION CONTROL BOARD

— Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
\f(“f’v Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-239/TSPCB/TF/HO/2021- \ &1\ Dt: 27.01.2022

Sub : TSPCB - M/s. Raja Rajeshwara Parboiled Rice Industries &

e 5, R e Exports Ltd., Sy.No.185/5, Komarabanda (V), Kodad (M),

ey Bncnay Suryapet District - Water (Prevention and Control of Pollution)
Amendment Act, 1988 - DIRECTIONS - Issued - Reg.

Ref : 1. CFO Order TSPCB/ZO/RCP/NLG/564/CF0O/2017- 1328, Date:

30.08.2017.
2. TSPCB, Z0 RCP Directions Order No. NLG-

564/TSPCB/Z0O/RCP/LH/201S - 716 dated 08.07.2019.

3. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed
a case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

. Directions order No.NLG-239/TSPCB/TF/HO/2021-441, dt.07.07.2021.

. Inspection of the industry by the Board officials on 28.12.2021.

. Hearing held on 18.01.2022.

* ¥ kK X X

Ul h

1. WHEREAS, you are operating the industry located at Sy.No0.185/5, Komarabanda
(V), Kodad (M), Suryapet District and involved in Parabgoiled Rice activity - 42 TPD.

2. WHEREAS, vide reference 1% cited, the Board issued renewal CFO&HWA to the
industry on dt.30.08.2017 with a validity period upto 31.12.2021.

(O%]

WHEREAS, vide reference 2" cited, the Board issued directions to the industry on
08.07.2019 in connection with public complaints received from Sri Jalagam Naveen
and other residents of KLR Avenue, Komarabanda, Kodad Town.

4. WHEREAS, vide reference 3'° cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Kemarabanda, Kodad (M), Suryapet District.

5. WHEREAS, vide reference 4" cited, the Board issued directions to the iridustry on
07.07.2021.

6. WHEREAS, vide reference 5 cited, the Board Officials inspected the industry on
28.12.2021. During inspection, Sri O. Srinivas, Managing Partner of the industry was

present and accompanied. The compliance status of the industry is submitted as
below:

A). The Compliance of the industry on directions issued vide order dt. 07.07.2021 is
submitted as below:

| S. | Directions Present status
| No. |
| 1 | The industry shall comply with all the CFO conditions g Submitted below
| issued by the Board. !
2 | The industry shall regularly operate the ETP and the | During inspection, the ETP |
treated waste water shall be used for onland for|is in operation and no |
irrigation within the industry's premises duly meeting | discharge of wastewater |
E the irrigation standards stipulated and shall not | was observed outside the |
‘ discharge any waste water outside the premises under | premises. "
? any circumstances. ;
3 | The industry shall store the husk & husk ash in closed | The industry has provided |
‘ rooms only and the husk room & ash room shall be | closed sheds for storage of |
; designed accordingly. The industry shall not store the | husk & ash. ‘
| husk & ash openly

i
{
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!

4 | The industry shall not cause any air pollution / odour | Odour is not observed from |
' nuisance / dust nuisance in the surrounding l the industry. ‘
\ | environment. ) ‘; -
'*TS | The industry shall carry out water spraying on the Not complied

‘ ‘gapproach road from highway to Mill approach road tog{

| | avoid dust during the vehicular movement, Gt
| 6 | The industry shall carry out water spraying within the i Water sprinklers provided |
| | industry premises to control fugitive emissions. i at ash room and manual |
l : | water sprinkling is carried |
‘ | out within the premises. |
td'7 The industry shall lay metal roads / CC roads within the | The industry has not laid |
'; premises within 3 months. | metal roads /CC roads.
™8 | The industry shall dispose the boiler ash to brick ; Complied

manufacturing industries. ;

{7 9 | The industry shall maintain good housekeeping. Maintzined I
710 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |

validity period of one year within a week towards | Bank Guarantee of Rs. |

compliance of above directions and furhte3r extend the | 1,00,000/- vide

validity from time to time till further orders of the Board.

B). Compliance of the
TSPCB/ZO/RCP/NLG/564/CFO/2017

letter |

l dt.28.07.2021 with validity |
| period up to 21.07.2022. |

industry on CFO Schedule-B conditions: CFO Order No.
- 1328, Dt: 30.08.2017 is as given below:

S.

Condition

i
i

Compliance

The industry shall take steps to reduce water . Complied

consumption to the extent possible and

consumption shall NOT exceed the guantities

mentioned below:

[ s. | water | Quantity

| No. | Consumption

1. | Process & |

washings ’i

2. Boiler feed i 5.0 KLD

3 Domestic 1.0 KLD
Total 45.0 KLD

39.0 KLD

i
]
i
{
|
!
’s

| A sampling port with removable dummy of not

less than 15cm diameter shall be provided to
the stack at a distance of 8 times the diameter
of the stack from the nearest constraint such as
bends etc. A platform with suitable ladder shall
be provided below 1 meter of sampling port to
accommodate three persons with instruments.
A 15 AMP 250 V plug point shall be provided on
the platform®.

Complied

The emissions shall not contain constituents in
excess of the prescribed limits mentioned
below. L
- Chimney No. | Parameter [r Emission |
i ; | standards |
, . (mg/NM7) |
1 &2 | SPM | 115 |

TSPCB, Zonal Lab, RC Puram
officials conducted Stack
monitoring of the Boiler on

28.12.2021 and the analysis |

results are enclosed.

The industry shall comply with ambient air
quality standards of PMig (particulate Matter
size less than 100m) - 100 Og/m’; PM:s
(Particulate Matter size less than 2.50m) - 60
Cg/m?; SO, - 80 Og/m> NOx - 80 Og/m?,
outside the factory premises at the periphery of
the industry.

Standards for other parameters as mentioned
in the National Ambient Air Quality Standards of
CPCB  Notification  N0.B29016/20/90/PCI-I,
dated 18.11.2009 shall be complied.

The following noise level standards shall be
complied: Noise Levels:

|
i

TSPCB, Zonal Lab, RC puram |

officials conducted AAQM on
28.12.2021 and the analysis
results are enclosed.
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Day time (6 AM to 10 PM) - 75 4B8-(A)
Night time (10 PM to 6 AM) - 70 dB (A)

| The

5 industry shall not manufacture new | Complied
| products / excess capacity beyond the | i
, permitted capacity mentioned in this order |
| without obtaining CFE /CFO of the Board. | 3
6 The industry shall regularly operate the ETP and | During inspection, the ETP is

the treated waste water shall be used for
- onland irrigation within the industry’s premises

- duly meeting the irrigation standards stipulated ' observed

' and shall not discharge any waste water cutside

é the premises.

i
|
|
i

in

operation and no |
discharge of wastewater was |
outside the |

premises.

_the husk & ash openly.

7 | The industry shall store the husk & ash in | The industry has providedg
- closed rooms only. The industry shall not store | closed sheds for storage of

husk & ash.

8  The industry shall regularly operate Air Pollution | The industry has provided
Control Equipment i.e., Multi Cyclone dust| Dust bunkers (4No’s),
coliector provided to the husk fired boiler of! Cyclone dust colliector
capacity 4 TPH. 2 followed by Wet scrubber to ‘

| 4 TPH husk fired boiler. i

9 | The industry shall dispose the boiler ash to } Complied

i brick manufacturing industries and ETP sludge | i
| shall used as a manure in the industry |
premises. _
| 10 ' The industry shall regularly carryout water | Provided water sprinklers at
i | sprinkling to control fugitive dust emissions. | the ash shed.
11 ! The industry shall install flow meters to Water meter provided at
| measure the actual water consumption: waste Outlet of Bore well and ETP.
. water generated, treated & disposed and |
. maintains a log register as per the meter ! ;
readings. | |
{ 12 | The industry shall provide separate energy | Energy meter provided at !
j | meter to the air pollution control system & ETP | ETP. !
i and maintain a log register to record the
| readings.
13 | The industry shall not cause any air pollution / | Odour is not observed frocm

| odour nuisance in the surrounding environment.

the industry.

| The industry shall not discharge any waste

- water outside the plant premises under any
! circumstances.

During the inspection,
discharges were observed.

no

The industry shall file the water cess returns in
Form - 1 as required under section (5) of Water
(Prevention and Control of Pollution) Cess Act,
1977 on or before the 5th of every calendar
month, showing the quantity of water
consumed in the previous month along with
| water meter readings. The industry shall remit

| water cess as per assessment orders as and |

| when issued by the Board.

16

| The industry shall develop 10 mtrs thick green
- beit all along the boundary of the unit and in all
the vacant places within the plant premises
with tall growing trees with wide leaf area, The
area allocated for greenbelt shall not be less

have sufficient land at the rate of 1 Acre for 10
kito Litre of treated effluent discharge.

than 33 % of total area of industry and shall |

}

The industry has developed
greenery to some extent.
However, the industry was
directed to develop green |
belt in vacant place within
the premises.

17

|
| Qualified technical man power shall be

Complied

18

| The industry shall take all precautionary and
| safety measures during process operations.

Directed to Comply

19

| The industry shall maintain good house keeping |

| within the plant premises.

|

Maintained.

20

| The industry shall comply with all the directions
' issued by the Board from time to time.

Submitted above
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Remarks:

1. The industry has cbtained CFO from the Board vide order dated 30.08.2017 wi‘th
validity of 31.12.2021 for Parboiled Rice - 42 TPD. The industry has applied for
renewal of CFO and report submitted to Zonal Office, R.C. Puram.

2. During the inspection, it was observed that the industry is operating Parboiled Rice
activity.

3. The industry is having ETP consisting of Collection cum equalization tank, Aeration
tank with coarse diffusers, Settling tank, Treated water collection tank. During the
inspection, it was observed that the ETP was in operation.

4. The industry is having husk fired boilers of capacity 4 TPH and provided Dust
bunkers (4No’s), Cyclone dust collector followed by Wet scrubber as APCE to control
the stack emissions.

5. The industry has provided closed sheds for storage of husk and ash.

6. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

7. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

8. The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

(1) Analysis results of the Samples of Effluents is as foilows:

2021 - 12352 | :| Inlet of ETP |
2021 - 12353 .| Outlet of ETP ‘
s. | e : Resulis Limiting |
x Parameter { iy T T Standards as |
No. | ke | No | 12352 | 12353 per CFO |
1 | pH " 4500-H°-B | 6.92 6.86 6.5 - 8.5
> | Total Suspended Solids (TSS) | 2540-D | 56 34 200 mg/!
3 | Total Dissolved Solids (TDS) | 2540-C | 2,480 1,424 2100 mg/l
4 | Chemical Oxygen Demand "5220-8° | 308 88 : ?
> | (COD) =
5 | Biological Oxygen Demand 5210-B | 98 21 | 100 mg/l |
(BOD) | i
6 | Oil & Grease : 5520-B,D | BDL BDL 10 mg/l |

(ii) Analysis results of Ground water sample is as follows:

2021-12354 - Water sample collected from Bore well, which is located near husk
shed within the industry premises.

x I | Results | Standards

e il TS| s

:,» NG§ Parameter Units ; Method No* | 2012

| 5. | , | Permissible

| g 4 | Limit

i 1 IpH 4500-H-B | 6.86 6.5 to 8.5
2 |E. Conductivity umhos/cm 2510-B 1479 | - ,
3 |Total Suspended Solids (T5S) | mg/L | 2540-D | 14 .

4 |Total Dissolved Solids (TDS) mg/L P iSEane . | . 894 | 2000 |

| Chemical Oxygen Demand mag/L | 6 i -

| 5 lcop) 2 | 52208 |

6 _|Total Alkalinity as CaCO; mg/L 2320-B 256 i 600 |
7 |Total Hardness as CaCOs ma/L 2340-C 404 600 |
8 |Calcium as Ca** ma/L | 3500-Ca B BO& 200 1
9 |Magnesium as Mg”’ imag/L | 3500-Mg B 50 1 100

| 10 |Chlorides as CI° img/L | 4500 CI'B 230 .| 1000 ‘
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11 |Sulphates as SO.™* mg/L  }—4500-s0,%2 | 18 ; 400
12 |Nitrates as NOs mg/L 4500-B-NOs B | 8 ! 45
| 13 !Sodium mag/L 3500-Na B | 72 - .l
| 14 | Potassium mg/L 3500-K B ! 4 = _!
. 15 | Fluoride as F° mag/L 4500-F-C |  1.12 155 |
16 |Percent Sedium (% Na) % (meg/L = 27.5 - |
17 Sodium Absorption meq/L s 1S - ;
z Ratio(SAR) i
18 | Cadmium ma/L ‘31118 & 3500 BDL 0.003 %
| ’ kagasCd |
19 | Lead mg/L 3111B & 3500 BDL 0.01
i | i : as Pb
| 20 |Total Chromium mag/L 13111B & 3500 BOIEC 0.05
- | as Cr ‘-
' 21 Copper mg/L 3111B & 3500 BDL 15
? ? i as Cu
| 22 | Nickel mag/L 3111B & 3500 BDL 0.02
| | as Ni
| 23 | Zinc mag/L 3111B & 3500 BDL 15
i as Zn
24 |Iron mg/L 3111B & 3500 BDL 0.3
y | as Fe
| 25 | Boron mg/L 4500-B-C | BDL 1.0
26 | Phenolic Compounds mg/L 5530:B;C,D - | BDL 0.002
(iii) Analysis results of Soil sample is as follows:
2021-12355 , - | Soil sample collected near ETP area within the industry premises
S. No Parameters Units ! Results
1 pH | 6.6
2 | Total Volatile Solids at 550°C | % 9
3 | Total Fixed Solids at 550°C (% W/W) % 91
4 Total Organic Carbon (TOC) % 0.56
5 | Flash Point (Ignitability) e No flash below 60°C
20! Calorific Value Cal/gms Not Detected

Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(iv) Analysis results of Stack attached to Husk Fired Boiler of 4 TPH capacity
is as follows:

; | 5 Result ' Standard as per |
o g | 2 i
| S. No Parameter} Method No | mg/Nm? | CFO (gl N |
1 SPM | 1S:11225(Part-1)-1985 | 99 715

! i i |

Note: The boiler stack emissions are meeting the standards.

(v) Analysis results of AAQ Monitoring carried out near office Building
within the industry premises in down wind direction.

" S Results
Nc; Sampling Location RSPM SO, Nozj
: pg/m* Hg/m’ pg/m?

AAQ Monitoring carried out
near office Building within the

L) industry premises in down | 0 *4 efl 1

' wind direction. t
Ambient Air Quality Standards 100 80 80
as per CFO | |

Note: The AAQ monitoring results are meeting the National Ambient Air Quality'
Standards.
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10.

To

)

WHEREAS, vide reference 6" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the Virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue certain
directions to the industry to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Boarc
hereby issue following directions to your industry to comply with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall regularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secreiary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

The above mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your industry under Sec.33 (A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 directing closure of the
industry in the interest of Public Health and Environment, without further notice.

Sd/-
MEMBER SECRETARY

M/s. Raja Rajeshwara Parboiled Rice Industries & Exporis Lid.,
Sy.No.185/5, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:
1

2
35

4.

The District Magistrate & Collector, Suryapet for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

The EE, RO Nalgonda is directed to monitor the industry for compliance of the
directions issued and shall submit status report soon after completion of stipulated

time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.
Concerned file.

// T.C.F.B.O //
YL s A L\,’..
Lol Wil

Senior Environmental Engineer (FAC)
Q’ (Task Force)
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——  TELANGANA STATE POLLUTION CONTROL BOARD

TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-220/TSPCB/TF/HO/2020- | &7 L Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkateshwara Rice Industries Pvt. Lid.,

el o Sy.No.242/4, Komarabanda (V), Kodad (M), Suryapet District - Air

AR (Prevention and Control of Pollution) Amendment Act, 1987 - Extension
of Temporary Revocation of Closure Order for a period Three
Months - Orders Issued - Reg.

Ref : 1. CFO Order dt.08.11.2017 valid upto 31.07.2022.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-220/TSPCB/UH-
V/TF/2020-641, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
220/TSPCB/UH-V/TF/2020-1509, dt.11.01.2021.

5. SriJalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
220/TSPCB/TF/HO/2020-458, dt.07.07.2021.

7. Industry representation dt.28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

¥ % %k % %

1.  WHEREAS, you are operating the industry is located at Sy.No.242/4, Komarabanda

(V), Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 65 TPD
and CPP - 1 MW.

2.  WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.08.11.2017 with a validity period upto 31.07.2022.

W

WHEREAS, vide reference 2" cited, the Board issued Closer Order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited.

5 WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri G. Sheshagiri Rao, Manager of the industry was present and



&

accompanied during inspection. The compliance status of the industry is submitted
as below:

A). The Compliance of the industry on directions stipulated in extension of temporary
revocation of Closure order dt. 07.07.2021 is submitted as below:

S. | Directions | Present status |
No | :
1 | The industry shall comply with all the CFO conditions | Submitted below

| issued by the Board. i i

}

5 | The industry shall regularly operate the ETP and the | During inspection, the |
| treated waste water shall be used for on land for | ETP is in operation
| irrigation within the industry's premises duly meeting l and no discharge of
| the irrigation standards stipulated and shall not | wastewater was |

| discharge any waste water outside the premises under | observed outside the
1 ;

3 [ The industry shall store the husk & husk ash in closed | The industry  has
rooms only and the husk room & ash room shall be | provided closed rooms |
designed accordingly. The industry shall not store the for storage of husk &'g
husk & ash openly | ash. But part of husk |
' observed outside the
| husk room area.
4 | The industry shall not cause any air pollution / odour | Odour is not observed |
i nuisance / dust nuisance in the surrounding | from the industry.
? environment. ‘

i

|

|

|

i\ any circumstances. " premises.
l

i

!
5 | The industry shall carry out water spraying on the Not complied
approach road from highway to Mill approach road to |
avoid dust during the vehicular movement. '

i

6 | The industry shall carry out water spraying within the | The industry has |
| industry premises to control fugitive emissions. '| provided water |
sprinkler at ash room |
and water sprinkling is |
| carried out in the|

. premises. , !
|- 7 ] The industry shall lay metal roads / CC roads within | The industry hasé
l ' the premises within 3 months. partially provided CC ?
‘ = | roads. \'

i 8 | The industry shall dispose the boiler ash to brick | Complied
; manufacturing industries.

|
'&
9 | The industry shall maintain good housekeeping. i Maintained

10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has |
validity period of one year within a week towards | submitted Bank |
| compliance of above directions and furhte3r extend the | Guarantee ~ of  Rs.|
| validity from time to time till further orders of the! 1, 00,000/- vide letter

' Board. | dt.21.08.2021  with |

{ | validity period up to |
i % | 16.08.2022. |

B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/974/CF0/2017-1913, Dt:08.11.2017 is as given below:
| S | Condition 1 Compliance *
| No. | ‘
"1 | The industry shall take steps to reduce water | Complied.
‘\ ' consumption to the extent possible and |

' consumption shall NOT exceed the quantities |
| mentioned below: '
| [ S5.No. | Water Consumption | Quantity | |




(3)

sprinkling to control fugitive dust emissions.

water sprinkler at ash |

'|_1. |Process & Washings | 95.0KLD ™ | |
! | 2. | Domestic 3.5 KLD ; §
': || ; Total: | 98.5 KLD | ;
. 2 | A sampling port with removable dummy of not less | Complied. ?
' than 15cm diameter shall be provided to the stack
at a distance of 8 times the diameter of the stack
§ from the nearest constraint such as bends etc. A
platform with suitable ladder shall be provided
below 1 meter of sampling port to accommodate
three persons with instruments. A 15 AMP 250 V
plug point shall be provided on the platform within
| one month as per industry commitment letter |
dated 26.09.2017. | ;
3 | The emissions shall not contain constituents in | TSPCB, Zonal Lab, PC
- excess of the prescribed limits mentioned below: | Puram conducted Stack |
| Chimney | Parameter | Emission standards | | monitoring of the Boiler on |
No. | ‘ (mg/NM?) 128.12.2021  and  the |
1 &2 SPM 115 | | analysis results are |
' enclosed. f
4 | The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC
' standards of PMiq (particulate Matter size less than | Puram  conducted AAQ |
1 100m) - 100 Og/m’; PMys (Particulate Matter | Monitoring on 28.12.2021 |
' size less than 2.50m) - 60 Og/m>; SO, - 80 | and the analysis results |
' Og/m?*; NO, - 80 g/m?, outside the factory?are enclosed.
. premises at the periphery of the industry.
| Standards for other parameters as mentioned in
| ' the National Ambient Air Quality Standards of
E CPCB Notification No0.B29016/20/90/PCI-I, dated
18.11.2009 shall be complied.
The following noise level standards shall be
complied:
Noise Levels: Day time (6 AM to 10 PM) - 75 dB ;
i | (A) |
| | Night time (10 PM to 6 AM) - 70 dB (A) |

5 | The industry shall not manufacture new products / | Complied. !

excess capacity beyond the permitted capacity |
mentioned in this order without obtaining CFE E
' | /CFO of the Board. ‘
| 6 | The industry shall regularly operate the ETP and | During inspection, the ETP |
| the treated waste water shall be used for on land | is in operation and no |
| irrigation  within the industry’s premises duly | discharge of wastewater |
gmeeting the irrigation standards stipulated and | was observed outside the |
' shall not discharge any waste water outside the premises. ’
premises. i

7 | The industry shall store the husk & ash in closed | The industry has provided
rooms only. The industry shall not store the husk | closed rooms for storage
& ash openly. of husk & ash. But part of

husk observed near husk
room area.

8 The industry shall upgrade the Air Pollution | The industry has not |
Control Equipment with bag filters and operate Air | provided Bag filter to the
Pollution Control Equipment to the husk fired | boiler. The industry has
boiler of capacity 12 TPH. provided Multi Cyclone

' Dust Collectors followed by

; i | Wet scrubber to 12 TPH |
3 husk fired boiler. ?
| 9 | The industry shall dispose the boiler ash to brick | Complied.

| manufacturing industries and ETP sludge shall |
‘ used as manure in the industry premises. f
] 10 | The industry shall regularly carryout water | The industry has provided |
z

room and also water
sprinkling is carried out in |
the premises. |




G2

11 | The industry shall install flow meters to measure | The industry has provided |

the actual water consumption; waste water | water meter at outlet ofii
generated, treated & disposed and maintain a log | bore well and at outlet of

register as per the meter readings. | ETP. .;

} 15 | The industry shall provide separate energy meter | The industry has provided i!

§ | to the air pollution control system & ETP and | energy meters at ETP & |

E \ maintain a log register to record the readings. | APCE. il

| 13 | The industry shall not cause any air pollution / | Odour is not observed§
. odour nuisance in the surrounding environment. | from the industry.

|
|

14 The industry shall not discharge any waste water

During the inspection, no |
discharges were observed.

§outside the plant premises under any
| circumstances. i

1

Fls "The industry shall remit water cess dues as per ek G &Y

assessment orders as and when issued by the‘
Board. r

|

16 | The industry shall develop 10 mtrs thick green | The industr“y has

belt all along the boundary of the unit and in all | developed green belt |
the vacant places within the plant premises with towards north side some \
| tall growing trees with wide leaf area, The area | extent. However, the |
| allocated for greenbelt shall not be less than 33 % | industry was directed to |
of total area of industry and shall have sufficient | develop green belt in |
land at the rate of 1 Acre for 10 kilo Litre of | vacant places within the§

treated effluent discharge. | industry premises.

17 | Qualified technical man power shall be employed il Complied.

| to operate the ETP.

18 | The industry shall take all precautionary and%—-

safety measures during process operations. g
i

19 | The industry shall maintain good housekeeping ‘ Maintained.

within the plant premises.

50 | The industry shall comply with all the directions ‘?Submitted above.

| issued by the Board from time to time.

Remarks:

14t

M/s. Sri Venkateshwara Rice Industries Pvt Ltd is located at Sy.No.242/4,
Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled rice
activity - 65 TPD and Captive Power Plant (CPP) - 1 MW.

. The industry has obtained CFO of the Board vide order dated 08.11.2017 with

validity up to 31.07.2022.

. The Board issued Extension of Temporary revocation of closure orders to the

industry vide order dated. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
closure arder.

4. During inspection, the industry is operating parboiled Rice milling activity.

. The industry is having ETP consisting of Collection cum primary settling tank,

Diffused aeration tank & Secondary settling tank. During the inspection, the ETP

was in operation and the Board Officials collected effluent samples from Inlet and
out let of ETP.

. The industry is having husk fired boiler of capacity 12 TPH and provided Multi

Cyclone Dust Collectors followed by Wet Scrubber as APCE to control the stack
emissions. The Zonal Laboratory, R.C. Puram conducted AAQM, Stack monitoring
and collected ETP samples and ground water sample of the industry.

The industry has provided closed rooms for storage of husk & ash. But part of husk
observed openly near husk room area.

. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.



9. There are 11 Parboiled Rice Mills (1 Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony, It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

(i) Analysis results of the Samples of Effluents is as follows:

2021 - 12337 .| Inlet of ETP '

2021 - 12338 . | Outlet of ETP ‘i
1 : Méthod - | Results Limiting _
QNS<:':. Parameter | No* 12337 [ 12338 Stapr;acl'g(s) as
i1 o 4500-H"-B 6.29 6.67 6.5 - 8.5 |
_2 | Total Suspended Solids (TSS) 2540-D | 59 | 42 200 mg/l |
3 | Total Dissolved Solids (TDS) 2540-C .} - 2.151 1,020 2100 mgy/I ;
| 4 | Chemical Oxygen Demand 5220-B | 352 96 -
{ (COoD)
]' 5 | Biological Oxygen Demand 5210-B | 106 20 100 mg/l |
| (BOD) |
|_6 | Oil & Grease 5520-B,D BRE >4t Bhl 10 mg/! |
(ii) Analysis results of Ground water sample is as follows:

2021-12339 - Water sample collected from Bore well, which is located on west side
compound wall outside the industry (about 50 mtrs from the
industry).

' Results Standards |
12339 as per IS |
L ; . 10500 : |
5. Ng Parameter 1 Units Method No* 2012 |
' Permissible |
| Limit |
1 {pH 4500-H"-B 6.69 6.5 to 8.5 |
2 |E. Conductivity umhos/c!  2510-B 1003 - B
m ] i i
3 | Total Suspended Solids (TSS) mg/L |  2540-D | 10 - <
4 Total Dissolved Solids (TDS)  mag/L 2540.C . | 2603 | 2000 |
Chemical Oxygen Demand mg/L i 13 - |
5 (COD) 5220 B ; |
6 fTotal Alkalinity as CaCO, mg/L | 2320-B 196 600 }
7/ | Total Hardness as CaCOs mg/L 2340-C 284 | 600 z
8 | Calcium as Ca’* mag/L 3500-Ca B 68 | 200 1
9 | Magnesium as Mg’* mg/L 3500-Mg B 28 100
10 | Chlorides as CI’ mg/L 4500 CI'B 150 1000
11 |Sulphates as SO, mg/L 4500-S0.,™* 15 400 }
12 | Nitrates as NO5y” mg/L 4500-B-NO5” B 4 45 i
13 |Sodium mg/L | 3500-Na B | 48 - |
14  Potassium mg/L | 3500-KB | 3 | -
15 | Fluoride as F mg/L | 4500-F-C | 0.8 j 1.5
. 16 |Percent Sodium (% Na) % ¢ [ e 2B ] - |
| (meg/L) | |
|17 Sodium Absorption Ratio(SAR) Imeg/L - 1.2 = '
| 18 | Cadmium mg/L {3111B & 3500 BDL 0.003
? | " as Cd |
19 |Lead mg/L 3111B & 3500 BDL 0.01 i
as Pb
20 | Total Chromium mg/L 3111B & 3500 BDL 0.05 §
‘ | as.Cr | |




&

‘ 21 iCopper %lmg/L 3111B & 3500 | BDL ‘ 1.5

{
|

{
P
i

i
{
{ ! as Cu ; Nk il
| 22 | Nickel ' 3111B & 3500 |  BOL | 0.02 1
b o el as Ni P AP
i 23 | Zinc l 3111B & 3500 i BDL 15 ‘3
i | i | as Zn | | ___W__‘__*M‘.
24 | Iron mag/L '3111B & 3500 | BDL | 0.3
i '\ ; as Fe i. i -
25 | Boron FojL. | 4so0-BC | BDL | 1.0
| 26 | Phenolic Compounds ma/L__| 55308,C,D | BDL % 0.002 |
(iii) Analysis results of Soil sample is as follows:
| 2021-12340 ' - | Soil sample collected adjacent to North East compound wall near
| | | ETP area within the industry premises.
| S. No| Parameters ™ Units__| Results |
| 1 IpH i % A -l
2| Total Volatile Solids at 550°C E % i 10
T3 [ Total Fixed Solids at 550°C (% W/W) ‘x % ‘ 90
4 | Total Organic Carbon (TOC) ‘ % ! 1.05
5 | Flash Point (Ignitability) o . No flash
{

9 | below 60°C |
6 | Calorific Value d—i

‘ Cal/gms | Not Detecte
Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(iv) Analysis results of Stack attached to Husk Fired Boiler of 12 TPH
capacity is as follows:

T 1 ]

; i | Result | Standard as per |
1] S. No. \ Parameter ‘1 Method No mg/Nm® | CFO_ (mg/ Nm? |
[ 1. | SPM | 15:11225(Part-1)- ‘ 102 g 115 ‘
\ i | 1985 1 |

Note: The boiler stack emissions are meeting the standards.

(v) Analysis results of AAQ Monitoring conducted at periphery of the
industry near main entrance gate (Down wind direction):

F | Results ]
= Sampling Location RSPM S0 ROz |
iNo. ' 3 3 { |
1 | pg/m . Hg/m (iR - ¢ 1 MCISE
| AAQ Monitoring carried out at | 1 i
| | i i ' | | \
| 1) per}phery of the industry near 83 } 4.2 | 18 1
! main entrance gate. ‘ ;
\ Ambient Air Quality Standards | 100 g 80 1 80 -;
| as per CFO | | i |
Note: The AAQ monitoring results are within the National Ambient Air Quality
Standards.

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended tc issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.



10.

1

12

13.

To

WHEREAS, after careful consideration of t!e material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to vour

industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the
husk room & ash room shall be designed accordingly. The industry shall not
store the husk & ash openly.

2. The industry shall regularly operate Air Pollution Control Equipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

3. The industry shall not cause any air pollution / odour nuisance / dust
nuisance in the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road
from highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Venkateshwara Rice Industries Pvt. Lid,,

Sy.

No.242/4, Komarabanda (V), Kodad (M),

Suryapet District

Copyv to:

1z
2,

The District Magistrate & Collector, Suryapet for information and necessary action.

The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Suryapet District for information and necessary action.

The JCEE., Z.0., R.C.Puram for information and necessary action.

The EE, RO Nalgonda is directed to monitor the industry for compliance of
the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.
L ECEBO 1/

AT ke
vl e 22

Senior Environmental Engineer (FAC)
0, (Task Force)
1Y
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T TELANGANA STATE POLLUTION CONTROL BOARD

—JELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-220/TSPCB/TF/HO/2020- V€9 - Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkateshwara Rice Industries Pvt. Ltd.,
Sy.No0.242/4, Komarabanda (V), Kodad (M), Suryapet District -
Water (Prevention and Control of Pollution) Amendment Act, 1988 -
Extension of Temporary Revocation of Closure Order for a period
Three Months - Orders Issued - Req.

A - =3
N A~
AL

Ref : 1. CFO Order dt.08.11.2017 valid upto 31.07.2022.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-220/TSPCB/UH-
V/TF/2020-641, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
220/TSPCB/UH-V/TF/2020-1509, dt.11.01.2021.

5. SriJalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
220/TSPCB/TF/HO/2020-458, dt.07.07.2021.

7. Industry representation dt.28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

*k ok ok ok ok

1% WHEREAS, you are operating the industry is located at Sy.No.242/4, Komarabanda
(V), Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 65 TPD
and CPP - 1 MW,

2 WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.08.11.2017 with a validity period upto 31.07.2022.

W

WHEREAS, vide reference 2™ cited, the Board issued Closer Order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4, WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited.

(@3]

WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6% cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

F WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri G. Sheshagiri Rao, Manager of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



A). The Compliance of the industry on directions stipulated in extension of temporary
revocation of Closure order dt. 07.07.2021 is submitted as below:

bose ) Directions el | Present status |
| No_ ’g o R
1 | The industry shall comply with all the CFO conditions Submitted below i
‘ issued by the Board. l M
| 2 | The industry shall regularly operate the ETP and the ‘ During inspection, the*2
| treated waste water shall be used for on land for | ETP is in operation |
a ‘i irrigation within the industry's premises duly meeting | and no discharge of |
? 'the irrigation standards stipulated and shall not | wastewater was |
‘ . discharge any waste water outside the premises under observed outside the |
‘; | any circumstances. | premises. |
{ | |
| 3 | The industry <hall store the husk & husk ash in closed | The industry has |

| rooms only and the husk room & ash room shall be | provided closed rooms |
| designed accordingly. The industry shall not store the | for storage of husk & |

husk & ash openly | ash. But part of husk |
| observed outside the |
| husk room area. ’

\The industry shall not cause any air pollution / odour
|

i

l

[ 4 " Odour is not observed
nuisance / dust nuisance in the surrounding * from the industry.
’ environment. ’
. ; ;
‘ 5 | The industry shall carry out water spraying on the k Not complied 1
approach road from highway to Mill approach road to |
‘ avoid dust during the vehicular movement. ‘ ;
{ | {
6 | The industry shall carry out water spraying within the | The industry  has
| industry premises to control fugitive emissions. | provided water |
s \ | sprinkler at ash room |
3 I | and water sprinkling is |
{ ' carried out in the |
{ ! | premises. s
’g 7 'gThe industry shall lay metal roads / CC roads within | The industry has |
\ l the premises within 3 months. ‘ partially provided CC |
| ; | roads. T
! 8 i The industry shall dispose the boiler ash to brick \ Complied »
‘,} | manufacturing industries. 1 !l
i { |
% 9 | The industry shall maintain good housekeeping. Maintained
L | |
| 10 | The industry <hall submit fresh BG of Rs.1 Lakh with a | The  industry has |

\

\validity period of one year within a week towards ‘ submitted Banki
| compliance of above directions and furhte3r extend the Guarantee of Rs. |
validity from time to time till further orders of thel 1, 00,000/~ vide letter |

| Board. | dt.21.08.2021  with |
’: | validity period up to !
| 16.08.2022. |

B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/974/CFO/2017-1913, Dt:08.11.2017 is as given below:

s

] No.

l Condition | Compliance |
|

!

1

i
%
i
i

i

|

l

i;The industry shall take steps to reduce water | Complied. ':
| consumption to the extent possible and |
| consumption shall NOT exceed the quantities
| mentioned below:

i
S.No. | Water Consumption | Quantity | ‘li
!

1. | Process & Washings 95.0 KLD |
2. | Domestic 3.5 KLD




(L)

I r Total: | 98.5 KLD— | ;
| 2 A sampling port with removable dummy of not less | Complied. ’
| i than 15cm diameter shall be provided to the stack j
, | at a distance of 8 times the diameter of the stack |
i | from the nearest constraint such as bends etc., A 1
; | platform with suitable ladder shall be provided

| below 1 meter of sampling port to accommodate 5

 three persons with instruments. A 15 AMP 250 V | 1
{ . plug point shall be provided on the platform within | |
! 1 one month as per industry commitment letter
' dated 26.09.2017. ;
. 3 | The emissions shall not contain constituents in | TSPCB, Zonal Lab, RC |
E ; excess of the prescribed limits mentioned below: Puram conducted Stack |
i || Chimney | Parameter | Emission standards monitoring of the Boiler on |
g i No. | ; (mg/NM?) 28.12.2021 and the |
f (L1 &2 SPM | 115 analysis results are |
! | enclosed.
4 | The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC |
- standards of PM,, (particulate Matter size less than | Puram  conducted AAQ
} ilODm) - 100 Og/m?; PM,s (Particulate Matter Monitoring on 28.12.2021 |
; | size less than 2.50m) - 60 Og/m?: SO, - 80 | and the analysis results[
; ‘ Og/m’; NO, - 80 Og/m?, outside the factory | are enclosed. f
| | premises at the periphery of the industry. ,
i }Standards for other parameters as mentioned in 5
| the National Ambient Air Quality Standards of
} ECPCB Notification No.B29016/20/90/PCI-I, dated |
18.11.2009 shall be complied. |
» The following noise level standards shall be j
; | complied: |
| - Noise Levels: Day time (6 AM to 10 PM) - 75 dB | j
SR |
| Night time (10 PM to 6 AM) - 70 dB (A)
| 5 |The industry shall not manufacture new products / Complied.
| | excess capacity beyond the permitted capacity | |
f ~mentioned in this order without obtaining CFE | |
i | /CFO of the Board. |
| 6 fThe industry shall regularly operate the ETP and During inspection, the ETP |
‘ | the treated waste water shall be used for on land is in operation and no |
| | irrigation  within the industry’s premises duly discharge of wastewater |
5 | meeting the irrigation standards stipulated and | was observed outside the |

' shall not discharge any waste water outside the | premises. !

__premises. |
7 | The industry shall store the husk & ash in closed | The industry has provided ;
i | rooms only. The industry shall not store the husk closed rooms for storage |
§ ' & ash openly. of husk & ash. But part of |
§ husk observed near husk |
I room area. |
| 8 | The industry shall upgrade the Air Pollution | The industry  has not
: . Control Equipment with bag filters and operate Air provided Bag filter to the |
. | Pollution Control Equipment to the husk fired ' boiler. The industry has ’

. boiler of capacity 12 TPH. provided Multi Cyclone
| Dust Collectors followed by '
| E Wet scrubber to 12 TPH |
| i husk fired boiler. =
' 9 | The industry shall dispose the boiler ash to brick Complied.

’ | manufacturing industries and ETP siludge shall
| _used as manure in the industry premises. |
10 | The industry shall regularly carryout water | The industry has provided

f sprinkling to control fugitive dust emissions.

i room

water sprinkler at ash
and also water
sprinkling is carried out in

the premises.
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| The industry shall install flow meters to measure | The industry has provided '
| the actual water consumption; waste water‘;water meter at outlet of_é
\ generated, treated & disposed and maintain a log ¥ bore well and at outlet of 1
register as per the meter readings. '\ ETP. |

{
\
|

! el AN
i

The industry shall provide separate energy meter | The industry has prévided ;‘
to the air pollution control system & ETP and\energy meters at ETP &
maintain a log register to record the readings. | APCE.

The industry shall not cause any air pollution /\ Odour is not observé‘d%i

odour nuisance in the surrounding environment. | from the industry.

|

14 | The industry shall not discharge any waste waterii During the inspection, no ‘

outside the plant premises under any | discharges were observed. |
circumstances. i

The industry shall remit water cess dues as per | ---
assessment orders as and when issued by the\
| Board.

|
‘i
\15'
¥
|
1
i
!
|
i

|
!
|
| 16 | The industry shall develop 10 mtrs thick green | The industry has |
z
|
i
i
|

| belt all along the boundary of the unit and in all | developed green belt |
the vacant places within the plant premises with | towards north side some
| tall growing trees with wide leaf area, The area | extent. However, the
| allocated for greenbelt shall not be less than 33 % | industry was directed to
of total area of industry and shall have sufficient | develop green beit in 1,

land at the rate of 1 Acre for 10 kilo Litre ofiivacant places within the |
| treated effluent discharge. | industry premises. al
17 | Qualified technical man power shall be employed | Complied.
I |
| to operate the ETP. ! ;
18 " The industry shall take all precautionary and | -- |
, safety measures during process operations. : ,
19 | The industry shall maintain good housekeeping \ Maintained. :
| within the plant premises. 3
20 | The industry shall comply with all the directions | Submitted above. ‘1
Iﬁ issued by the Board from time to time. x |
Remarks: '
1. M/s. Sri Venkateshwara Rice Industries Pvt Ltd is located at Sy.No.242/4,

Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled rice
activity - 65 TPD and Captive Power Plant (CPP) - 1 MW.

. The industry has obtained CFO of the Board vide order dated 08.11.2017 with

validity up to 31.07.2022.

. The Board issued Extension of Temporary revocation of closure orders to the

industry vide order dated. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
closure order.

4. During inspection, the industry is operating parboiled Rice milling activity.

The industry is having ETP consisting of Collection cum primary settling tank,
Diffused aeration tank & Secondary settling tank. During the inspection, the ETP

was in operation and the Board Officials collected effluent samples from Inlet and
out let of ETP.

. The industry is having husk fired boiler of capacity 12 TPH and provided Multi

Cyclone Dust Collectors followed by Wet Scrubber as APCE to control the stack
emissions. The Zonal Laboratory, R.C. Puram conducted AAQM, Stack monitoring
and collected ETP samples and ground water sample of the industry.

. The industry has provided closed rooms for storage of husk & ash. But part of husk

observed openly near husk room area.

. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.
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9. There are 11 Parboiled Rice Mills (@ Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

(i) Analysis results of the Samples of Effluents is as follows:

2021 - 12337 | :|Inlet of ETP
| 2021 -12338 | :| Outlet of ETP ‘
f1-] Results Limiting
Method !
J\‘Sc.). Parameter | No* 12337 | 13338 Stzr;c:‘aélc:l(s) as '
1 | pH 4500-H°-B | _6.29 6.67 6.5-8.5 |
2 | Total Suspended Solids (TSS) | 2540-D | 59 42 200 mg/l |
__3 | Total Dissolved Solids (TDS) | 2540-C_ | 2,151 1,020 | 2100 mg/l |
4 | Chemical Oxygen Demand 5220-B 352 96 . |
|___ (coD) |
' 5 | Biological Oxygen Demand 5210-B 106 20 100 mg/l |
(BOD)
6 | Oil & Grease 5520-B,D BDL BDL 10 mg/I
(ii) Analysis results of Ground water sample is as follows:

2021-12339 - Water sample collected from Bore well, which is located on west side
compound wall outside the industry (about 50 mtrs from the
industry).

, ' . Results = Standards ;

| oo B

- Nq Parameter Units Method No* 3 2012 |

i Permissible |

f Limit

1 ipH 4500-H"-B 6.69 6.5to 8.5
2 |E. Conductivity i;Jmhos/c; 2510-B 1003 -
' Pt yreiid |
3 |Total Suspended Solids (TSS) | mg/L |  2540-D 10 | ? 3
\_4 | Total Dissolved Solids (TDS) mg/L | 2540 C 603 | 2000 !
' Chemical Oxygen Demand mag/L 13 - ‘
{5 (COD) 5220 B
6 | Total Alkalinity as CaCO- mg/L 2320-B 196 600
7/ | Total Hardness as CaCO; mg/L | 2340-C 284 600
8  Calcium as Ca** ma/L 3500-Ca B 68 | 200
9 |Magnesium as Mg** mg/L 3500-Mg B_| 28 | 100
10 | Chlorides as CI° mg/L 4500 CI'B 150 1000
11 |Sulphates as S0.™ mg/L 4500-S0,7* 15 400
12 [ Nitrates as NO5~ mg/L 4500-B-NO5 B 4 45
13 | Sodium mg/L | 3500-Na B 48 - |
14 |Potassium ma/L 3500-K B 3 - I
15 | Fluoride as F° mg/L 4500-F -C 0.8 | 1.5
| 16 |Percent Sodium (% Na) % i 26.4 | - '
: (meg/L) |
17 Sodium Absorption Ratio(SAR) meg/L - 1:2 -
18 | Cadmium mg/L 3111B & 3500 BDL 0.003
as Cd
19 | Lead ma/L 3111B & 3500 BDL 0.01 z
| as Pb ‘
20 | Total Chromium mg/L 3111B & 3500 BDL 0.05
| as:Gr




@

21 | Copper ma/L g311188L3soo\ BDL i 1.5
{ ; i i as Cu | i i
22 | Nickel mg/L |3111B&3500 | BOL | 0.02
i | ; | as Ni x | g
23 | zZinc ma/L %311188&3500i BDL | 15
‘; ‘1 | asZn ' '* B
[ 24 !Iron mg/L _ |3111B &3500 | BDL | 0.3
‘l i i sas e | | _ |
| 25 |Boron _ ma/L__ | 4500-B-C | BDL | 100,
[ 26 | Phenolic Compounds mag/L__| 5530BCD | BDL | 0.002
(iii) Analysis results of Soil sample is as follows:
7021-12340 | - | Soil sample collected adjacent to North East compound wall near
; || ETP area within the industry premises.
[ S. No parameters [ Units__|  Results |
L 1 ipH | 6.4 '
2| Total Volatile Solids at 550°C % 10 |
i3 Total Fixed Solids at 550°C (% W/W) % S0 i
" 4 | Total Organic Carbon (TOC) % 1.05 |
| 5 i Flash Point (Ignitability) E YC No flash |
i | l ~ below 60°C
|6 | Calorific Value | Cal/gms | Not Detected |

Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(iv) Analysis results of Stack attached to Husk Fired Boiler of 12 TPH
capacity is as follows:

[ } | Result [Standard as per |
| S. No. | Parameter Method No 1 ma/Nm* | CFO (mg/ N |
T SPM 1S:11225(Part-1)- | 102 ‘{ 115 :

; 1 1985 | E

Note: Thé boiler stack émissions are meeting the standards.

(v) Analysis resulis of AAQ Monitoring conducted at periphery of the
industry near main entrance gate (Down wind direction):

‘IFS 5 Results =
ey \ Sampling Location RSPM i S0, | NO, E
iNo. | 3 | 3 3 !
el | pg/m | Hg/m L pg/m” |
1 ‘ AAQ Monitoring carried out at | 3 ;
B per!phery of the industry near 83 4.0 'l 18
| | main entrance gate. ‘ i ,
L ‘s SN
" Ambient Air Quality Standards \ 100 l 80 1 80 %
| as per CFO | | 1 B
Note: The AAQ monitoring results are within the National Ambient Air Quality
Standards.

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue

Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.
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To

WHEREAS, after careful consideration ‘!material facts of the case, the Board

hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall regularly operate the ETP and the treated waste water shali
be used for onland for irrigation within the industry’s premises duly meeting
the irrigation standards stipulated and shall not discharge any waste water
outside the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the
same from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Venkateshwara Rice Industries Pvt. Lid.,

Sy.

No.242/4, Komarabanda (V), Kodad (M),

Suryapet District

Copy to:

13

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

L)

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

// T.C.F.B.O // {
' /) R "/l\/’

(SRS (4 N G
-\5\1-3) \\\ VALY

Senior Environmental Engineer (FAC)
A (Task Force)
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e TELANGANA STATE@LLUTION CONTROL BOARD

TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
\\J/’i\i“\J I\/ Z Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No.NLG-220/TSPCB/TF/HO/2020- % ¥ 7. Dt: 27 .01.2022
Sub: TSPCB - M/s. Sri Venkateshwara Rice Industries Pvt. Lid.,

S Sy.No.242/4, Komarabanda (V), Kodad (M), Suryapet District -
N Water (Prevention and Control of Pollution) Amendment Act, 1988 and Air

(Prevention and Control of Pollution) Amendment Act, 1987 — Extension
of Temporary Restoration of Power Supply for a period of Three
Months - Orders Issued - Reg.

Ref: 1. Order No.NLG-220/TSPCB/TF/HO/2020-459, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-220/TSPCB/TF/HO/2020- dt.27.01.2022.

L S

In the 1* reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Sri
Venkateshwara Rice Industries Pvt. Ltd., Sy.No0.242/4, Komarabanda (V), Kodad (M),
Suryapet District.

In the 2" reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed,

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Sri Venkateshwara Rice Industries Pvit. Ltd., Sy.No.242/4,
Komarabanda (V), Kodad (M), Suryapet District for a period of Three Months
from the date of issue of this order for carrying out the production activities. These
directions are issued under section 33(A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copy to:

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
4. Concerned file.
{1 T:C.E:B.O [/ ’

! {7 B KR ¥, 3
Lol el
Senior Environmental Engineer (FAC)

o, (Task Force)
yl
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= TELANGANA STATE POLLUTION CONTROL BOARD

SELANGANAY, Paryavarana Bhavan, A-I1I, Industrial Estate, Sanathnagar, Hyderabad-500 018
‘\V‘“%i Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-215/TSPCB/TF/HO/2020- \ AU Dt: 27.01.2022

Sub : TSPCB - M/s. Lakshmi Ganesh Parboiled Rice Industry,

: B Sy.N0.230/1A, Komarabanda (V), Kodad (M), Suryapet District -
Ot e Water (Prevention and Control of Pollution) Amendment Act, 1988 and Air

(Prevention and Control of Pollution) Amendment Act, 1987 - Extension
of Temporary Revocation of Closure Order for a period Three
Months - Orders Issued - Reg.

Ref : 1. CFO&HWA Order dt.08.10.2018 with a validity upto 31.03.2028.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-215/TSPCB/UH-
V/TF/2020-647, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
215/TSPCB/UH-V/TF/2020-1521, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

215/TSPCB/TF/HO/2020-446, dt.07.07.2021.

Industry representation letter dated 28.12.2021.

Inspection of the industry by the Board officials on 28.12.2021.

. Hearing held on 18.01.2022.

* % ¥ %k %

© ® N

14 WHEREAS, you are operating the industry is located at Sy.No.230/1A,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 16 TPD.

2. WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.08.10.2018 with a validity period upto 31.03.2028.

3. WHEREAS, vide reference 2" cited, the Board issued closure order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4, WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4'" cited.

5. WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board reqguesting for Permanent Revocation of
Closure Orders.
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WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri N. Srinivas Reddy, Superviser of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:

A). The compliance of the industry on directions stipulated in temporary revocation of
Closure order dt. 07.07.2021 is submitted as below:

S. | Directions ’; Present status
No | 5 | 2 4]
1 | The industry shall comply with all the CFO conditions | Submitted below

i
}

issued by the Board. i

| .
2 | The industry shall regularly operate the ETP and the | During inspection, the ETP |
| treated waste water shall be used for on land for is in operation and no
| irrigation within the industry's premises duly meeting | discharge of wastewater
l;the irrigation standards stipulated and shall not | was observed outside the
| discharge any waste water outside the premises under @ premises.
| any circumstances. |

-

3 | The industry chall store the husk & husk ash in closed | The industry has provﬁéd—
| rooms only and the husk room & ash room shall be | closed husk room and ash
designed accordingly. The industry shall not store the | room for storage of husk &

i
i
| husk & ash openly . ash. However, part of husk |
i ' observed outside  husk
| room area. ‘

BN

| The industry shall not cause any air pollution / odour | Odour is not observed from |
| nuisance / dust nuisance in the surrounding @ the industry. i
- environment.

5 | The industry shall carry out water spraying on the",Not Complied %
| approach road from highway to Mill approach road to | '
| avoid dust during the vehicular movement. |

[e))

' The industry shall carry out water spraying within the | During inspection, manual
| industry premises to control fugitive emissions. | water sprinkling is carried
| . out within the premises.

7 | The industry shall lay metal roads / CC roads within the | Not Complied
premises within 3 months. ’

fS | The industry shall dispose the boiler ash to brick | Complied

manufacturing industries.

9 | The industry shall maintain good housekeeping. Maintained

10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |
validity period of one year within a week towards  Bank Guarantee of Rs. |
compliance of above directions and furhte3r extend the | 1, 00,000/- Vvide jetter |
validity from time to time till further orders of the Board. | dt.13.08.2021 with validity |
i | period up to 27.07.2022. |

B). Compliance of the industry on CFO Schedule-B conditions: CFO order No.
TSPCB/Z0O/RCP/NLG/1003/CF0/2018-1405, dt: 08.10.2018. is as given below:

S | Condition [ Compliance
No. | }
1 | The industry shall comply with all the directions issued g ==

|
-! by the Board vide order dated 11.05.2018. ‘

2 | As per the undertaking submitted by the industry vide The industry has providédw
| letter dated 06.10.2018, the industry shall construct | closed husk room and ash |
' the closed shed for storage of husk & ash within one | room for storage of husk & |

\ | month. The industry shall not store the husk & ash | ash. However, part of husk |
|

! openly. | observed  outside  husk |
! | room area. |

3 iAs per the undertaking submitted by the industry vide 1 The industry has provided |
| letter dated 06.10.2018, the industry shall install flow | water meter to the Bore |
meters within one month to measure the actual water | well for water |

| consumption, waste water generated, treated & | consumption. The industry |

| disposed and maintain a log register as per the meter | has not provided water
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T

g readings.

| meter to the ETP.

} As per the undertaking submitted by the industry vide
| letter dated 06.10.2018, the industry shall provide
- separate energy meter within one month to the air

!

| register to record the readings.
|

- pollution control system & ETP and maintain a log:

Separate energy meter is |
| provided to ETP. '

' The industry shall take steps to reduce water

. Complied.

| consumption to the extent possible and consumption;

shall NOT exceed the quantities mentioned below:

No. |
1

|
|
!
}
{

Process & Washings | 26.0 KLD

]

L.
1.2k Boiler Feed . 4.0 KLD
| 3. | Domestic | 4.0 KLD

T

, ! Total: | 34.0KLD |

i
|
; - S. | Water Consumption Quantity
i
i

' As  committed vide undertaking letter dated
' 06.10.2018, the industry shall provide sampling port
- with removable dummy of not less than 15cm diameter
' shall be provided to the stack at a distance of 8 times
the diameter of the stack from the nearest constraint

| such as bends etc. A platform with suitable ladder shall |
| be provided below 1 meter of sampling port to |

| accommodate three persons with instruments. A 15
! AMP 250 V plug point within one month time.

Complied.

‘ The emissions shall not contain constituents in excess
| of the prescribed limits mentioned below.

| - Chimney | Parameter | Emission standards j}
|| No. | | (mg/NM?)
!' | B S S 115

TSPCB, Zonal Lab, RC|
Puram conducted Stack f
manitoring of the Boiler on |

1] 28.12.2021 and the |

{ : a
| | analysis results are |

enclosed. |
{
|

| The industry shall comply with ambient air quality
- standards of PM;; (particulate Matter size less than
1000m) - 100 Og/m?; PM.s (Particulate Matter size
less than 2.500m) ~ 60 Og/m*; SO, - 80 Og/m?; NO, -
' 80 Og/m”, outside the factory premises at the
periphery of the industry.

Standards for other parameters as mentioned in the
| National Ambient Air Quality Standards of CPCB
- Notification N0.B29016/20/90/PCI-1, dated 18.11.2009
shall be complied.

| The following noise level standards shall be complied:
Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)

Night time (10 PM to 6 AM) - 70 dB (A)

- enclosed.

TSPCB, Zonal Lab, RC |
Puram  conducted AAQ |
Monitoring on 28.12.2021 |
and the analysis results are !

i The industry shall not manufacture new products /
| excess capacity beyond the permitted capacity
| mentioned in this order without obtaining CFE /CFO of
' the Board.

Complied.

10

The industry shall regularly operate the ETP and the
treated waste water shall be used for on land irrigation
within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge
| any waste water outside the premises.

During inspection, the ETP |
is in operation and no
discharge of wastewater
was observed outside the
premises.

11

?The industry shall reqularly operate Air Pollution
. Control Equipments i.e., dust collector followed by wet
| scrubber installed to the husk fired boiler of capacity

| 2.5 TPH.

i

Complied.




12 | The industry shall dispese the boiler ash to brick

ol |

Complied.

manufacturing industries. §

i out within the premises.

nuisance in the surrounding environment. the industry.

outside the factory premises.

premises.

16 | The industry shall remit water cess dues as per | ---

assessment orders as and when issued by the Board

and shall have sufficient land at the rate of 1 Acre for | the premises.
10 kilo Litre of treated effluent discharge.

15 | The industry shall not discharge any waste water | During the inspeEEion, no |

13 | The industry shall regularly carryout water sprinkling to g During inspe;tion‘, mangai :
control fugitive dust emissions. | water sprinkling is carried ;

14 | The industry shall not cause any air pollution / odour | Odour is not observed from |

|

discharges were observed |
outside the industry

|
|
i
i
i
{
!

17 | The industry shall develop 10 mtrs thick green belt all | The industry has developed |
along the boundary of the unit and in all the vacant | greenery to some extent. |
places within the plant premises with tall growing trees | However, the industry was |
with wide leaf area, The area allocated for greenbelt | directed to develop green |
shall not be less than 33 % of total area of industry belt in vacant place within |

18 | Qualified technical man power shall be employed to | Complied.

operate the ETP.

19 | The industry shall take all precautionary and safety | Complied.

measures during process operations.

20 | The industry shall maintain good housekeeping within

Maintained.
the plant premises.

Remarks:

1. M/s. Lakshmi Ganesh Parboiled Rice Industry is located at Sy.No. 230/1A,

Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled Rice
activity - 16 TPD.

. The industry has obtained CFO from the Board on 08.10.2018 with validity period

up to 31.03.2028.

. The Board issued Extension of temporary revocation of closure order to the

industry vide order dtd. 07.07.2021 with a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry is operating parboiled activity.

. The industry is having ETP consisting of Collection cum Equalization tank, Diffused

aeration tank, settling tank, Filter feed tank, Multi media filter and Sludge drying
beds. During the inspection, it was observed that the ETP was in operation.

. The industry is having husk fired boiler of capacity 2.5 TPH and provided dust

bunker followed by Wet scrubber as APCE to control the stack emissions.

. The industry has provided closed husk room and ash room for storage of husk &

ash. However, part of husk observed outside husk room area.

. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissicns from the Boiler stacks.



10.The samples were analyzed at TSPCB, Zonal Laboratory,

results are as follows:

RC Puram. The analysis

(vi) Analysis results of the Samples of Effluents is as follows:

| 2021 - 12346 |

.| Inlet of ETP

2021 - 12347 ’

- Outlet of ETP

i 2 Results Limiting
1S54 i Method
‘ { Parameter % f Standards as |
gNo. ; No 7{ 12346 12347 per CFO
i 1 | pH 4500-H'-B TN By - 1, 6.5 - 8.5
2 | Total Suspended Solids (TSS) 2540-D 55 ' 28 200 mg/l
|3 | Total Dissolved Solids (TDS) 2540-C 2,074 1,189 2100 mag/I
| 4 | Chemical Oxygen Demand 5220-B | 304 84 - i
E (COD) i
5 | Biological Oxygen Demand | 5210-B | 94 18 100 mag/l |
_(BOD) | | |
|_6 | Oil & Grease 5520-B,D | BDL | BDL 10 mg/l |

(vii) Analysis results of Ground water sample is as follows:

2021-12348 - Water sample collected from Bore well, which is located beside ETP
within the industry premises.
' Results | Standards |
| 1; 12348 | asperIs
L ; 5] 10500 :
': Nq Parameter Units ! Method No | 5012 |
} Permissible |
, | Limit |
1 pH ; . _4500-H°-B 6.39 6.5t0 8.5 |
2 |E. Conductivity fumhos/c 2510-B ! 1498 | - ;
| ploim ‘ | f
.3 |Total Suspended Solids (TSS) | mg/L 2540-D | 8 - |
|_4 | Total Dissolved Solids (TDS) mg/L 2540 C 901 2000
f | Chemical Oxygen Demand mag/L 5 14 z
BB Yg S |
| 6 Total Alkalinity as CaCO, | mg/L 2320-B 200 | 600 |
| "7 |Total Hardness as CaCO, mg/L 2340-C 886" 600 |
|8 [ Calcium as Ca*" . _mg/L 3500-Ca B 80 | 200¢ a0
|9 |Magnesium as Mg** | mg/L 3500-Mg B 38 ] 100 |
| 10 | Chlorides as CI | mg/L | 4500 CI'B 240 | 1000 f
11 |Sulphates as SO, | mg/L | 4500-S0,2 24 400 J'
12 |Nitrates as NO5 mg/L _4500-B-NO; B 8 45
13 |Sodium mag/L 3500-Na B | 60 | - |
14 | Potassium mg/L 3500-K B | 4 - |
. 15 | Fluoride as F mg/L 4500-F-C 0.9 1.5 |
16 |Percent Sodium (% Na) % | 4 26.4 -
(meg/L)
17 5odium Absorption Ratio(SAR) | meg/L - | 1.4 - ‘
- 18 | Cadmium mg/L |3111B & 3500 | BDL | 0.003 ;
| i as Cd |
' 19 fLead mg/L [3111B & 3500 | BDL 0.01 |
| | as Pb |
| 20 |Total Chromium mg/L |{3111B & 3500 | BDL 0.05 |
| : as Cr |
| 21 | Copper mg/L [3111B & 3500 | BDL | 1.5 ;
| as Cu | ! |
| 22 | Nicke! mg/L |3111B& 3500 | BDL | 0.02 i
| :; as Ni ! :
L




&

[23]zinc mg/L [3111B & 3500 BDL | 15
| { \ i as Zn Lk ] % b
24 |Iron . mag/L 131118&3500 { BOL | 0.3
'; g Bl ey 1 ? - B
| 25 |Boron ~— I mglL | 4500-B-C | BOL 1.0
[ 26 | Phenolic Compounds " mg/L_| 55308,C,D |” " BDL | 0.002

(viii) Analysis results of Soil sample is as follows:

i
|
|
|

5031-12349 | - | Soil sample collected adjacent to North East compound wall near |

| ETP area within the industry premises

['S. No. | Parameters R R Results

L8 = ipH ARG i 68 |
L__ 2 | Total Volatile Solids at 550°C i % i 11

| 3 Total Fixed Solids at 550°C (% | % "1

‘1, W/W) ; : 89

i 4 Total Organic Carbon (TOC) | % | Q6 i ik
[ 5 | Flash Point (Ignitability) i e | No flash below 60°C |
| 6 | Calorific Value Cal/gms | Not Detected

Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(ix) Analysis results of Stack attached to Husk Fired Boiler of 2.5 TPH

capacity is as follows:

[ z [ | Standard as
{ , Result |
S.No.  Parameter Method No 1 mag/Nm? | per CFO
| | | e |__(mg/Nm®
B SPM 1S:11225(Part-1)- § 97 ;! 115
! | i 1985 | R

Note: The boiler stack emissions are meeting the standards.

(x) Analysis results of AAQ Monitoring carried out at periphery of the

industry beside south side compound wall near boiler area.

— r —

l g, | l Results . .o 0 ol
ENc:v Sampling Location | RSPM | SO, ! NO, |
! Lo ngfmt. s spepe o b akm?
i(— " AAQ Monitoring carried out at\ I i ‘
; | periphery of the industry | ! ‘X
' 1) | heside south side compound | i ‘ i E & l
i | wall near boiler area. i } 5
Ambient Air Quality Standards | 100 80 | 80
as per CFO i 1 Y
Note: The AAQ monitoring results are meeting the National Ambient Air Quality
Standards.

WHEREAS, vide reference o' cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recemmended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

A



10.

3 15 I8

12.

13

To

WHEREAS, after careful consideration of the matérial facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

2. The industry shall reqularly operate Air Pollution Control Equipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

W

. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
centrol fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Aijr (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine,

Sd/-
MEMBER SECREATRY

M/s. Lakshmi Ganesh Parboiled Rice Industry,

Sy.No.230/1A, Komarabanda (v),
Kodad (M), Suryapet District.
Copy to:

1. The District Magistrate & Collector, Suryapet for information and necessary action.
2. The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Suryapet District for information and necessary action.

3. The JCEE., Z.0., R.C.Puram for information and necessary action.
4.

w

The EE, RO Nalgonda is directed to monitor the industry for compliance of
the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file,
// T.C.F.B.0 //

N Ao =I,.;_k,*~"_
(I \ ,\L,‘L '\\ AR ./'/_/r
| 2 i 345

Senior Environmental Engineer (FAC)
v (Task Force)

o/

i



oo TELANGANA STATE POLLUTION CONTROL BOARD

S TECANGANA® Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
TN

“" Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-215/TSPCB/TF/HO/2020- € 1e Dt: 27.01.2022
Sub : TSPCB - M/s. Lakshmi Ganesh Parboiled Rice Industry,
NS Sy.N0.230/1A, Komarabanda (V), Kodad (M), Suryapet District -

— Water (Prevention and Control of Pollution) Amendment Act, 1988 -
Extension of Temporary Revocation of Closure Order for a period
Three Months - Orders Issued - Reg.

Ref : 1. CFO&HWA Order dt.08.10.2018 with a validity upto 31.03.2028.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-215/TSPCB/UH-
V/TF/2020-647, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
215/TSPCB/UH-V/TF/2020-1521, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

215/TSPCB/TF/HO/2020-446, dt.07.07.2021.

Industry representation letter dated 28.12.2021.

Inspection of the industry by the Board officials on 28.12.2021.

Hearing held on 18.01.2022.

*k Xk ¥k ¥ %

0 o N

1 WHEREAS, you are operating the industry is located at Sy.No0.230/1A,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 16 TPD.

2 WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.08.10.2018 with a validity period upto 31.03.2028.

3 WHEREAS, vide reference 2" cited, the Board issued closure order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4.  WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4™ cited,

5. WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7 WHEREAS, vide reference 7 cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri N. Srinivas Reddy, Superviser of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



&

A). The compliance of the industry on directions stipulated in temporary revocation of
Closure order dt. 07.07.2021 is submitted as below:

[s. | Directions | Present status
_No | | ]
| 1 | The industry shall comply with all the CFO conditions | Submitted below
i issued by the Board.
" 2 | The industry shall regularly operate the ETP and the | During inspection, the ETP |
. treated waste water shall be used for on land for | is in operation and no |
‘ irrigation within the industry's premises duly meeting discharge of wastewater |
: the irrigation standards stipulated and shall not|was observed outside ‘the’;
discharge any waste water outside the premises under | premises. '
any circumstances, % =R
3 | The industry shall store the husk & husk ash in closed ;The industry has provided
| rooms only and the husk room & ash room shall be | closed husk room and ash |
| designed accordingly. The industry shall not store the | room for storage of husk & |
husk & ash openly ash. However, part of husk |
observed outside  husk |
room area. |
| 4 | The industry <hall not cause any air pollution / odour | Odour is not observed from |
. nuisance / dust nuisance in the surrounding | the industry. '
2 environment. LT
. 5 | The industry shall carry out water spraying on the | Not Complied
5 approach road from highway to Mill approach recad to
f avoid dust during the vehicular movement. )
6 | The industry shall carry out water spraying within the | During inspection, manual |
; industry premises to control fugitive emissions. water sprinkling is carried
| out within the premises. !
7 | The industry shall lay metal roads / CC roads within the | Not Complied
premises within 3 months.
| 8 | The industry shall dispose the boiler ash to brick Complied
meanufacturing industries. |
| 9 | The industry shall maintain good housekeeping. Maintained R el
l 10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted i
! validity pericd of one year within a week towards | Bank Guarantee of Rs.|
| compliance of above directions and furhte3r extend the | 1, 00,000/- vide letter ’
‘ validity from time to time till further orders of the Board. | dt.13.08.2021 with validity i
{ period up to 27.07.2022. |
B). Compliance of the industry on CFO Schedule-B  conditions: CFO order No.

TSPCB/Z0/RCP/NLG/1003/CFO/2018~-1405, dt: 08.10.2018. is as given below:

|
1S

i No.

Condition

Compliance

1

The industry shall comply with all the directions issued
by the Board vide order dated 11.05.2018.

As per the undertaking submitted by the industry vide
letter dated 06.10.2018, the industry shall construct
the closed shed for storage of husk & ash within one
month. The industry shall not store the husk & ash |
openly.

The industry has provided |
closed husk room and ash |
room for storage of husk &
ash. However, part of husk
observed outside  husk |
room area. i

As per the undertaking submitted by the industry vide
letter dated 06.10.2018, the industry shall install flow
meters within one month to measure the actual water
consumption, waste water generated, treated &

disposed and maintain a log register as per the meter
readings.

{

The industry has provided |
water meter to the Bore |
well for water |
consumption. The industry |
has not provided water |
meter to the ETP. i

As per the undertaking submitted by the industry vide |
letter dated 06.10.2018, the industry shall provide |
separate energy meter within _one month to the air |

Separate energy meter Ai;‘:‘
provided to ETP. |




)

pcllution control system & ETP and maintain a log
register to record the readings.

5 | The industry shall take steps to reduce water Complied.
' consumption to the extent possible and consumptioni _
| shall NOT exceed the quantities mentioned below: | j
: ' S. | Water Consumption Quantity |
! | No. | i .
| 1. | Process & Washings 26.0 KLD |
; 2. | Boiler Feed 4.0 KLD ;
? 3.  Domestic 4.0KLD | | ;
i s Total: 34.0 KLD |
. 6 | As committed vide undertaking letter dated Complied. ;
| 06.10.2018, the industry shall provide sampling port |
| - with removable dummy of not less than 15cm diameter ?
' shall be provided to the stack at a distance of 8 times '
| the diameter of the stack from the nearest constraint
! I such as bends etc. A platform with suitable ladder shall
| be provided below 1 meter of sampling port to
; iaccommodate three persons with instruments. A 15
g - AMP 250 V plug point within one month time.
i
§ 7 | The emissions shall not contain constituents in excess | TSPCB, Zonal Lab, = RC|
of the prescribed limits mentioned below. ' Puram  conducted Stack |
| Chimney | Parameter Emission standards || O oHnd o gl on
é ‘ No. i (mg/NM3) 4 28.12._2021 and the
; | | analysis results are |
| 1 &2 SPM 115 5 enclosed. '
8 | The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC!
| standards of PMio (particulate Matter size less than | Puram  conducted AAQ |
. 100m) - 100 Og/m?; PM,s (Particulate Matter size ' Monitoring on 28.12.2021
less than 2.50m) - 60 Og/m?; SO, - 80 Og/m? NO, - | and the analysis results are
80 [Ig/m?, outside the factory premises at the  enclosed.
| periphery of the industry.
' Standards for other parameters as mentioned in the |
National Ambient Air Quality Standards of CPCB |
Notification No.B29016/20/90/PCI-I, dated 18.11.2009 ;
shall be complied. |
The following noise level standards shall be g 3
complied:Noise Levels: Day time (6 AM to 10 PM) - 75 |
dB (A) J
Night time (10 PM to 6 AM) - 70 dB (A)
9 | The industry shall not manufacture new products / Complied. i
| excess capacity beyond the permitted capacity
| mentioned in this order without obtaining CFE /CFO of ;
the Board. ;
10 | The industry shall regularly operate the ETP and the During inspection, the ETP |
 treated waste water shall be used for on land irrigation | is in operation and no
' within the industry’s premises duly meeting the | discharge of wastewater |
| irrigation standards stipulated and shall not discharge | was observed outside the ’
' any waste water outside the premises. | premises. j
11 | The industry shall regularly operate Air Pollution | Complied. :
Control Equipments i.e., dust collector followed by wet 3
scrubber installed to the husk fired boiler of capacity
| 2.5 TPH.
' 12 | The industry shall dispose the boiler ash to brick | Complied.
manufacturing industries. 1
13 | The industry shall regularly carryout water sprinkling to | During inspection, manual |

| F—

R % % . |
water sprinkling is carried |




&)

control fugitive dust emissions. ll out within the premises.

14 | The industry shall not cause any air pollution / odour i Odour is not observed from

nuisance in the surrounding environment. : the industry.
hS The industry shall not discharge ahy waste water ‘ During the inspection, no |
outside the factory premises. | discharges were observed
| outside the industry |

| premises.

16 | The industry shall remit water cess dues as perg
assessment orders as and when issued by the Board |

17 | The industry shall develop 10 mtrs thick green belt all ; The industry has develpped ‘
along the boundary of the unit and in all the vacant | greenery to some extent. |
places within the plant premises with tall growing trees | However, the industry was |
with wide leaf area, The area allocated for greenbelt | directed to develop green
shall not be less than 33 % of total area of industry | belt in vacant place within
and shall have sufficient land at the rate of 1 Acre for the premises.

10 kilo Litre of treated effluent discharge.

18 | Qualified technical man power shall be employed to Complied.
operate the ETP. i

19 | The industry shall take all precautionary and safety . Complied.
measures during process operations. |

|
20 | The industry shall maintain good housekeeping within 1 Maintained.
the plant premises. '5

| ; i

Remarks:

1. M/s. Lakshmi Ganesh Parboiled Rice Industry is located at Sy.No. 230/1A,

Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled Rice
activity - 16 TPD.

2. The industry has obtained CFO from the Board on 08.10.2018 with validity period
up to 31.03.2028.

3. The Board issued Extension of temporary revocation of closure order to the
industry vide order dtd. 07.07.2021 with a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
closure order.

4. During inspection, the industry is operating parboiled activity.

5. The industry is having ETP consisting of Collection cum Equalization tank, Diffused
aeration tank, settling tank, Filter feed tank, Multi media filter and Sludge drying
beds. During the inspection, it was observed that the ETP was in operation.

6. The industry is having husk fired boiler of capacity 2.5 TPH and provided dust
bunker followed by Wet scrubber as APCE to control the stack emissions.

7. The industry has provided closed husk room and ash room for storage of husk &
ash. However, part of husk observed outside husk room area.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.

9. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemiil became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.



10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

(i) Analysis results of the Samples of Effluents is as follows:

. 2021 - 12346 : | Inlet of ETP :

| 2021-12347 |:| Outlet of ETP |

{ i { !
, | ‘ 2 Results Limiting
'S, | | Method |

| Parameter ; % ; ‘ Standards as

No. i No 12346 12347 per CFO
' 1 pH | 4500-H*-B | 7.65 7.42 6.5 - 8.5
2 Total Suspended Solids (TSS) | 2540-D 55 28 200 mg/!

3 | Total Dissolved Solids (TDS) L Z90=E 2,074 1,189 2100 mg/!

4 | Chemical Oxygen Demand 112 32207BL5 | 304 84 - {
(COD) | ' |
| 5 | Biological Oxygen Demand | 5210-B 94 18 100 mg/I

' (BOD) |

6 | Oil & Grease | 5520-B,D | BDL | BDL 10 mg/l |
(ii) Analysis results of Ground water sample is as follows:

2021-12348 - Water sample collected from Bore well, which is located beside ETP

within the industry premises.

r ! ' Results Standards
| | 12348 as per IS |
L f ? 5 10500 :
5:' Nag Parameter | Units Method No* 2012
z ; Permissible
0 Limit
1 pH | 4500-H"-B 6.39 6.5to 8.5
2 | E. Conductivity ‘Wmhos/c! 2510-B j< ~1498 - :
mlEad | i
. 3 [Total Suspended Solids (TSS) | mg/L |  2540-D | 8 -
4 | Total Dissolved Solids (TDS) | mg/L 2540 C 901 2000
Chemical Oxygen Demand ' mg/L 14 - ’
5 (COD) | 5220 B ‘
6 | Total Alkalinity as CaCO; . _mg/L 2320-B 200 600 |
| 7 |Total Hardness as CaCO, | mg/L | 2340-C 356 600
. 8 |Calcium as Ca’~ | mg/L | 3500-CaB 80 200 :
.9 ' Magnesium as Mg°* | mg/L 3500-Mg B 38 100 i
10 | Chlorides as CI - mg/L 4500 CI'B 240 1000
11 |Sulphates as S04 mg/L 4500-S0,™* 24 400
12 Nitrates as NOy mg/L  [4500-B-NO; B 8 45
13 | Sodium mg/L 3500-Na B 60 - |
14 |Potassium mg/L 3500-K B 4 i - 5
15 | Fluoride as F° mg/L 4500-F -C 0.9 15 |
16 |Percent Sodium (% Na) % A 26.4 -
(meg/L)
17 Sodium Absorption Ratio(SAR) | meg/L - 1.4 B
18 [ Cadmium mg/L 13111B & 3500 BDL 0.003 ‘
as Cd | i
19 |Lead mg/L |3111B & 3500 BDL | 0.01 |
as Pb ;
20 | Total Chromium mg/L 3111B & 3500 BDL g 0.05
as Cr
21 | Copper mg/L |3111B & 3500 | BDL 1.5
| as Cu |
. 22 | Nickel mg/L [3111B & 3500 BDL 0.02
| as Ni i ':
s | s ; |




%

[ 23 | Zinc [ 'mg/L [3111B & 3500 BBk | 15

‘a | :, | as Zn i I T
24 [Iron mg/L |3111B&3500 |  BDL | 0.3

| asFe e ‘g .l
25 [Boron mg/L_| 4500-B-C_ | BDL | 10

{ 26 | Phenolic Compounds | mg/L | 5530BCD | BDL l 0.002

(iii) Analysis results of Soil sample is as follows:
— ‘ e

| 2021-12349 i - | Soil sample collected adjacent to North East compound wall nea
l

; | ETP area within the industry premises

Note: As per the CRIT Criteria, the Soil sample is Non Hazardous in nature.

(iv) Analysis results of Stack attached to Husk Fired Boiler of 2.5 TPH
capacity is as follows:

T

‘ ; ; Resilt Standard as
' S.No.  Parameter  Method No
|

i
: 3 per CFO ;
g , gy o) (mg/ Nm®> |
L SPM 1S:11225(Part-1)- | 97 g 115

i
i
{
i

1985

Note: The boiler stack emissions are meeting the standards.

(v) Analysis results of AAQ Monitoring carried out at periphery of the
industry beside south side compound wall near boiler area.

s. | Results 2 5%
N . Sampling Location RSPM S0, NO,
O. 3 3 3 i
pg/m pyg/m= pg/m” |
AAQ Monitoring carried out at i
| periphery of the industry | 5

1 beside south side compound 2 5 ‘ o ¥
wall near boiler area. el b i }
Ambient Air Quality Standards 100 80 80 !
| |

| as per CFO

{
{

Note: The AAQ monitoring results are meeting the National Ambient Air Quality
Standards.

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

S. No. | Parameters | Units | Results |
1 ipH ‘ 6.8
3| Total Volatile Solids at 550°C % 11
3 | Total Fixed Solids at 550°C (% | % g (

L W/W) i | 89 |

4 | Total Organic Carbon (TOC) % | 0.6 |

I 5 Flash Point (Ignitability) a e | No flash below 60°C |
| 6 Calorific Value | Cal/gms | Not Detected i
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To

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your

industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall regularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month. ]

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall install water meter to the ETP within one month as committed
during the meeting.

7. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
vour industry for a period of Three Months,

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988,

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.
Sd/-
MEMBER SECREATRY

M/s. Lakshmi Ganesh Parboiled Rice Industry,

Sy.

No,230/1A, Komarabanda (V),

Kodad (M), Suryapet District.

Co

1

2.

to:

The District Magistrate & Collector, Suryapet for information and necessary action.

The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

LT CEBLOY:/

Senior Environmental Engineer (FAC)
-(7)’ (Task Force)



&)

e TELANGANA STATE POLLUTION CONTROL BOARD

—TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
f\“‘%i\ii Phones : 040-23887500 Fax: 040 — 23887519

BY REGD. POST WITH ACK. DUE

Order No.NLG-215/TSPCB/TF/H0/2020- 1&10 Dt: 27.01.2022

Sub: TSPCB - M/s. Lakshmi Ganesh Parboiled Rice Industry,

i Sy.N0.230/1A, Komarabanda (V), Kodad (M), Suryapet District -
O e Water (Prevention and Control of Pollution) Amendment Act, 1988 and Air

(Prevention and Control of Pollution) Amendment Act, 1987 - Extension
of Temporary Restoration of Power Supply for a period of Three
Months - Orders Issued - Reg.

Ref: 1. Order No. NLG-215/TSPCB/TF/HO/2020-447, dt.07.07.2021.
2. Hearing held on 18.01.2022.

3. Order No. NLG-215/TSPCB/TF/HO/2020- dt.27.01.2022.
X % % % ¥

In the 1% reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Lakshmi

Ganesh Parboiled Rice Industry, Sy.No.230/1A, Komarabanda (V), Kodad (M), Suryapet
District.

In the 2" reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry

vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Lakshmi Ganesh Parboiled Rice Industry, Sy.No0.230/1A,
Komarabanda (V), Kodad (M), Suryapet District for a period of Three Months
from the date of issue of this order for carrying out the production activities. These
directions are issued under section 33(A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-

MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Co to:

L. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.

The JCEE., Z.0., R.C.Puram for information and necessary action.

. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.

. Concerned file.

// T.C.F.B.O//
noon . e~
L (R

Senior Environmental Engineer (FAC)

Y (Task Force)
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e TELANGANA STATE LELUTION CONTROL BOARD

T TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

. OIF
b S e T

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-213/TSPCB/TF/HO/2020- 20)- Dt: 27.01.2022

Sub: TSPCB - M/s. APR Rice Industry, Sy.No.242 & 243, Komarabanda
" (V), Kodad (M), Suryapet District - Air (Prevention and Control of

Pollution) Amendment Act, 1987 - Extension of Temporary Revocation

of Closure Order for a period of Three Months - Orders Issued -
Reg.

Ref: 1. Closure Order dt.08.07.20109.
2. CFO&HWA Order dt.11.12.2020 valid upto 30.09.2030.
3

. Temporary Revocation of Closure Order No.NLG-213/TSPCB/UH-
V/TF/2020-633, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure Order No.NLG-
213/TSPCB/UH-V/TF/2020-1525, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
213/TSPCB/TF/HO/2020-442, dt.07.07.2021.

7. Industry representation dt.28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

* ok ok ok ok

1. WHEREAS, your industry is located at Sy.No.242 & 243, Komarabanda (V), Kodad
(M), Suryapet District and engaged in Parboiled Rice activity - 30 TPD.

2. WHEREAS, vide reference 1% cited, the Board issued Closure Order on 08.07.2019 to
your industw’ﬁﬁﬁf/rating the industry without valid CFO of the Boa>d.

3. WHEREAS, vide reference 2™ cited, the-Board issued renewal of CFO&HWA to your
industry on 11.12.2020, for.a period upto 30.09.2030.

4. WHEREAS, vide reference 3 cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period of Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period of Six Months vide reference 4% cited.

5. WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Sanjeeva Reddy, Managing Partner of the industry was present
and accompanied during inspection. The compliance status of the industry is
submitted as below:



D

A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

| s. Directions Present status
No. i i
The industry shall comply with all the CFO conditions i Submitted below
1 issued by the Board. | |
' The industry shall regularly operate the ETP and the | During inspection, the ETP |
2 | treated waste water shall be used for onland for |is not in operation as the |
irrigation within the industry's premises duly meeting | industry was not in |
the irrigation standards stipulated and shall not | operation due to boiler |
discharge any waste water outside the premises under | maintenance.
; any circumstances. B
| The industry shall store the husk & husk ash in closed | The industry has provided
'3 rooms only and the husk room & ash room shall be closed husk room and ash
designed accordingly. The industry shall not store the | room for storage of husk &
husk & ash openly ash.
The industry shall not cause any air pollution / odour | Odour is not observed from
4 nuisance / dust nuisance in the surrounding | the industry.
environment. ’
i
The industry shall carry out water spraying on the | Not complied
5 approach road from highway to Mill approach road to
avoid dust during the vehicular movement.
The industry shall carry out water spraying within the ' The industry has provided |
6 industry premises to control fugitive emissions. | water sprinkler at ash '
i room. ?
The industry shall lay metal roads / CC roads within the | The industry has not laid |
7 premises within 3 months. metal roads /CC roads.
! The industry shall dispese the boiler ash to brick | Complied ;
8 | manufacturing industries. g
: The industry shall maintain good housekeeping. Maintained
The industry shall submit fresh B.G of Rs.1 Lakh with a | The industry has submitted i
10 | validity period of one year within a week towards | Bank Guarantee of Rs. |
compliance of above directions and furhte3r extend the | 1, 00,000/- vide letter |
validity from time to time till further orders of the Board. | dt.18.08.2021 with validity |
| period up to 15.07.2022.
|
B). Compliance of the industry on CFO Schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/1135/CF0O/2020 - 1166, Dt:11.12.2020 is as given below:
S. Condition Compliance
No )
1 The industry shall pay the balance CFO fee | --
and CFO penalty fee for operating the industry |
without valid CFO of the Board of Rs. |
6200/- immediately at RO Nalgonda. | .00
2 The industry shall start operations only afteréThe industry  has  obtained |
obtaining the extension of revocation of | Extension of Temporary |
closure order issued by the Board vide order | Revocation of Closure order on
dated 08.07.2019. 07.07.2021 for a period of 6
R . months.
3  The industry shall take suitable measures to |-
' avoid the air & water pollution towards |
Salarjungpet Village is at a distance of 200
| meters in the east side direction. |
4 | The industry shall take suitable measures to ' Complaints received from the |
;avoid the air & water pollution towards M/s i colony regarding air pollution.
| KLR avenue (Gated community Residential |

| Town Ship), Komarabanda,

Kodad Town, |
| Suryapet District. E




@,

The industry shall take additional megsures
- such as water spraying on road and within the
| premises to suppress dust during vehicle
. movement.

iDurIng inspection, the industry |

| was not in operation due to boiler
. maintenance.

,i

| The industry shall take steps to reduce water
f consumption to the extent possible and
consumption shall NOT exceed the quantities
mentioned below:
. S. | water
No. | Consumption
1. | Process &
{ washings

2. | Boiler feed
Foy a3, #'__[_)omestic 3 KLD
| i Total 52 KLD

Quantity

45 KLD

4 KLD

- Complied.

A sampling port with removable dummy of not
less than 15cm diameter shall be provided to
- the stack at a distance of 8 times the diameter
| of the stack from the nearest constraint such
' as bends etc. A platform with suitable ladder
- shall be provided below 1 meter of sampling
I port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall
| be provided on the platform?,

Complied.

The emissions shall not contain constituents in
excess of the prescribed limits mentioned
below.

' Chimney No. | Parameter Emission
i standards
! (ma/NM?)
| | 1 &2 SPM 115

1

9

' The industry shall comply with ambient aif
- quelity standards of PM, (particulate Matter

isize less than 100m) - 100 Cg/m?® PM,s |

i (Particulate Matter size less than 2.50m) - 60
' Og/m?*; S0, - 80 Og/m?; NO, - 80 Cg/m?,
3 outside the factory premises at the periphery
| of the industry.
| Standards for other parameters as mentioned
in the National Ambient Air Quality Standards
of CPCB Notification No0.B29016/20/90/PCI-1,
dated 18.11.2009 shall be complied.
' The following noise level standards shall be
complied:Noise Levels:

Day time (6 AM to 10 PM) - 75 dB (A)

Night time (10 PM to 6 AM) - 70 dB (A) |

The industry shall not manufacture new
products / excess Capacity beyond the
permitted capacity mentioned in this order
without obtaining CFE /CFO of the Board.

Complied.

|
|
|
{
i
{
{
i

f
{
i
i

| on .
- premises duly meeting the irrigation standards
stipulated and shall not discharge any waste |

- The industry shall regularly operate the ETP
- and the treated waste water shall be used for
land irrigation within the industry’s

water outside the premises.

During inspection, the ETP is not

in operation as the industry was
{not in operation due to boiler
maintenance and no discharge of
' waste water was observed outside

| the premises.

i
i

The industry shall store the husk & ash in
closed rooms only. The industry shall not store
the husk & ash openly.

The industry has provided closed
husk room and ash room for
_storage of husk & ash.

The industry shall regularly operate Air
Poliution Control Equipments i.e., mechanical
dust collector installed to the husk fired boiler
| of capacity 3.0 TPH.

The industry has provided
Mechanical Dust Collector and
Cyclone followed by Wet Scrubber
to the 3 TPH husk fired boiler as
APCE.

The industry shall dispose the boiler ash to
brick_manufacturing industries and ETP sludge

Complied.




>

[shall used as a manure in the industry |

i . i
| premises. ‘

i

1

15 | The industry shall regularly carryou_tuwateﬂ‘ Water sprinklers provided at ash |
sprinkling to control fugitive dust emissions. | shed for suppression of the!

| fugitive emission.

{

maintain a log register as per the meter%outlet of ETP for wastewater.
readings. {

17

and maintain a log register to record the | and APCE.
readings.

odour nuisance in the surrounding | industry.
environment. |

719 | The industry shall not discharge any waste | During the inspection,
water outside the plant premises under any | discharges were observed outside

circumstances. | the premises.

16 | The industry shall installl-ﬂ'éw meters to \ The industry has pro{/iaed
measure the actual water consumption, waste | separate water meters for bore ’
water generated, treated & disposed and | well for water consumption and at |

i

The industry shall provide separate energy  The industry  has srovided |
meter to the air pollution control system & ETP | separate energy meters to ETP 1

|
{

18 | The industry shall not cause any air pollution / 2 Odour is not observed from the

no

20 | The industry shall remit water cess dues as B
per assessment orders as and when issued by
the Board. i

21 | The industry shall develoep 10 mtrs thick green ] The industry has deiféloped :

belt all along the boundary of the unit and in | greenery to some exte

| with tall growing trees with wide leaf area, The | directed to develop green belt
| area allocated for greenbelt shall not be less | vacant places within the indus
than 33 % of total area of industry and shall | premises.

have sufficient land at the rate of 1 Acre for 10 |

kilo Litre of treated effluent discharge. |

22 | Qualified technical man power shall be | Complied
employed to operate the ETP. '

nt.

all the vacant places within the plant premises | However, the industry was

at |
try |

i 23 | The industry shall take all precautionafif5HE_Compiied. T
vk safety measures during process operations.. '
24 | The industry shall maintain good | Maintained.

housekeeping within the plant premises.

25 | The industry shall comply with all the | Submitted above.
directions issued by the Board from time to |
| time. |

Remarks:

T

(€8]

M/s. APR Rice Industry is located at Sy.No0.242 & 243, Komarabanda (V), Kodad (M),
Suryapet District and engaged in Parboiled rice activity - 30 TPD.

The industry has obtained CFO renewal order from the Board vide order dated
11.12.2020 with validity up to 30.09.2030.

The Board issued extension of temporary revocation of Closure order to the industry
vides order dtd.07.07.2021 with a period of 6 months. Now, the industry has

submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry was not in operation due to boiler maintenance.

5. The industry is having ETP consisting of Collection cum Equalization tank, Diffused

aeration tank, settling tank, Filter feed tank, Multi media filter & Sludge drying beds.

The industry has a husk fired boiler of capacity 3 TPH and provided Mechanical Dust
Collector & Cyclone dust collector followed by Wet Scrubber as APCE.

7. The industry has provided closed husk room and ash room for storage of husk & ash.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Rice mill became sick) located in the area near to KLR Avenue Colony. It



was observed that due to vehicular movem Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

2021-12362 - Water sample collected from Bore well, which is adjacent to South
West fencing within the industry premises.

f Results Standards |
! I 12362 as per IS
5 Na Parameter 1 Units Method No* 12323 ' |
f | Permissible |
: ! g Limit ;
| 1 pH | | 4500-H°-B 6.54 6:5t0.8.5 |
| 2 E. Conductivity pumhos/c 2510-B }=1502 - :
i ] m i |
3 | Total Suspended Solids (TSS) | mg/L 2540-D | 11 ' g ,
4 _|Total Dissolved Solids (TDS) _mg/L 2540C | 905 2000
' Chemical Oxygen Demand mag/L 12 - |
5 (CoD) 5220 B
6 |Total Alkalinity as CaCO, mg/L 2320-B 228 " 600 i
7 |Total Hardness as CaCO; mg/L 2340-C 344 600 |
_8 |Calcium as Ca** mg/L | 3500-Ca B 76 200
9 |Magnesium as Mg*” mg/L | 3500-Mg B 38 100
10 |Chlorides as CI" mg/L 4500 CI'B 210 1000
11 |Sulphates as SO, ma/L 4500-50,° 22 400
12 ! Nitrates as NO5” 5mg/L 4500-B-NO5 B | 9 45
13 |Sodium mg/L | 3500-NaB | 62 i -
14 |Potassium mg/L | 3500-KB | 5 | -
15 | Fluoride as F° mg/L 4500-F-C | 0.82 15 ;
16 | Percent Sodium (% Na) % D 2735500 - i
i (meg/L) E
17 /Sodium Absorption Ratio(SAR) Imeq/L - Tids ] S b
18 | Cadmium mg/L  [3111B & 3500 BDL 0.003 ?
| ? as Cd |
' 19 |Lead mg/L  3111B & 3500 | BDL 0.01
| ‘ ’ asPb . - |
' 20 | Total Chromium mg/L 131118B & 3500 | BDL 0.05 ,
% as Cr | | i
21 | Copper mag/L 3111B& 3500 | BDL | 1.5
| | l as Cu ., ! |
| 22 | Nickel mg/L  |3111B&3500 | BDL | 0.02
,j I as Ni | |
23 | Zinc mg/L 3111B & 3500 BDL 15
| | as zn i
24 [Iron mg/L  [3111B& 3500 | BDL | 0.3
. I | as Fe f ! ;
25 | Boron mg/L | 4500-B-C BDL 1.0
| 26 | Phenolic Compounds {mg/L [:5530:B.G.:D BDL 0.002 |

9. WHEREAS, vide reference 9" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board on 18.01.2022. The industry representative
attended the virtual meeting. After detailed discussions, the Committee
recommended to forfeit 50% of the Bank Guarantee submitted by the industry i.e.,
Rs. 50,000/- out of Rs.1.0 Lakh and also reccmmended to issue Extension of
Temporary Revocation of Closure Order to the industry for a period of Three Months
with the certain directions to comply with.



10.

11

12.

13.

To

@

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your

industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk

room & ash room shall be designed accordingly. The industry shall not store the
husk & ash cpenly.

2. The industry shall regularly operate Air Pollution Control Egquipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

3. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to your
industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. APR Rice Industry,

Sy

.No.242 & 243, Komarabanda (V),

Kodad (M), Suryapet District.

Copy to:

1.

The District Magistrate & Collector,.Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

. Concerned file.

// T.C.F.B.O //

TS
B i bl
\.\,L,\.' BL)k\‘\ ",\'//,
Senior Environmental Engineer (FAC)
@ (Task Force)
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TELANGANA STATE PQJTION CONTROL BOARD

dwols

T TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
\Si"‘\\i\/; Phones : 040-23887500 Fax: 040 - 23887519
BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988
Order No.NLG-213/TSPCB/TF/HO/2020- i E'{\.: Dt: 27.01.2022

Sub: TSPCB - M/s. APR Rice Industry, Sy.No.242 & 243, Komarabanda
" (V), Kodad (M), Suryapet District - Water (Prevention and Control of

Pollution) Amendment Act, 1988 - Extension of Temporary Revocation
of Closure Order for a period of Three Months - Orders Issued -

Reg.

s 3 7
C O] s

Ref: 1. Closure Order dt.08.07.2019.

2. CFO&HWA Order dt.11.12.2020 valid upto 30.09.2030.

3. Temporary Revocation of Closure Order No.NLG-213/TSPCB/UH-
V/TF/2020-633, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure Order No.NLG-
213/TSPCB/UH-V/TF/2020-1525, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

213/TSPCB/TF/HO/2020-442, dt.07.07.2021.

Industry representation dt.28.12.2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing held on 18.01.2022.

* k %k % %

0 o

1. WHEREAS, your industry is located at Sy.No.242 & 243, Komarabanda (V), Kodad
(M), Suryapet District and engaged in Parboiled Rice activity - 30 TPD.

2. WHEREAS, vide reference 1% cited, the Board issued Closure Order on 08.07.2019 to
your industry for operating the industry without valid CFO of the Board.

3. WHEREAS, vide reference 2" cited, the Board issued renewal of CFO&HWA to your
industry on 11.12.2020, for a period upto 30.09.2030.

4. WHEREAS, vide reference 3’ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period of Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period of Six Months vide reference 4" cited.

5. WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A.No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6 cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7 cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8™ cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Sanjeeva Reddy, Managing Partner of the industry was present
and accompanied during inspection. The compliance status of the industry is
submitted as below:



A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

T Directions i Present status

No. |

The industry shall comply with all the CFO conditions | Submitted below
|1 issued by the Board. ‘
The industry shall regularly operate the ETP and the | During inspection, the ETP |
2 treated waste water shall be used for onland for !is not in operation as the
irrigation within the industry's premises duly meeting industry was not in |
the irrigation standards stipulated and shall not | operation due to boi!er%
discharge any waste water outside the premises under | maintenance. v’
any circumstances.
| The industry shall store the husk & husk ash in closed | The industry has provided |

3 | rooms only and the husk rocom & ash room shall be | closed husk room and ashi3
| designed accordingly. The industry shall not store the | room for storage of husk & |
husk & ash openly | ash. |

The industry shall not cause any air poliution / odour | Odour is not observed from
| 4 nuisance / dust nuisance in the surrounding | the industry.
environment.

The industry shall carry out water spraying on the | Not Edmplied

5 approach road from highway to Mill approach road to
avoid dust during the vehicular movement.
The industry shall carry out water spraying within the ] The industry has b'ebkﬁaéd‘%
6 industry premises to control fugitive emissions. | water sprinkler at ash |
room. ‘
< The industry shall lay metal roads / CC roads within the | The industry has not laid ;

| premises within 3 months. ! metal roads /CC roads. ;

The industry shall dispose the boiler ash to brick%Complied
8 manufacturing industries. ?

4 % The industry shall maintain good housekeeping. | Maintained

|
| The industry shali submit fresh B.G of Rs.1 Lakh with a | The industry has submitted |
| validity pericd of one year within a week towards  Bank Guarantee of Rs. |
compliance of above directions and furhte3r extend the ' 1, 00,000/- vide letter
validity from time to time till further orders of the Board. | dt.18.08.2021 with validity |

period up to 15.07.2022.

10

B). Compliance of the industry on CFO Schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/1135/CF0O/2020 - 1166, Dt:11.12.2020 is as given below:

s. | Condition 1 Compliance
!

No

1 | The industry shall pay the balance CFO fee | --
and CFO penalty fee for operating the industry 1
without valid CFO of the Board of Rs. |
6200/- immediately at RO Nalgonda. i

2 The industry shall start operations only after | The industry has  obtained '

obtaining the extension of revocation of§ Extensicn of Temporary

closure order issued by the Board vide order | Revocation of Closure order on |

dated 08.07.2019. 1 07.07.2021 for a period of 6
| months.

3 The industry shall take suitable measures to | --
avoid the air & water pollution towards
Salarjungpet Village is at a distance of 200
meters in the east side direction.

}
4 The industry shall take suitable measures to | Complaints received from the |
avoid the air & water pollution towards M/s | colony regarding air pollution. ‘
KLR avenue (Gated community Residential
Town Ship), Komarabanda, Kodad Town, i
L Suryapet District. |
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[ The industry shall take additional measures

i such as water spraying on road and within the
{ premises to suppress dust during vehicle
| movement.

During inspection, the industry
was not in operation due to boiler |
maintenance.

The mdustry shall take steps to reduce water
consumption to the extent possible and
consumption shall NOT exceed the quantities
mentioned below:

'l S. | water | Quantity
| _No. | Consumption |

? 1, Process

" washings

| Boiler feed

, . | Domestic | 3 KLD
? | Total | 52 KLD

45 KLD

1

JKLD |

11

_X 2:
3

Complied.

A sampling port with removable dummy of not
less than 15cm diameter shall be provided to
the stack at a distance of 8 times the diameter
of the stack from the nearest constraint such
as bends etc. A platform with suitable ladder
shall be provided below 1 meter of sampling
port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall
be provided on the platform?.

Complied.

The emissions shall not contain constituents in

| excess of the prescribed limits mentioned
| below.

% Chimney No. | Parameter Emission

§ ‘ standards

| (mg/NM*)

1 &2 SPM 115

| The industry shall comply with ambient air
- quality standards of PM,g (particulate Matter
| size less than 100m) - 100 Og/m3; PM,s
(Partlcu‘ate Matter size Iess than 2. SDm) - 60
i Og/m?; SO, - 80 Og/m?; NO, - 80 Og/m?,
| outside the factory premises at the perlphery
| of the industry.
' Standards for other parameters as mentioned

' in the National Ambient Air Quality Standards |
. of CPCB Notification No. B29016/20/90/PCI-I, |

dated 18.11.2009 shall be complied.

| The following noise level standards shall be

; complied:Noise Levels:
i Day time (6 AM to 10 PM) - 75 dB (A)
i Night time (10 PM to 6 AM) - 70 dB (A)

10

| The industry shall not manufacture new
§Droducts / excess capacity beyond the
| permitted capacity mentioned in this order
without obtaining CFE /CFO of the Board.

Complied.

11

The industry shall regularly operate the ETP
- and the treated waste water shall be used for
on land irrigation within the industry's
premises duly meeting the irrigation standards
stipulated and shall not discharge any waste
| water outside the premises.

During inspection, the ETP is not
in operation as the industry was
not in operation due to boiler
maintenance and no discharge of
waste water was observed outside
the premises. ;

12

' The industry shall store the husk & ash in
| closed rooms only. The industry shall not store
| the husk & ash openly.

The industry has provided closed
husk room and ash room for
storage of husk & ash.

The industry shall regularly operate Air
Pollution Control Equipments i.e., mechanical
dust collector installed to the husk fired boiler
of capacity 3.0 TPH.

The industry has provided
Mechanical Dust Collector and
Cyclone followed by Wet Scrubber
to the 3 TPH husk fired boiler as
APCE.

=The industry shall dispose the boiler ash to
' brick manufacturing industries and ETP sludge

Complied.




@)

"snall used as a manure in the industry |

| premises. { el ! _ o
| 15 | The industry shall regularly carryout water | Water sprinklers proylded at ash |
! ! sprinkling to control fugitive dust emissions. ' ched for suppression of the i

| 16 "The industry shall install flow meters to The  industry has  provided |
| measure the actual water consumption, waste | separate water meters for bore i

\ | water generated, treated & disposed and | well for water consumption and at

{ %maintain a log register as per the meter  outlet of ETP for wastewater.

i | readings. R A e N SRR

$

i

i

' The industry shall provide separate energy | The  industry has provided
meter to the air pollution control system & ETP | separate energy meters 10 ETP
and maintain a log register to record the  and APCE.

readings. :

-
~

18 The industry shall not cause any air pollution / "Odour is not observed from the

' odour nuisance in the surrounding | industry.

': | environment. 3
" 19 | The industry shall not discharge any waste | During the inspection, no
; | water outside the plant premises under any | discharges were observed outside
'1 | circumstances. the premises.

! 20 | The industry shall remit water cess dues as | -
| | per assessment orders as and when issued by
the Board. rots)
51 | The industry shall develop 10 mtrs thick green The industry has developed |
! beit all along the boundary of the unit and in 1 greenery to some extent. |
all the vacant places within the plant premises | However, the industry  was
with tall growing trees with wide leaf area, The  directed to develop green pelt at
area allocated for greenbelt shall not be less l vacant places within the industry |
than 33 % of total area of industry and shall | premises.
have sufficient land at the rate of 1 Acre for 10 "t
kilo Litre of treated effluent discharge. | o i)
22 | Qualified technical man power shall be | Complied ‘
employed to operate the ETP.
23 | The industry shall take all precautionary and | Complied.
safety measures during process operations.
24 | The industry shall maintain good | Maintained.
housekeeping within the plant premises. ! )
55 | The industry shall comply with all the | Submitted above.

directions issued by the Board from time to |
| time. |

Remarks:

1. M/s. APR Rice Industry is located at Sy.N0.242 & 243, Komarabanda (V), Kodad (M),
Suryapet District and engaged in Parboiled rice activity - 30 TPD.

2. The industry has obtained CFO renewal order from the Board vide order dated
11.12.2020 with validity up to 30.09.2030.

3. The Board issued extension of temporary revocation of Closure order to the industry
vides order dtd.07.07.2021 with a period of 6 months. Now, the industry has

submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry was not in operation due to boiler maintenance.

. The industry is having ETP consisting of Collection cum Equalization tank, Diffused
aeration tank, settling tank, Filter feed tank, Multi media filter & Sludge drying beds.

6. The industry has a husk fired boiler of capacity 3 TPH and provided Mechanical Dust
Collector & Cyclone dust coltector followed by Wet Scrubber as APCE.

7. The industry has provided closed husk room and ash room for storage of husk & ash.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in

Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Rice mill became sick) located in the area near to KLR Avenue Colony. It
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was observed that due to vehicular mQ?ent of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021-12362 - Water sample collected from Bore well, which is adjacent to South
West fencing within the industry premises.
‘ 5 g Results Standards
Ly ; | 12362 afo%%rols !
| | - * 5
:> Nd Parameter , Units Method No 2012 |
| Permissible
é { | Limit
1 | pH f 4500-H"-B 6.54 6.5 to 8.5
2 iE, Conductivity umhos/c 2510-B 1502 -
: m f-
| 3 | Total Suspended Solids (TSS) | mg/L 2540-D | 11 -
4 | Total Dissclved Solids (TDS)  imag/L 2540C | 905 2000
{Chemical Oxygen Demand mag/L 12 ! -
5 (CoD) 5220 B |
6 | Total Alkalinity as CaCO, mag/L 2320-B 228 600 |
/ | Total Hardness as CaCO- mag/L 2340-C 344 600 |
8 Calcium as Ca’* ma/L 3500-Ca B 76 2000
9 | Magnesium as Mg’* mg/L 3500-Mg B | 38 100 |
10 Chlcrides as CI mg/L | 4500CI'B | 210 1000
| 11 Sulphates as SO, mg/L 4500-50, 22 400 |
12 | Nitrates as NO; mg/L 4500-B-NO;" B 9 45 |
i 13 |Sodium mg/L 3500-Na B 62 - |
| 14 | Potassium mg/L | 3500-KB 5 - :
i 15 | Fluoride as F mg/L 4500-F -C 0.82 SR E
| 16 Percent Sodium (% Na) % ; {25 - '
| (meq/L) | j
17 Sodium Absorption Ratio(SAR) meg/L | - 1.4 - |
| 18 | Cadmium i;m(_:;/L 3111B & 3500 BDL 0.003
5 | | as Cd ;
' 19 | Lead mag/L 3111B & 3500 BDL 0.01 ?
5 | as Pb §
20 ! Total Chromium mag/L 3111B & 3500 BDL 0.05
| as Cr i
21 | Copper mag/L 3111B & 3500 BDL 1.5
as Cu |
22 | Nickel mg/L 3111B & 3500 BDL 0.02 5
| as Ni
23 | Zinc mg/L 3111B & 3500 BDL 15
| | as Zn {
24 Iron }mg/L 3111B & 3500 BDL 0.3
| r | as Fe !
25 | Boron mag/L 4500-B-C | BDL 1.0
26 | Phenolic Compounds mag/L 5530B,C,D | BDL 0.002

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board on 18.01.2022. The industry representative
attended the virtual meeting. After detailed discussions, the Committee
recommended to forfeit 50% of the Bank Guarantee submitted by the industry i.e.,
Rs.50,000/- out of Rs.1.0 Lakh and also recommended to issue Extension of
Temporary Revocation of Closure Order to the industry for a period of Three Months
with the certain directions to comply with.
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WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with: '

1.  The industry shall comply with all the CFO conditions issued by the Board.

2.  The industry shall reqularly operate the ETP and the treated waste water shall
be used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4,  The industry shall dispose the boiler ash to brick manufacturing industries.

5.  The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to your
industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be clesed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Polluticn) Amendment Act,
1988 the punishment for which include impriscnment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. APR Rice Industry,
Sy.No0.242 & 243, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:

1. The District Magistrate & Collector, Suryapet for information and necessary action.
. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

//TCFBO//

\, \kk \ \\ :/"
Senior En\nronment \I Engineer (FAC)
%', {Task Force))



72)

TELANGANA STATE Pgt(UTION CONTROL BOARD

_%%%BETT' Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519
BY REGD. POST WITH ACK. DUE
Order No.NLG-213/TSPCB/TF/H0O/2020 - \ & ;;.L,.t Dt: 27.01.2022

Sub : TSPCB - M/s. APR Rice Industry, Sy.No.242 & 243, Komarabanda
(V), Kodad (M), Suryapet District - Water (Prevention and Control of
AN s L Pollution) Amendment Act, 1988 and Air (Prevention and Control of
RTERTT Pollution) Amendment Act, 1987 - Extension of Temporary
Restoration of Power Supply for a period of Three Months —

Orders Issued - Reg.

Ref : 1. Order No.NLG-213/TSPCB/TF/HO/2020-443, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-213/TSPCB/TF/HO/2020- dt.27.01.2022.
k Xk %k ¥ x

In the 1% reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air (Prevention
and Control of Pollution) Amendment Act, 1987 orders were issued to TSSPDCL to
extend the power supply for a period of Six Months to M/s.APR Rice Industry, Sy.No.242
& 243, Komarabanda (V), Kodad (M), Suryapet District.

In the 2" reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension cof Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. APR Rice Industry, Sy.No.242 & 243, Komarabanda (V), Kodad
(M), Suryapet District for a period of Three Months from the date of issue of
this order for carrying out the production activities. These directions are issued under
section 33(A) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and
31(A) of Air (Prevention and Control of Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copy to:
1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
4. Concerned file.
// T.C.F.B.O //
‘%‘_,’ﬁ.". ‘,]k \\\ = !J/\J”f
Senior Environmental Engineer (FAC)
Q\;f (Task Force)
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- TELANGANA STATE POLLUTION CONTROL BOARD

S NELANGANA: = Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-214/TSPCB/TF/H0O/2020- 190X Dt: 27.01.2022

Sub : TSPCB - M/s. Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No.230/1A &

AN 230/2, Komarabanda (V), Kodad (M), Suryapet District - Air (Prevention

C. .2 and Control of Pollution) Amendment Act, 1987 - Extension of

‘ Temporary Revocation of Closure Order for a period of Three
Months - Orders Issued - Reg.

Ref : 1. Closure Order dt.10.12.20109.

2. Temporary Revocation of Closure order No.NLG-214/TSPCB/UH-
V/TF/2020-635, dt.25.08.2020.

3. Extension of Temporary Revocation of Closure order No.NLG-
214/TSPCB/UH-V/TF/2020-1523, dt.11.01.2021.

4. CFO&HWA renewal order dt.22.03.2021 valid upto 31.03.2022.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District,

6. Extension of Temporary Revocation of Closure order No.NLG-
214/TSPCB/TF/HO/2020-444, dt. 07.07.2021.

7. Industry representation dt.28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

F ok ok ok %

1. WHEREAS, you are operating the industry is located at Sy.No0.230/1A & 230/2,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 16.8 TPD.

2.  WHEREAS, vide reference 1% cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

3.  WHEREAS, vide reference 2" cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Manths. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 3™ cited.

4.  WHEREAS, vide reference 4" cited, the industry has obtained renewal of CFO&HWA
order vide dt.22.03.2021 with a validity period upto 31.03.2022.

5. WHEREAS, vide reference 5 cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6% cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8% cited, the Board Officials inspected the industry on
28.12.2021 and Sri Ch. Amarender, Managing partner of the industry was present
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and accompanied during inspection. The compliance status of the industry is
submitted as below:

A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

E‘ S. Directions i Present status }

{

No. ’ o

{'1 The industry shall comply with all the CFO conditions t Submitted below
? issued by the Board. a

2 | The industry shall regularly operate the ETP and the | During the inspection, the |
treated waste water shall be used for on land for | ETP was not in operation as

irrigation within the industry's premises duly meeting i the industry is operating

i

i

§ the irrigation standards stipulated and shall not ' Steam Rice milling activity.
1 discharge any waste water outside the premises under x
any circumstances. i ]
3 | The industry shall store the husk & husk ash in closed | The industry has provided |
rooms only and the husk room & ash room shall be | closed room for storage of |
designed accordingly. The industry shall not store the | ash. However, part of ash |
husk & ash openly. was observed in cpen area |

near ash room.

The industry shall not cause any air pollution / odour | Odour is not observed from |

AN

nuisance / dust nuisance in the surrounding | the industry. ‘
environment. |
' 5 | The industry shall carry out water spraying on the | Not complied ‘

i
approach road from highway to Mill approach road to !
avoid dust during the vehicular movement. ‘

6 | The industry shall carry out water spraying within the | Not Complied
industry premises to control fugitive emissions.

~

| The industry shall lay metal roads / CC roads within the | The industry has not laid
premises within 3 months. | metal roads /CC roads. '

8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. |

9 | The industry shall maintain good housekeeping. Maintained

| 10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |
| validity period of one year within a week towards | Bank Guarantee of Rs. |
| compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |
fi validity from time to time till further orders of the Board. dt.18.08.2021 with validity |
; period up to 25.07.2022.

B). Compliance of the industry on CFO Schedule-B conditions: CFO order No.
55117/TSPCB/RO-NLG/CFO/2021 - 400, dt.22.03.2021 is as given below:

Revocation of Closure order |
on 07.07.2021 for a period |

Fase | Condition Compliance
No. | w0 o 2
1 | The industry shall obtain Revocation of Closure order | The industry has obtained |
| | from the Board. Extension of Temporary |
|

‘ | of & months.
2 | The industry shall take steps to reduce water | Complied
§consumption to the extent possible and consumption
| shall NOT exceed the quantities mentioned below:
i SI.No. | Water Consumption | Quantity

1. | Process & Washings 30 KLD

* .

‘ 2. | Boiler Feed 8 KLD §
} l 3. | Domestic Pil 2D ] 5
l % Total | 40 KLD | :




)

3 | A sampling port with removable dummy of not less | Complied

' than 15cm diameter shall be provided in the stack at a

' distance of 8 times the diameter of the stack from the

' nearest constraint such as bends etc., A platform with

suitable ladder shall be provided below 1 metre of

' sampling port to accommodate three persons with

instruments. A 15 AMP 250 V plug point shall be
provided on the platform.

4 | The emissions shall not contain constituents in excess | TSPCB, Zonal Lab, RC |
of the prescribed limits mentioned below Puram conducted Stack :
ﬁimney | Parameter | Emission monitoring of the Boiler on |

1 No | Standards 28.12.2021 and the
¥ ' (mg/Nm?) analysis results are
| Y 115 enclosed.
| 2 SPMLS: | 115
5 | The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC
' standards of PM,, (particulate Matter size less than Puram  conducted AAQ
{ 100m) - 100 Og/m3;, PM,s (Particulate Matter size Monitoring on 28.12.2021 |
| less than 2.50m) - 60 Og/m?; SO, - 80 Og/m?; NO, | and the analysis results are |
| - 80 Og/m?® outside the factory premises at the | enclosed. i
| periphery of the industry.
| Standards for other parameters as mentioned in the
| National Ambient Air Quality Standards of CPCB
| Notification No.B29016/20/90/PCI-1, dated 18.11.2009 |
' shall be complied. , ’
- The following noise level standards shall be complied: |
! | Noise Levels :
| Day time(6 AM to 10 PM) - 75 dB (A)
. Night time(10 PM to 6 AM) - 70 dB (A) _
6 | The industry shall not manufacture new products / | Complied }
; excess capacity beyond the permitted capacity [ f
l’ mentioned in this order without obtaining CFE /CFO of § |
| the Board. | il
| 7 |The industry shall regularly operate the ETP and the | During inspection, the ETP |
treated waste water shall be sued on land for irrigation | was not in operation as the ,
! within the premises duly meeting the irrigation | industry is operating steam |
' standards stipulated and shall not discharge any waste | rice milling. i
_water outside the premises. i Ry
8 | The industry shall store the husk & husk ash in closed | The industry has provided |
. rooms only. The industry shall not store the husk & closed rooms for storage of
| husk ash openly. husk & ash. However, part |
| of ash was observed in |
g open area near ash room. |
| 9 |[The industry shall regularly operate air pollution | The industry has provided |
! control equipment installed to the husk fired boiler of | MDC  followed by wet |
i | capacity 2.5 TPH. scrubber to 2.5 TPH bailer ‘
z | as APCE. |
i 10 I The industry shall dispose the boiler ash to brick | Complied f
b |_ manufacturing industries. |
[ 11 ?The industry shall regularly carryout water sprinkling | The industry is not in 1
| to control fugitive dust emissions. operation, !
| 12 ' The industry shall not cause any air pollution / odour | Odour is not observed from |
| nuisance in the surrounding environment. the industry. i
| 13 | The industry shall install and maintain Water Meters to ' The industry has provided
| measure the actual water consumption and waste | water meter to outlet of |
i | water generated & treated and maintains records. | Bore well. |
| 14 | The industry shall maintain separate energy meter to | The industry has provided |

| the ETP and maintain log registers.

{
f

energy meter to ETP. |




15 | The industry shall develop 10 mtrs
| along the boundary of the unit an
| places within the plant premises
| with wide leaf area, The area a
| shall not be less than 33 % of total area o ‘ ;
'\ and shall have sufficient land at the rate of 1 Acre for | within the industry

10 kilo Litre of treated effluent discharge.

with tall growin

thick green belt all | The industry has developed |
d in all the vacant t greenery to some extent.
g trees | However, the industry was
llocated for greenbelt | directed to develocp green |
f industry | belt in the vacant places |

premises.

i

16 [Qualiﬁed technical man power shall be employed to t --
| operate the ETP. | L
- 157 {The industry shall take all precautionary and safety " Complied
E | measures during process operations. | o
| 18 | The industry shall maintain good housekeeping within | Maintained.
% the plant premises. | 4
7719 | The industry shall comply with all the directions issued | Submitted above.

| by the Board from time to time. |

Remarks:

1

M/s. Bhuvaneshwari Parboiled Modern Rice Mill is located at Sy.No. 230/1A &
230/2, Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled
rice activity - 16.8 TPD.

2. The industry has obtained renewal of CFO from the Board on 22.03.2021 with
validity period up to 31.03.2022.

3. The Board issued extension of temporary revocation of closure order to the
industry vide order dtd. 07.07.2021 for a period of 6 months. Now, the industry
has submitted representation to the Board requesting for extension cf revocaticon
of closure order.

4. During inspection, the industry is operating Steam rice milling activity.

5. The industry is having ETP consisting of Collection cum Egualization tank, Settling
tanks, Diffused Aeration tank, Secondary Settling tank and Multimedia filter.

6. The industry is having husk fired boiler of capacity 2.5 TPH and provided
Mechanical Dust Collector followed by Wet Scrubber as APCE to control the stack
emissions.

7. The industry has provided closed husk and ash rooms. But part of ash observed
open area near ash room.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter
and posted the case for next hearing on 20.01.2022,

9. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Coleny. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

2021-12343 - Water sample collected from Bore well, which is located near main

entrance gate within the industry premises.

i Q Results | Standards as |
5. No Parameter Units l Method No* g 12012

; ]E | Permissible

r ' Limit
1 _|pH ; | 4500-H'-B 6.29 | 6.5t08.5

| 2 |E. Conductivity ' pmhos/c| 2510-B L1747 | -
{ i m | s o) .#‘_v.,_i___.,, I |
| 3 |Total Suspended Solids (TSS) mg/L | 2540-D | 18 § -

2 |Total Dissolved Solids (TDS)  mg/L 54000 | ardest o] 2000
'Chemical Oxygen Demand ma/L 10 , -

5 (CoD) ! 5220 B | _5

| 6 |Total Alkalinity as CaCOs mag/L 2320-8 | 248 Z 600
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| 7 |Total Hardness as CaCo, mg/L 2340-C 484 600

[ 8 |Calcium as Ca** mg/L 3500-Ca B 108 200 J

9 |Magnesium as Mg®* mg/L 3500-Mg B 52 100

10 |Chlorides as CI mg/L 4500 CI' B 330 1000
11 |Sulphates as SO.72 mg/L 4500-50,7 35 400

12 | Nitrates as NO, mg/L 4500-B-NO5™ B 10 45

13 |Sodium mg/L | 3500-Na B 90 - B

|14 |Potassium mg/L 3500-K B 4 -
| 15 | Fluoride as F mg/L 4500-F-C 0.9 15

| 16 | Percent Sodium (% Na) % i’ 28.5 E

! (meg/L) i

17 Sodlum Absorption Ratio(SAR) meq/L | - 1.8 - !

18 | Cadmium ma/L 3111B & 3500 BDL 0.003 |

| as Cd

19  Lead mg/L | 3111B & 3500 BDL 0.01

as Pb | :

20 | Total Chromium ma/L 31118 & 3500 [ BDL 5 0.05 ’

. as Cr | 4]

| 21 |Copper mg/L 3111B & 3500 BDL 1.5 i

| as Cu i

22 | Nickel ma/L 3111B & 3500 BDL 0.02 !

as Ni ;'

23 | Zinc mg/L | 3111B & 3500 BDL 15 iR

, i ' as Zn ,

24 | Iron ma/L 131118 & 3500 BDL 0.3 z

- | | as Fe i

| 25  Boron mg/L 4500-B-C | BDL 1.0 |

|_26_| Phenolic Compounds ma/L 5530 B,C,D BDL 0.002 |

Analysis results of Soil sample is as follows:

| 2021-12365 | - | Soil sample collected beside ETP within the industry premises
| S. No| Parameters i Units Results
[ 1 |pH 6.4
|_2 | Total Volatile Solids at 550°C % 12
[ 3 Total Fixed Solids at 550°C (% %
! W/W) 88 |
| _4 | Total Organic Carbon (TOC) % 0.48 |
oS Flash Point (Ignitability) e No flash below 60°C
.6 | Calorific Value Cal/gms Not Detected |

Note: As per the CRIT Criteria, the Soil sample i

s Non Hazardous in nature.

Analysis results of Stack attached to Husk Fired Boiler of 2.5 TPH capacity is as

fallows:
i } : Standard as
'; S'No | Parameter | Method No 2&35/%213 per CFO
[ e ; 9 (mg/ Nm?
i 1. SPM IS:llZZS(Part—l)- 100 115
L | i 1985

Note: The boiler stack emissions are meeting the standards.
Analysis results of AAQ Monitoring carried out at periphery of the industry

near South side compound wall.

l

f | Results
‘ S Sampling Location | RSPM S0, NO,
No. | | pg/m? ug/m’ ug/m’
1 l AAQ Monitoring carried out at
| 1) ; periphery of the industry near 92 4.8 22
‘ ___South side compound wall. |
| Ambient Air Quality Standards 100 80 80
. as per CFO

Note: The AAQ monitoring results are
Standards.

meeting the National Ambient Air Quality



10.

11.

12.

13.

To
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WHEREAS, vide reference 9™ cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your

industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk

room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

2. The industry shall regularly operate Air Pollution Control Equipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

(#Y]

. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1887.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

ed/-
MEMBER SECRETARY

M/s. Bhuvaneshwari Parboiled Modern Rice Mill,
Sy.No. 230/1A & 230/2, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:

1

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

. The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.
LT CEBIO L),

fi i A f s
e & (_\\‘*(\’[‘i/,_/\“
Senior Environmental Engineer (FAC)
¥ (Task Force)
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__JELANGRNA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-214/TSPCB/TF/HO/2020- S/, Dt:27.01.2022

Sub : TSPCB - M/s. Bhuvaneshwari Parboiled Modern Rice Mill, Sy.N0.230/1A &

230/2, Komarabanda (V), Kodad (M), Suryapet District - Water

e ) (Prevention and Control of Pollution) Amendment Act, 1988 - Extension

of Temporary Revocation of Closure Order for a period of Three
Months - Orders Issued - Reg.

Ref : 1. Closure Order dt.10.12.2019.
2. Temporary Revocation of Closure order No.NLG-214/TSPCB/UH-
V/TF/2020-635, dt.25.08.2020.
3. Extension of Temporary Revocation of Closure order No.NLG-
214/TSPCB/UH-V/TF/2020-1523, dt.11.01.2021.
4. CFO&HWA renewal order dt.22.03.2021 valid upto 31.03.2022.
5. SriJalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Kormmarabanda, Kodad (M), Suryapet District.
6. Extension of Temporary Revocation of Closure order No.NLG-
214/TSPCB/TF/HO/2020-444, dt. 07.07.2021.
Industry representation dt.28.12.2021.
Inspection of the industry by the Board Officials on 28:122021;
Hearing held on 18.01.2022.

X %k ok ok %
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1. WHEREAS, you are operating the industry is located at Sy.No.230/1A & 230/2,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 16.8 TPD.

2.  WHEREAS, vide reference 1% cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

3 WHEREAS, vide reference 2™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 3™ cited.

4. WHEREAS, vide reference 4" cited, the industry has obtained renewal of CFO&HWA
order vide dt.22.03.2021 with a validity period upto 31.03.2022.

5.  WHEREAS, vide reference 5 cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7 WHEREAS, vide reference 7 cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri Ch. Amarender, Managing partner of the industry was present
and accompanied during inspection. The compliance status of the industry is
submitted as below:



A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

|

S. | Directions ‘ Present status ‘
No. 1

T The industry shall comply with all the CFO conditions | Submitted below
issued by the Board. a5

2 | Tne industry shall regularly operate the ETP and the | During the inspection, the |
treated waste water shall be used for on land for | ETP was not in cperation as
irrigation within the industry's premises duly meeting | the industry is operating
the irrigation standards stipulated and shall not‘;Steam Rice milling activity. |
| discharge any waste water outside the premises under | {
| any circumstances. '

W

| o
The industry shall store the husk & husk ash in closed | The industry has provided |
' rooms only and the husk room & ash room shall be | closed room for storage of |
| designed accordingly. The industry shall not store the | ash. However, part of ash |
husk & ash openly. | was observed in open area
near ash room. !

The industry shall not cause any air pollution / odour | Odour is not observed frorn?;
nuisance / dust nuisance in the surrounding | the industry.
environment.

The industry shall carry out water spraying on the | Not complied
approach road from highway to Mill approach road to
avoid dust during the vehicular movement.

6 | The industry shall carry out water spraying within the | Not Complied
industry premises to control fugitive emissions.

7 | The industry shall lay metal roads / CC roads within the | The WiAndustry“ has not Iaidy’g
premises within 3 months. metal roads /CC roads. :-

8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. § "

9 | The industry shall maintain good housekeeping. Maintained ;

{

i

10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted
validity period of one year within a week towards | Bank Guarantee of Rs. |

compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |
validity from time to time till further orders of the Board. | dt.18.08.2021 with validity |

| period up to 25.07.2022.

B). Compliance of the industry on CFO Schedule-B conditions: CFO order RNo.
55117/TSPCB/RO-NLG/CFO/2021 - 400, dt.22.03.2021 is as given below:

78} Condition Compliance

| No. | é |

| 1 | The industry shall obtain Revocation of Closure order | The industry has obtained |
| from the Board. | Extension of Temporary |

' Revocation of Closure order |
on 07.07.2021 for a period |
' of 6 months. |
2 | The industry shall take steps to reduce water | Complied
' consumption to the extent possible and consumption
- shall NOT exceed the quantities mentioned below: |
| Sl.No. | Water Consumption | Quantity
i Process & Washings | 30 KLD *
2. Boiler Feed | 8 KLD 3
: o Domestic | 2 KLD |
{ | Total | 40 KLD
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i 3 *A sampling port with removable dummy—of not less | Complied
; | than 15cm diameter shall be provided in the stack at a ,
' distance of 8 times the diameter of the stack from the
' nearest constraint such as bends etc., A platform with |
i suitable ladder shall be provided below 1 metre of |
sampling port to accommodate three persons with |
instruments. A 15 AMP 250 V plug point shall be
. | provided on the platform. | |
| 4 | The emissions shall not contain constituents in excess l TSPCB, Zonal Lab, RC|
of the prescribed limits mentioned below | Puram  conducted Stack |
‘ ' Chimney | Parameter | Emission | monitoring of the Boiler on |
i 'l No | Standards | | 28.12.2021 and the |
; | | (mg/Nm?) | | analysis results are |
; 1 | sPMm 115 ' enclosed. |
1 2 | spm 115 il ! ]
' 5 | The industry shall comply with ambient air quality | TSPCB, Zonal Lab, RC |
| - standards of PMy, (particulate Matter size less than | Puram  conducted AAQ |
{

100m) - 100 Og/m? PM,s (Particulate Matter size
less than 2.50m) - 60 Og/m?®; SO, - 80 Cg/m?; NO,
- 80 Og/m®, outside the factory premises at the
periphery of the industry.

Standards for other parameters as mentioned in the
National Ambient Air Quality Standards of CPCB
Notification No.B29016/20/90/PCI-1, dated 18.11.2009
. shall be complied.

The following noise level standards shall be complied:
Noise Levels :

Day time(6 AM to 10 PM) - 75 dB (A)

_ Night time(10 PM to 6 AM) - 70 dB (A)

| Monitoring on 28.12.2021 |

' and the anazalysis results are |
enclosed. »

| |
! |

| The industry shall not manufacture new products /
excess capacity beyond the permitted capacity
mentioned in this order without obtaining CFE /CFO of
the Board.

Complied

|
{
H
|

The industry shall regularly operate the ETP and the
treated waste water shall be sued on land for irrigation
within the premises duly meeting the irrigation
| standards stipulated and shall not cischarge any waste
_water outside the premises.

. During inspection, the ETP |
| was not in operation as the |
industry is operating steam |
rice milling. |

| |

The industry shall store the husk & husk zsh in closed
- rooms only. The industry shall not store the husk &
' husk ash openly.

The industry has provided |
closed rooms for storage of |
husk & ash. However, part |
of ash was observed in
| open area near ash room.

The industry shall regularly operate air pollution

capacity 2.5 TPH.

control equipment installed to the husk fired boiler of |

' The industry has provided |
MDC followed by wet |
' scrubber to 2.5 TPH boiler |
as APCE.

The industry shall dispose the boiler ash to brick
manufacturing industries.

. Complied

The industry shall regularly carryout water sprinkling
to control fugitive dust emissions,

' The industry is not

operation.

in i

The industry shall not cause any air pollution / odour
nuisance in the surrounding environment.

Odour is not observed from ’
the industry. ‘

} The industry shall install and maintain Water Meters to
! measure the actual water consumption and waste
. Wwater generated & treated and maintains records.

| The industry has provided |
| water meter to outlet of |
Bore well. A

§The industry shall maintain separate energy meter to
_the ETP and maintain log registers.

The industry has prov'imdedg
energy meter to ETP. |




8 iThe industry shall develop 10 mtrs thick green beit all l The industry has developed |
)g { along the boundary of the unit and in all the vacant | greenery to some extent. |
| places within the plant premises with tall growing trees | However, the industry was |
' l with wide leaf area, The area allocated for greenbelt | directed to develop green |
| | shall not be less than 33 % of total area of industry | belt in the vacant places
' ll and shall have sufficient land at the rate of 1 Acre for | within the industry |
| 10 kilo Litre of treated effluent discharge. premises. r
16 | Qualified technical man power shall be employed to | --
| operate the ETP. 7
17 | The industry shall take all precautionary and safety | Complied
| measures during process operations. B
18 | The industry shall maintain good housekeeping within | Maintained.
| the plant premises.
19 | The industry shall comply with all the directions issued ; Submitted above.
| by the Board from time to time. |
Remarks:
1. M/s. Bhuvaneshwari Parboiled Modern Rice Mill is located at Sy.No. 230/1A &

230/2, Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled
rice activity - 16.8 TPD.

2. The industry has obtained renewal of CFO from the Board on 22.03.2021 with

validity period up to 31.03.2022.

The Board issued extension of temporary revocation of closure order to the
industry vide order dtd. 07.07.2021 for a period of 6 months. Now, the industry
has submitted representation to the Board requesting for extension of revocation
of closure order.

During inspection, the industry is operating Steam rice milling activity.

. The industry is having ETP consisting of Collection cum Equalization tank, Settling

tanks, Diffused Aeration tank, Secondary Settling tank and Multimedia filter.

. The industry is having husk fired boiler of capacity 2.5 TPH and provided

Mechanical Dust Collector followed by Wet Scrubber as APCE to contro! the stack
emissions.

The industry has provided closed husk and ash rooms. But part of ash observed
open area near ash room.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colcny has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemiil became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021-12343 - Water sample collected from Bore well, which is located near main
entrance gate within the industry premises.
} 1| | Results | Standards as |
; : i 13343 | berIs 10500
5. No Parameter Units ‘ Method No* | g 12012
Permissible
ol o | ,f Limit |
{ 1 ipH ., 4500-H"-B 6.29 | :6.5:10:8.5
| 2 |E. Conductivity ‘umhos/c 2510-B 1747 | -
i m i |
3 |Total Suspended Solids (TSS) | mg/L 254000 118 i ~ uEel |
| 4 |Total Dissolved Solids (TDS) ‘mg/L 2540 C 1051 { 2000 ]
;, | Chemical Oxygen Demand mg/L 10 = ;
{58 (CoD) 5220 B | " e oy Sl
| 6 !Total Alkalinity as CaCO» mg/L 2320-B i 248 600
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7 | Total Hardness as CaCO; ma/L 2340-C 484 600
8 Calcium as Ca’’ mg/L 3500-Ca B 108 200
9 | Magnesium as Mg-" imag/L 3500-Mg B 52 100
10 | Chlorides as CI° mg/L 4500 CI'B 330 1000
. 11 ' Sulphates as SO, mg/L 4500-S0,~ | 35 400
12 | Nitrates as NO5 ma/L 4500-B-NO, B 10 45 |
13 ' Sodium ma/L | 3500-Na B 20 - |
14  Potassium mg/L | 3500-KB d - ;
15 | Fluoride as F’ mg/L 4500-F-C | 0.9 1:5 |
16 | Percent Sodium (% Na) % A | 28.5 -
(meg/L) | 5
17 Sodium Absorption Ratio(SAR) meq/L - 1.8 -
18 | Cadmium mg/L 3111B & 3500 BDL 0.003 i
‘ | as Cd |
| 19 | Lead mag/L {31118 & 3500 BDL 0.01
L | _asPb |
20 Total Chromium mg/L. 131118 & 3500 BDL 0.05 !
! | as Cr !
| 21 | Copper mg/L 3111B & 3500 BDL 15
| as Cu 7 -‘
i 22 | Nickel mag/L , 3111B & 3500 BDL 0.02
as Ni
23 {Zinc mg/L 3111B & 3500 | - BDL 15
as Zn
24 i Iron mg/L 131118 & 3500 | BDL 0.3
| as Fe ’
25 [ Boron mg/L 4500-B-C BDL 1.0
26 | Phenolic Compounds mg/L 5530 B,C,D BDL 0.002

Analysis results of Soil sample is as follows:

| 2021-12365 | - | Soil sample collected beside ETP within the industry premises

| S. No Parameters | Units Results |
1 | pH 6.4
2 Total Volatile Solids at 550°C ? % 12
3 | Total Fixed Solids at 550°C (% %

| W/W) 88

4 Total Organic Carbon (TOC) % 0.48 '
5 | Flash Point (Ignitability) e No flash below 60°C |
5 Calorific Value Cal/gms Not Detected

Analysis results of Stack attached to Husk Fired Boiler of 2.5 TPH capacity is as

Note: As per the CRIT Criteria, the Soil sample i

s Non Hazardous in nature.

follows:
; I | Standard as |
e | Parameter @ Method No Resait 3 | per CFO
No. | mg/Nm (mg/ Nm?> a
1| SPM |  1S:11225(Part-1)- 100 115 5
J 1985 |

Note: The boiler stack emissions are meeting the standards.

Analysis results of AAQ Monitoring carried out at periphery of the industry

near South side compound wall.

g | Results ‘
T;N(; | Sampling Location RSPM S0, NO,
a Hg/m’ pg/m* | ug/m’
; AAQ Monitoring carried out at i |
1) ‘ periphery of the industry near 92 : 4.8 ii 22
. South side compound wall. |
Ambient Air Quality Standards 100 : 80 i 80

. as per CFO

Note: The AAQ monitoring results are meeting the National Ambient Air Quality

Standards.



11,

13.

To

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussicns, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall reqularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4, The industry shall dispose the boiler ash to brick manufacturing industries.

The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions

with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

A

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to cperate the
unit violating any of the conditions mentioned above , your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.
Sd/-
MEMBER SECRETARY

M/s. Bhuvaneshwari Parboiled Modern Rice Mill,
Sy.No. 230/1A & 230/2, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:

1. The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Suryapet District for information and necessary action.

3. The JCEE., Z.0., R.C.Puram for information and necessary action.

4, The EE, RO Nalgonda is directed to monitor the industry for compliance of the
directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

5. Concerned file.

1/ BEFB.O //l
AWS\’ 3'7(\;ﬁ \ ’;/""-/
Senior Environmental Engineer (FAC)
t (Task Force)



&7
S TELANGANA STATE POLLUTION CONTROL BOARD

_TEwGRA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
ii‘fi\i Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
Order No.NLG-214/TSPCB/TF/HO/2020- \* | Dt: 27.01.2021

Sub: TSPCB - M/s. Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No.

230/1A & 230/2, Komarabanda (V), Kodad (M), Suryapet District -

Aiale Water (Prevention and Control of Pollution) Amendment Act, 1988 and Air

NABCE ¢ (Prevention and Control of Pollution) Amendment Act, 1987 - Extension
of Temporary Restoration of Power Supply for a period of Three
Months - Orders Issued - Reg.

Ref: 1. Order No.NLG-214/TSPCB/TF/HO/2020-445, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-214/TSPCB/TF/HO/2020- dt.27.01.2022.

* ® 3k X %

In the 1% reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s.Bhuvaneshwari
Parboiled Modern Rice Mill, Sy.No.230/1A & 230/2, Komarabanda (V), Kodad (M),
Suryapet District.

In the 27° reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No. 220/1A &
230/2, Komarabanda (V), Kodad (M), Suryapet District for a period of Three
Months from the date of issue of this order for carrying out the production
activities. These directions are issued under section 33(A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 and 31(A) of Air (Prevention and Control of
Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Litd.,
Suryapet District.

Copy to:

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
4. Concerned file.
// T.C.F.B.O //‘,’

'\17\. i (.,\{1. i

Senior Environmental Engineer (FAC)
% (Task Force)
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- TELANGANA STATE POLLUTION CONTROL BOARD

SEIEEANCARNAL. Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-216/TSPCB/TF/HO/2020- \£\} Dt: 27.01.2022
Sub : TSPCB - M/s. Raja Rajeswari Parboiled Rice Industries,
& gk, Sy.No.193/1, Komarabanda (V), Kodad (M), Suryapet District - Air
.;v.:';)}il_kli“ (Prevention and Control of Pollution) Amendment Act, 1987 - Extension
of Temporary Revocation of Closure Order for a period of Six

Months - Orders Issued - Reg.
Ref : 1. CFO (Auto renewal) from the Board on 29.05.2018 with validity period

up to 30.06.2023.

2. Closure Order dt.10.12.20109.

3. Temporary Revocation of Closure order No.NLG-216/TSPCB/UH-
V/TF/2020-539, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
216/TSPCB/UH-V/TF/2020-1519, dt.11.01.2021.

5. SriJalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
216/TSPCB/TF/HO/2020-448, dt.07.07.2021.

7. Industry representation letter dated 28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

* ok ok ok ok

1 WHEREAS, you are operating the industry is located at Sy.No.193/1, Komarabanda
(V), Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 15 TPD.

2 WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA (Auto
Renewal) order vide dt.29.05.2018 with a validity period upto 30.06.2023.

3. WHEREAS, vide reference 2" cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order cn 11.01.2021 for a
period Six Months vide reference 4" cited.

5: WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

~N

WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.



A). The Compliance of the i

WHEREAS, vide reference 8%

€

cited, the Board Officials inspected the industry on

28.12.2021 and Sri K. Laxminarayana, Managing partner of the industry was

present and accompanied during ins

submitted as below:

{
{
)

pection. The compliance status of the industry is

ndustry on directions stipulated in Extension of temporary

revocation of Closure order dt. 07.07.2021 is submitted as below:

{
i
i

S. Directions Present status
. No | |
| 1 | The industry shall not operate the industry without valid | The industry obtained CFO |
consent of the Board and shall maintain to comply with | vide order dtd. 24.11.2021 |
, all the CFO conditions issued by the Board scrupulously. | which is wvalid wup O
" 1 30.06.2023 for Steamed |
_ | Rice. ]
2 | The industry shall regularly operate the ETP and the | During inspection, the |
treated waste water shall be used for on land for | industry is operating Raw
irrigation within the industry's premises duly meeting | rice milling activity.
t the irrigation standards stipulated and shall not |
| discharge any waste water outside the premises under |
| any circumstances. | . |
3 | The industry shall store the husk & husk ash in closed | The industry has provided
| | rooms only and the husk room & ash room shall be | closed husk room and ash |
; | designed accordingly. The industry shall not store the | room for storage of husk & |
3 | husk & ash openly i ash. However, part of husk |
1 i | observed in open area near
{ ; | husk room.
.4 | The industry shall not cause any air pollution / odour | Odour is not observed from |
i; nuisance / dust nuisance in the surrounding | the industry. |
i environment. E N L
5 | The industry shall carry out water spraying on the | Not complied (
| approach road from highway to Mill approach road tc |
avoid dust during the vehicular movement. '; ]
6 | The industry shall carry out water spraying within the | Water sprinklers provided |
i industry premises to control fugitive emissions. | at ash shed and boiler
| area.
7 | The industry shall lay metal roads / CC roads within the | The industry has not laid
premises within 3 months. metal roads /CC roads.
8 | The industry shall dispose the boiler ash to brick | Complied
manufackiingUndBSEFIBE Y o1 el chissen e A Ta S Lt s i _ S T
9 | The industry shall maintain good housekeeping. Maintained v )
10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted | -
validity period of one year within a week towards | Bank Guarantee of Rs. |
compliance of above directions and further extend the | 1,00,000/- vide letter |
validity from time to time till further orders of the Board. | dt.10.08.2021 with validity |
. period up to 09.08.2022.
B). Compliance of the industry on CFO Schedule-B conditions: CFO order No.
TSPCB/ZO/RCP/NLG/965/CFO/2021, dt. 24.11.2021 is as given below:
| S.N_| Condition E Compliance
{iely *, The payment of annual consent fee for every financial | --

| year (i.e., April to March) within the stipulated time
; period i.e., 1st quarter of every financial year (April - |
' June) is mandatory for the industry. Failing which, |
| the validity of the Consent order automatically stands |
| cancelled and operation of the industry / project
- without valid Consent attracts penal action under the
| provision of water Act, Air Act & Hazardous and Other
{ Waste (Management and Transboundary Movement)
| Rules, 2016.

{
{
!
H
i
i
L

2

' The industry shall not carry parboiled activity under | During inspection, the I

' any circumstances and the CFO Order (under Auto |

industry is operating Raw

| Renewal) dated 29.05.2018 issued for processing | rice milling activity.




()

| Parboiled Rice - 15 TPD stands Cancelled.

{ 3 | The industry shall renew / extension of the ! The industry has submitted |
, | temporary revecation of closure order on 07.07.2021. | representation to the Board
i on 28.12.2021 requesting
‘ | for Extension of Revocation
| of Closure Orders. i
| 4 |The industry shall comply with all the directions | Submitted abave
| _issued by the Board vide order dated 07.07.2021. f I}
i 5 | The industry shall take steps to reduce water | Complied.
f - consumption to the extent possible and consumption
! ’ shall NOT exceed the quantities mentioned below: |
§ || S.No.  Water Consumption | Quantity | 3
& S il Boiler feed | 10KLD | §
oo ~ Domestic {0 2D :
; i Total I 12D | i
[ 26 abA sampling port with removable dummy of not less | Complied. ‘
' than 15cm diameter shall be provided to the stack at | j
| a distance of 8 times the diameter of the stack from | .
| 3 the nearest constraint such as bends etc. A platform ,
| with suitable ladder shall be provided below 1 meter | g'
i of sampling port to accommodate three persons with | |
| instruments. A 15 AMP 250 V plug point shall be | ‘
| provided on the platform>, | |
Fiatd | The emissions shall not contain constituents in excess =
| of the prescribed limits mentioned below. e ;
! | Chimney |  Parameter | Emission
R B ! standards a
| | | (mg/Nm®) |
; L feaiise SPM E s
| 8 ! The industry shall comply with ambient air quality | -- ;
g . standards of PM;, (particulate Matter size less than | ;
; | 100m) - 100 Og/m?; PM, s (Particulate Matter size ;
| | less than 2.50m) - 60 Og/m?>; SO, - 80 Og/m?; NO, {
! | - 80 Og/m’® outside the factory premises at the ;
' | periphery of the industry. ,, |
f - Standards for other parameters as mentioned in the | »
| National Ambient Air Quality Standards of CPCB | |
| | Notification No.B29016/20/90/PCI-1, dated
j 18.11.2009 shall be complied. |
; The following noise level standards shall be complied: | ’
! - Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A) |
| Night time (10 PM tc 6 AM) - 70 dB (A) ' ;
j 9 | The industry shall not manufacture new products / | Complied. ‘
| ! eéxcess capacity beyond the permitted capacity ‘
{ ' mentioned in this order without obtaining CFE /CFO |
f ! of the Board.
| 10 |The industry shall utilize boiler blow down water for Complied
| | ash quenching only. ‘
[ 11 | The industry shall regularly operate the Air Pollution | The industry has provided |
| | Control Equipment i.e., Multi Cyclone Dust Collector ' MDC  followed by Cyclone |
' connected to the Husk fired boiler of capacity 2.5 TPH  dust collector to 2.5 TPH |
," , to control the flue gas and dust emissicns. | boiler as APCE.
| 12 [ The industry shall store the husk & ash in closed | The industry has provided |
? ' rooms only. The industry shall not store the husk & | closed husk room and ash |
. | ash openly. room for storage of husk & |
; 1 i ash. However, part of husk f
, % observed in open area near |
‘ iy T __husk room. ’
| 13 | The industry shall dispose the boiler ash to brick | Complied. ;
|| manufacturing industries. Z i
| 14 | The industry shall reqularly carryout water sprinkling | Water sprinklers provided at g
to control fugitive dust emissions. | ash shed and boiler area. 25
{ 15 | The industry shall not cause any air pollution / dust | -- |




<

| nuisance in the surrounding environment. |

16 | The industry shall not discharge any waste water‘iDuring the inspection, no |

| outside the plant premises under any circumstances. | discharges were observed |
| | outside the industry |
| premises. |

i

17 The industry shall develop a minimum of 5mtrs width 1 The industry has deve!opécﬁ;

| green belt all around the boundary of the unit and in | greenery to some extent. |
| vacant places with tall growing trees with wide leaf | However, the industry was
& area. The area allocated for greenbelt shall not be | directed to develop green

i less than 33 % of total area of industry. , belt in the vacant places |
} | within the industry |
| | premises. - |

18 | The industry shall install flow meters to measure the 'The industry has provided
| actual water consumption, waste water generated & | water meter at outlet of |
| disposed and maintain a log register as per the meter | Bore well. “
| readings. 3

19 | The industry shall provide separate energy meter to | Not Provided.
the air pollution control system and maintain a log
register as per the meter readings.

20 | The industry shall take all precautionary and safety | --
measures during process operations. '

21 | The industry shall maintain good housekeeping within 1 Maintained
the plant premises. |

22 | The industry shall comply with all the directions , Submitted above
| issued by the Board from time to time. |

Remarks:

1.

M/s. Raja Rajeswari Parboiled Rice Industries is located at Sy.No. 193/1,

Komarabanda (V), Kodad (M), Suryapet District and engaged in Steamed Rice - 15
TPD.

The industry has obtained CFO (Amendment) from the Board on 24.11.2021 with
validity period up to 30.06.2023.

_ The Board issued Extension of temporary revocation of Closure order to the industry

vide order dtd.07.07.2021 with a period of & months. Now, the industry has
submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry is operating Raw rice milling activity.

. The industry is having husk fired boiler of capacity 2.5 TPH and provided mMDC

followed by Cyclone dust collector as APCE to control the stack emissions. But not
provided wet scrubber as directed by the Board.

The industry has provided closed husk room and ash room for storage of husk &
ash. However, part of husk observed in open area near husk room.

In this regard, the Zonal Laboratory, RC Puram and Regional Office, Nalgonda
Officials inspected the industry but could not conduct the monitoring of Stack, AAQM
as the industry is operating Raw rice milling. However, ground water sample of the
industry was collected and the analysis results are enclosed.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.



10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis
results are as follows:

2021-12358 - Water sample collected from Bore well, which is located beside
admin office within the industry premises.

‘ ? Results | Standards |
o
S.Nog Parameter Units Method No* 2012 |
‘ Permissible |
| Limit |
{ 1 |pH 4500-H"-B 6.48 6.5 to 8.5
| 2 |E. Conductivity umhos/cm  2510-B 1892 -
3 gr%ts?; Suspended Salids mg/L. 2540-D 10 i
4 | Total Dissolved Solids mag/L 1144 2000
1 (TDS) 2540 C
| ' Chemical Oxygen Demand ma/L 16 -
5 (COD) 5220 B
6 _|Total Alkalinity as CaCO5 mg/L 2320-B 260 600
|7 |Total Hardness as CaCO5 mag/L 2340-C 596 600 !
8 |Calcium as Ca** mg/L 3500-Ca B 130 | 200 '
9 IMagnesium as Mg*" | _mag/L 3500-Mg B 66 100
Chlorides as CI° mg/L | 4500CI'B | 330 1000
' 11 |Sulphates as SO.~ mg/L | 4500-SO,° | 40 400 ?
| 12 I nitrates as NO-" [ ek 4500-5'[\’03- | ke } 12 |
13 {Sodium | mg/L | 3500-NaB | 89 -
14 | Potassium | _mg/L | 3500-KB | 4 -
| 15 | Fluoride as F i _mg/L | 4500-F-C 1.2 155
16 | Percent Sodium (% Na) % (meg/L] - 24.2 =
' 17 Sodium Absorption meg/L 1.6 -
{ Ratio(SAR) |
18 | Cadmium mg/L  3111B & 3500 | BDL 0.003
; | _ascCd ;
19 |Lead mg/L  [3111B & 3500 BDL | 0.01
| as Pb 3
20 | Total Chromium mg/L  13111B & 3500 | BDL ! 0.05
| ; as Cr { |
| 21 | Copper mg/L  3111B & 3500 BDL | 1.5
as Cu ,
22 | Nickel mg/L  3111B & 3500 | BDL | 0.02
| | as Ni :'
23 | Zinc mg/L j31118 & 3500 BDL | 15
| as Zn |
24 Iron mg/L  3111B & 3500 | BDL | 0.3 i
‘ as Fe % ;
25 | Boron mg/L | 4500-B-C_ | BDL | 1.0 |
26 | Phenolic Compounds | mg/L 5530 8.C.D . | BDL | 0.002 |

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.



10.

Lk,
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1:3%

To

@

WHEREAS, after careful consideration of the material facts of the case, the Board

hereby issue Extension of Temporary Revocation of Closure Order to your

industry for a period of Three Months with the following directions to compiy

with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

2. The industry shall regularly operate Air Pollution Control Equipments i.e
mechanical dust collector followed by wet scrubber to control the emissions.

Ly

3. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

6. The industry shall install separate energy meter to the APCE within one month as
committed during the meeting.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit viclating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

sd/-
MEMBER SECREATRY

M/s. Raja Rajeswari Parboiled Rice Industries,
Sy.No0.193/1, Kemarabanda (V),
Kodad (M), Suryapet District.

Copy to:

15

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Scuthern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.
The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.

[] TCGEBIO [f
BT R (s
bl 22

)
/

Senior Environmental Engineer (FAC)
Y (Task Force)



T TELANGANA STATE POLLUTION CONTROL BOARD

Eeana Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
?:ki/ik/l’, Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-216/TSPCB/TF/H0O/2020-1"1% Dt: 27.01.2022
Sub : TSPCB - M/s. Raja Rajeswari Parboiled Rice Industries,
» Ol Sy.No0.193/1, Komarabanda (V), Kodad (M), Suryapet District -

Water (Prevention and Control of Pollution) Amendment Act, 1988 -
Extension of Temporary Revocation of Closure Order for a period
of Six Months - Orders Issued ~ Reg.

Ref : 1. CFO (Auto renewal) from the Board on 29.05.2018 with validity period
up to 30.06.2023.

2. Closure Order dt.10.12.20189.

3. Temporary Revecation of Closure order No.NLG-216/TSPCB/UH-
V/TF/2020-539, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
216/TSPCB/UH-V/TF/2020-1519, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
216/TSPCB/TF/HO/2020-448, dt.07.07.2021.

7. Industry representation letter dated 28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

* X ¥k k X

1.  WHEREAS, you are operating the industry is located at Sy.No0.193/1, Komarabanda
(V), Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 15 TPD.

2.  WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA (Auto
Renewal) order vide dt.29.05.2018 with a validity period upto 30.06.2023.

3 WHEREAS, vide reference 2™ cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4, WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4™ cited.

5. WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6™ cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7' cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8 cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Laxminarayana, Managing partner of the industry was
present and accompanied during inspection. The compliance status of the industry is
submitted as below:



&

A). The Compliance of the industry on directions stipulated in Extension of temporary
revocation of Closure order dt. 07.07.2021 is submitted as below:

| S. Directions Present status
| No Lot
| 1 | The industry shall not operate the industry without valid | The industry obtained CFO |
consent of the Board and shall maintain to comply with | vide order dtd. 24,11.2021 |
all the CFO conditions issued by the Board scrupulously. | which s valid up to
| 30.06.2023 for Steamed
| Rice. W
The industry shall regularly cperate the ETP and the During inspection, the |
treated waste water shall be used for on land for | industry is operating Raw
irrigation within the industry's premises duly meeting | rice milling activity.
the irrigation standards stipulated and shall not |
' discharge any waste water outside the premises under |
| any circumstances. | ) 2t Tt
3 | The industry shall store the husk & husk ash in closed | The industry has provided |
rooms only and the husk room & ash room shall be closed husk room and ash !
designed accordingly. The industry shall not store the 1 room for storage of husk & |
s

N

| husk & ash openly ash. However, part of husk |
observed in open &rea near |
{ husk room.
4 | The industry shall not cause any air pollution / odour 1 Odour is not cbserved from |
nuisance / dust nuisance in the surrounding | the industry.

environment. -
5 | The industry shall carry out water spraying on the | Not complied

approach road from highway to Mill approach road to |

| avoid dust during the vehicular movement. |

6 ?The industry shall carry out water spraying within the ' Water sprinkiers b}ovided%
| industry premises to control fugitive emissions. | at ash shed and boiler |
| | area.

7 | The industry shall lay metal roads / CC roads within the | The industry has not laid |

premises within 3 months. . metal roads /CC roads. |

8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. i

' The industry shall maintain good housekeeping. | Maintained i o)
The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |
validity period of one year within a week towards , Bank Guarantee of Rs.
compliance of above directions and further extend the | 1,00,000/- vide jetter |
validity from time to time till further orders of the Board. | dt.10.08.2021 with validity |
P i period up to 09.08.2022.

-
2

B). Compliance of the industry on CFO Schedule-B conditions: CFO order RNo.
TSPCB/ZO/RCP/NLG/965/CFQ/2021, dt. 24.11.2021 is as given below:

| S.N | Condition Compliance ]
g 1 The payment of annual consent fee for every financial | --

year (i.e., April to March) within the stipulated time

period i.e., 1st quarter of every financial year (April -

June) is mandatory for the industry. Failing which,

the validity of the Consent order automatically stands

cancelled and operation of the industry / project |

without valid Consent attracts penal action under the |

provision of water Act, Air Act & Hazardous and Other |

Waste (Management and Transboundary Movement) |

{ Rules, 2016. % eyl

R The industry shall not carry parboiled activity under | During inspecticon, the |

‘ any circumstances and the CFO Order (under Auto | industry is operating Raw |

Renewal) dated 29.05.2018 issued for processing | rice milling activity.

Parboiled Rice - 15 TPD stands Cancelled. .,

3 The industry shall renew / extension of the | The industry has submitted i

temporary revocation of closure order on 07.07.2021. | representation to the Board
on 28.12.2021 requesting |

for Extension of Revocation |
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. of Closure Orders.

|
The industry shall comply with all the directions !

| issued by the Board vide order dated 07.07.2021.

Submitted above

| The industry shall take steps to reduce water
consumption to the extent possible and consumption

shall NOT exceed the quantities mentioned below:
| S.No. | Water Consumption Quantity
Taren Boiler feed 10 KLD
ol Domestic 2 KLD
Total o 12, KiD

. Complied. i

A sampling port with removable dummy of not less
| than 15cm diameter shall be provided to the stack at
' a distance of 8 times the diameter of the stack from
| the nearest constraint such as bends etc. A platform
- with suitable ladder shall be provided below 1 meter
. of sampling port to accommodate three persons with
| instruments. A 15 AMP 250 V plug point shall be
| provided on the platform”.

Complied.

The emissions shall not contain constituents in excess
. of the prescribed limits mentioned below.

Chimney | Parameter Emission
No. ? standards
5 (mg/NM°)

1

P8 2 SPM 115

periphery of the industry.
| Standards for other parameters as mentioned in the
' National Ambient Air Quality Standards of CPCB
ﬁ Notification No.B29016/20/90/PCI-I, dated
18.11.2009 shall be complied.
The fo!lowmc noise level standards shall be complied:
| Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
| Night time (10 PM to 6 AM) - 70 dB (A)

The industry shall comply with ambient air quality |
standards of PM,o (particulate Matter size less than |
1 100m) - 100 Tag/m?; PM,s (Particulate Matter size |
| less than Z.SDm) - 60 Og/m?; SO, - 80 Og/m?; NO, |
|- 80 Og/m?3, outside the factory premises at the !

9

The industry shall not manufacture new products /
. excess capacity beyond the permitted capacity
| mentioned in this order without obtaining CFE /CFO

Complied.

10

| The industry shall utilize boiler blow down water for

{

| of the Board.

|

| ash quenching only.

Complied

11

| The industry shall regularly operate the Air Pollution
§Contro! Equipment i.e., Multi Cyclone Dust Collector
| connected to the Husk fired boiler of capacity 2.5 TPH
| to control the flue gas and dust emissions.

The industry has provided |
MDC followed by Cyclone |
dust collector to 2.5 TPH%
boiler as APCE. '

19

:The industry shall store the husk & ash in closed
rooms only. The industry shall not store the husk & |
ash openly.

i
I

|

. husk room.

' room for storage of husk & |

The industry has provided'%
closed husk room and ash |

ash. However, part of husk
observed in open area near

13

| The industry shall dispose the boiler ash to brick |
. manufacturing industries.

Complied.

to control fugitive dust emissions.

The industry shall regularly carryout water sprinkling |

Water sprinklers provided at

| ash shed and boiler area. |

15

| The industry shall not cause any air polluticn / dust |

| nuisance in the surrounding environment.

16

| The industry shall not discharge any waste water |

| outside the plant premises under any circumstances.

E

i
i

During the inspection, no |
discharges were observed |
outside the industry |

| premises. !
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' | The industry shall develop a minimum of 5mtrs width | The industry has developed |
green belt all around the boundary of the unit and in | greenery to some extent. |
vacant places with tall growing trees with wide leaf | However, the industry was
area. The area allocated for greenbelt shall not be | directed to develop green
' less than 33 % of total area of industry. belt in the vacant places |
' within the industry |
premises. |

!
%
|
|
H

18

The industry shall install flow meters to measure the | The industry has prov:ded
actual water consumption, waste water generated & | water meter at outlet of |

disposed and maintain a log register as per the meter | Bore well.
_readings. ?

19 | The industry shall provide separate energy meter to Not Provided.
' the air pollution control system and maintain a log |

 register as per the meter readings. I
20 | The industry shall take all precautionary and safety’;
measures during process operations.

21 | The industry shall maintain good housekeeping wnthm ‘ Maintained
the plant premises.
22 | The industry shall comply with all the directions | * Sub'mtted above
| issued by the Board from time to time.

Remarks:

1. M/s. Raja Rajeswari Parboiled Rice Industries is located at Sy.No. 193/1,
Komarabanda (V), Kodad (M), Suryapet District and engaged in Steamed Rice - 15
TPD.

2. The industry has obtained CFO {(Amendment) from the Board on 24.11.2021 with
validity period up to 30.06.2023.

3. The Board issued Extension of temporary revocation of Closure order to the industry
vide order dtd.07.07.2021 with a period of 6 months. Now, the industry has
submitted representation to the Board requesting for extension of revocation of
closure order.

4. During inspection, the industry is operating Raw rice milling activity.

S. The industry is having husk fired boiler of capacity 2.5 TPH and provided MDC
followed by Cyclone dust collector as APCE to control the stack emissions. But not
provided wet scrubber as directed by the Board.

6. The industry has provided closed husk room and ash room for storage of husk &
ash. However, part of husk observed in open area near husk room.

7. In this regard, the Zonal Laboratory, RC Puram and Regional Office, Nalgonda
Officials inspected the industry but could not conduct the monitoring of Stack, AAQM
as the industry is operating Raw rice milling. However, ground water sample of the
industry was collected and the analysis results are enclosed.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 80 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

9. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021-12358 - Water sample collected from Bore well, which is located beside
admin office within the industry premises.

Results | Standards

, . |
S.No Parameter | Units 1Method No* 125“55_"1; as per IS

| . 10500:

i




10.

i ‘ | 2012
! | Permissible
| | | Limit
C 1 |pH . | _4500-H'-B | 6.48 Bi5 4085, . |
. 2 |E. Conductivity jumhos/cm  2510-B | 1892 - 1
3 | Total Suspended Solids | , y ; -
g(TSS) mg/L | 2540-D | 10 |
| 4 | Total Dissolved Solids mg/L | 1144 | 2000
S b ohesdac |
i Chemical Oxygen Demand mg/L | 16 ; -
! 5 {(COD) 2 5220 8B | .
.6 |Total Alkalinity as CaCOs | mg/L | 2320-B f 260 600
. 7 |Total Hardness as CaCOs | mg/L | 2340-C 596 600
8 |Calcium as Ca*" | _mag/L 3500-Ca B 130 200
9 | Magnesium as Mg”* | ma/L 3500-Mg B 66 100
. 10 | Chlorides as CI° i mag/L 4500 CI' B 330 1000
. 11 !Sulphates as SO, | mag/L 4500-S0,47° 40 400 ;
112 'Nitrates as NO5" { mg/L 4500-§—NO3' 12 45 .
13 |Sodium mg/L 3500-Na B 89 -
14 | Potassium mg/L | 3500-K B 4 -
| 15 | Fluoride as F mg/L | 4500-F-C 1.9 115 |
. 16 | Percent Sodium (% Na) % (meg/L - 24.2 -
' 17 Sodium Absorption meq/L 1.6 -
Ratio(SAR) | :
18 | Cadmium | mg/L [3111B & 3500 | BDL 0.003
i as Cd | i
' 19 | Lead mg/L  3111B & 3500 BDL 0.01 i
-: 5 : as Pb
| 20 | Total Chromium mg/L |[3111B & 3500 | BDL 0.05
5 f as Cr ﬁ
| 21 |Copper mg/L [3111B & 3500 BDL | 1.5 |
v : as Cu § ‘
| 22 | Nickel . mg/L 13111B & 3500 BDL. 0.02
i ; as Ni
| 23 | Zinc { mg/L 13111B & 3500 BDL 15
i | as Zn |
| 24 |Iron - mg/L  [3111B & 3500 BDL 0.3 !
'f ‘ as Fe |
25 | Boron __mg/L 4500-B-C BDL 1.0 |
26 | Phenolic Compounds . _mg/L 5530 B,C,D BDL 0.002 |

WHEREAS, vide reference 9 cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your

industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall regularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.
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3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. Tne industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Contro! of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Raja Rajeswari Parboiled Rice Industries,
Sy.No0.193/1, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:
1

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated

time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

//TCFBO//

/-’--

~

lL\, \\vw

Senior Environmental Engineer (FAC)
(Task Force)
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~Soora" TELANGANA STATE POLLUTION CONTROL BOARD

":;%EZ%_ Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No.NLG-216/TSPCB/TF/HO/2020- | 217 Dt: 27.01.2022

Sub: TSPCB - M/s. Raja Rajeswari Parboiled Rice Industries,
Sy.No.193/1, Komarabanda (V), Kodad (M), Suryapet District -

oA "_‘_' Water (Prevention and Control of Pollution) Amendment Act, 1988 and Air

(Prevention and Contro! of Pollution) Amendment Act, 1987 -~ Extension
of Temporary Restoration of Power Supply for a period of Three
Months - Orders Issued - Reg.

Ref: 1. Order No. NLG-216/TSPCB/TF/HO/2020-449, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No. NLG-216/TSPCB/TF/HO/2020- dt.27.01.2022.

X 3k Xk X X

In the 1% reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Raja Rajeswari
Parboiled Rice Industries, Sy.N0.193/1, Komarabanda (V), Kodad (M), Suryapet
District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3 cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Raja Rajeswari Parboiled Rice Industries, Sy.N0.193/1,
Komarabanda (V), Kodad (M), Suryapet District for a period of Three Months
from the date of issue of this order for carrying out the production activities. These
directions are issued under section 33(A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

sSd/-
MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Co to:

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.

2. The JCEE., Z.0., R.C.Puram for information and necessary action.

3. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.

4. Concerned file.

// T.C.F.B.O //
v s (e~

Senior Environmental Engineer (FAC)
(Task Force)

g
3V
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TELANGANA STATE POLLUTION CONTROL BOARD

__ii:_::;_ Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W;J Phones : 040-23887500 Fax: 040-23887519
BY REGD. POST WITH ACK. DUE
ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987
Order No.NLG-217/TSPCB/TF/HQ/2020- \ 9_"‘\‘-\,\ Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Padmalaya Parboiled Rice Industry, Sy.No. 232,
A o O Komarabanda (V), Kodad (M), Suryapet District - Air (Prevention
oS and Control of Pollution) Amendment Act, 1987 - Extension of
Temporary Revocation of Closure Order for a period of Three
Months - Orders Issued - Reg.

Ref : 1. CFO order No. dt.29.05.2018 valid upto 30.06.2023.
2. Closure Order dt.10.12.2019,.
3. Temporary Revocation of Closure order No.NLG-217/TSPCB/UH-
V/TF/2020-637, dt.25.08.2020.
4. Extension of Temporary Revocation of Closure order No.NLG-

217/TSPCB/UH-V/TF/2020-1517, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

217/TSPCB/TF/HO/2020-450, dt.07.07.2021.

Industry representation dt.28.12.2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing held on 18.01.2022.

¥ ok % ok ok

B

i WHEREAS, you are operating the industry is located at Sy.No.232, Komarabanda
(V), Kodad (M), Suryapet District t and involved in Paraboiled Rice activity - 15 TPD.

2% WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.29.05.2018 with a validity period upto 30.06.2023.

3 WHEREAS, vide reference 2" cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4, WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4™ cited.

5: WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Clesure Order on 07.07.2021 for a pericd of Six Months.

~l

WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8.  WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri V. Prasad, Manager of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

LS| Directions % Present status
' No | '
| 1 | The industry shall comply with all the CFO conditions | Submitted below 5
issued by the Board. ?
{2 | The industry shall regularly operate the ETP and the | During inspection, t'rTé"(VEA;TA?E
5 | treated waste water shall be used for on land for | is not in operation as the
| irrigation within the industry's premises duly meeting industry was not in |
the irrigation standards stipulated and shall not | operation due to boiler |
; discharge any waste water outside the premises under | maintenance. ‘
i any circumstances.
"3 | The industry shall store the husk & husk ash in closed | The industry has provided |
| rooms only and the husk room & ash room shall be closed husk rcom and ash |
} designed accordingly. The industry shall not store the | room for storage of husk & |
husk & ash openly 'ash. But, part of husk |
§ | observed in open area near
| - husk room.
‘ 4 | The industry shall not cause any air pollution / odour  Odour is not observed from
% nuisance / dust nuisance in the surrounding | the industry.
| environment. i
5 | The industry shall "carry out water spraying on the  Not complied
approach road from highway to Mill approach road to |
avoid dust during the vehicular movement. '
6 | The industry shall carry out water spraying within the Not Compliad ‘
industry premises to control fugitive emissions. |
"7 | The industry shall lay metal roads / CC roads within the | The industry has not laid |
premises within 3 months. - metal roads /CC roads.
8 | The industry shall dispose the boiler ash to brick | Complied 7y
manufacturing industries. |
| 9 | The industry shall maintain good housekeeping. | Maintained
10 | The industry shall submit fresh BG of Rs.1 Lakh with a %The industry has submittec
validity period of one year within a week towards Bank Guarantee of Rs.
compliance of above directions and furhte3r extend the | 1,00,000/- vide letter
validity from time to time till further orders of the Board. | dt.18.08.2021 with validity
period up to 03.08.2022.
B). Compliance of the industry on CFO Schedule-B

conditions: CFO order No.

TSPCB/ZO/RCP/NLG/971/CFO/2018- Dt:29.05.2018 is as given below:

:
|
|
i

S.
No.

Condition

i
|
i
i

Compliance

1

The industry shall start operations only after obtaining
. Revocation of Closure order issued by the Board vide
| order dated 20.10.2017.
{

The industry has obtained |
Extension of Temporary |
Revocation of Closure |
crder on 07.07.2021 for a |
period of 6 months. |
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| The

industry shall take steps “No~ reduce water

- consumption to the extent possible and consumption
- shall NOT exceed the guantities mentioned below:

! Sl.No. |

Water Consumption
1. | Process & Washings
2. Boiler Feed

{3 Domestic 2 KLD
| | Total 37 KLD

Quantity
25 KLD
10 KLD

Complied

A sampling port with removable dummy of not less
than 15cm diameter shall be provided in the stack at a
distance of 8 times the diameter of the stack from the
nearest constraint such as bends etc., A platform with
suitable ladder shall be provided below 1 metre of

| sampling port to accommodate three persons with§
| instruments. A 15 AMP 250 V plug point shall be |

. provided on the platform.

1
|
{

| Complied

The emissions shall not contain constituents in excess
of the prescribed limits mentioned below:
Chimney | Parameter Emission
No | Standards
i (mg/Nm?) |
1 | spMm_ | 115
| 2 SPM 145

The industry was not in |

operation.

| less than 2.50m) - 60 Og/m?®; SO, - 80 Cg/m?; NO,

- 80 Dg/m3, outside the factory premises at the |
| periphery of the industry.

| Standards for other parameters as mentioned in the

National Ambient Air

Quality Standards of CPCB

The industry shall comply with ambient air quality
standards of PM,, (particulate Matter size less than |
100m) - 100 Og/m?; PM,s (Particulate Matter size |

Notification No.B29016/20/90/PCI-I, dated 18.11.2009 |

shall be complied.

The following noise level standards shall be complied:
Noise Levels :

Day time(6 AM to 10 PM) - 75 dB (A)

Night time(10 PM to 6 AM) - 70 dB (A)

|
i

i
i

i

The industry shall not manufacture new products /
excess capacity beyond the permitted

| mentioned in this order without obtaining CFE /CFO of

|

the Board.

capacity |

Complied T

|

}

1

The industry shall regularly operate the ETP and the
treated waste water shall be sued on land for irrigation
within the premises duly meeting the irrigation

| standards stipulated and shall not discharge any waste

| water outside the premises.

During the inspection, the
ETP was not in operation |
as the industry was not in |
operation. 5

i
i
{
i

|
i

The industry shall store the husk & husk ash in closed
rooms only. The industry shall not store the husk &
husk ash openly.

' The industry has provided

closed rooms for storage of
husk & ash. But part of
husk observed open area
near husk rocom.

g‘ﬁ.é)wfm'l'he industry shall regularly operate air pollution control

Cemplied ,;

| equipment installed to the husk fired boiler of capacity f

| 2 TPH. i
| 10 | The industry shall dispose the boiler ash to brick | Complied

manufacturing industries. |

11 | The industry shall regularly carryout water sprinkling to | Not Complied |

control fugitive dust emissions.

12 | The industry shall not cause any air pollution / odour

i
i

nuisance in the surrounding environment.

Odour is not observed from
the industry.




@

13 |

The industry shall install and maintain Water Meters to

measure the actual water consumption and waste

water generated & treated and maintains records.

| The industry has provided |
! separate water meters to
Bore well and ETP.

14

The industry shall maintain separate energy meter to
the ETP and maintain log registers.

' Complied.

15

The industry shall develop 10 mtrs thick green belt all
along the boundary of the unit and in all the vacant
places within the plant premises with tall growing trees
with wide leaf area, The area allocated for greenbelt
shall not be less than 33 % of total area of industry
and shall have sufficient land at the rate of 1 Acre for
10 kilo Litre of treated effluent discharge.

The industry has developed
greenery to some extent.
However, the industry was
directed to develop green
belt in the vacant places
within the industry
premises.

16 | Qualified technical man power shall be employed to | --

operate the ETP.

17 | The industry shall take all precautionary and safety

measures during process operations.

18 | The industry shall maintain good housekeeping within | Maintained.

the plant premises.

i
|
i
‘
{

19 | The industry shall comply with all the directions issued | Submitted above.

by the Board from time to time.

Remarks:

15

N

M/s. Sri Padmalaya Parboiled Rice Industry is located at Sy. No. 232, Komarabanda
(V), Kodad (M), Suryapet District and engaged in Parboiled Rice activity - 15 TPD.

The industry has obtained CFO (Auto Renewal) from the Board on 29.05.2018 with
validity period up to 30.06.2023.

The Board issued Extension of temporary revocation of closure orders to the
industry vide order dtd. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry is operating Raw Rice milling activity. The
representative of the industry has informed that due to maintenance, the unit was
not in operation since 4 months.

. The industry is having ETP consisting of Collection cum Equalization tank, Settling

tanks, Diffused aeration tank & Secondary Settling tank.

. The industry is having husk fired boiler of capacity 2 TPH and provided Mechanical

dust collector as APCE to control the stack emissions. But not provided wet
scrubber as directed by the Board.

The industry has provided closed rooms for storage of husk & ash. But part of husk
observed open area near husk room.

8. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in

Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

9. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021-12359 - Water sample collected from Bore well, which is located near
main entrance gate within the industry premises.

5. Na Parameter

| Results | Standards
§

- Method No* | 13350 as per IS

, Units I

|
{
{

{
1




10.

; { 10500 :
; 2012 |
3 | , 1 Permissible |
; ; ) | | 3 Limit
| 1 |pH | _4500-H°-B | 6.65 6.5t08.5 |
| 2 |E. Conductivity pmhos/cm  2510-B | 1459 - :
3 (Trostsa)l Suspended Solids mg/L 2540-D , 16 X ‘
| 4 |Total Dissolved Solids mag/L | | 879 2000 |
(TDS) |2ba0ia . | ‘ :
Chemical Oxygen Demand mg/L | i 18 j_ =
5 (CoD) | | 52208 | ‘
|_6_|Total Alkalinity as CaCO; | mg/L | 2320-B___ | 240 | 600
| 7 (Total Hardness as CaCO; | mg/L | 2340-C__ | 484 | 600
| 8 [Calcium as Ca*" | mg/L | 3500-CaB | 98 | 200 .
9 |Magnesium as Mg”* | _mg/L 3500-Mg B | 58 C ] 100 |
| 10 | Chlarides as CI . mg/L 4500 CI'B 310 | 1000 |
11  Sulphates as SO, mg/L | 4500-50,° NG 400
12 K itarasias NOs mag/L }4SOO-§-NO3' ; 110 ] a5
13 |Sodium mg/L | 3500-Na B | 78 -
__14 | Potassium mg/L | 3500-KB | 3 - ?
' 15 | Fluoride as F ma/L 4500-F-C | 1.1 | 5, il
|16 | Percent Sodium (% Na) % (meq/L] - b in - i
17 Seodium Absorption meqg/L | ? 1.5 -
. Ratio(SAR) | v ' ; |
18 | Cadmium mg/L 3111B&3500 | BDL | 0.003 |
| as Cd f
19 | Lead mg/L [3111B&3500| BDL |  0.01 |
2 as Pb } 1} |
| 20 Total Chromium mg/L [3111B& 3500 | BDL | 0.05
| as Cr | a
21 Copper - mg/L 3111B& 3500 | BDL 15
i as Cu |
22 | Nickel . mg/L  3111B&3500| BDL 0.02
| ‘ 5 | __asNi ?
23 ' Zinc | mg/L [3111B & 3500 | BDL 15 |
f as Zn | |
24 [Iron | mg/L 3111B & 3500 BDL | 0.3 ;
z s [ as Fe 1 E
| 25 i Boron | ma/L 4500-B-C BDL 1.0
| 26 | Phenolic Compounds | _mg/L 5530 B,C,D BDL 0:002 & |

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the
husk & ash cpenly.

2. The industry shall regularly operate Air Pollution Control Equipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.
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3. The industry shall not cause any air poliution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be fiable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Padmalaya Parboiled Rice Industry,
Sy.No. 232, Kamarabanda (V),
Kodad (M), Suryapet District.

Co

1

to:

. The District Magistrate & Collector, Suryapet for information and necessary action.

. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.
LG FBIO//

{ i 1 ( ~ R /V{‘/L‘\"j
5%\; 5 L_\\ AV
Senior Environmental Engineer (FAC)
Y (Task Force)



T TELANGANA STATE POLLUTION CONTROL BOARD

ZDITELANGANG Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-217/TSPCB/TF/HO/2020- | ¥} < Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Padmalaya Parboiled Rice Industry, Sy.No. 232,
« LB oo Komarabanda (V), Kodad (M), Suryapet District - Water (Prevention
S e and Control of Pollution) Amendment Act, 1988 - Extension of
Temporary Revocation of Closure Order for a period of Three

Months - Orders Issued - Reg.

Ref : . CFO order No. dt.29.05.2018 valid upto 30.06.2023.

1

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-217/TSPCB/UH-
V/TF/2020-637, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
217/TSPCB/UH-V/TF/2020-1517, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a

case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against

Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

Extension of Temporary Revocation of Closure Order No.NLG-

217/TSPCB/TF/HO/2020-450, dt.07.07.2021.

Industry representation dt.28.12.2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing heid on 18.01.2022.

¥ ¥ X ¥ Xk

(o)}

w0 |~

1.  WHEREAS, you are operating the industry is located at Sy.No.232, Komarabanda
(V), Kodad (M), Suryapet District t and involved in Paraboiled Rice activity — 15 TPD.

2. WHEREAS, vide reference 1% cited, the industry has obtained CFORHWA order vide
dt.29.05.2018 with a validity period upto 30.06.2023.

3. WHEREAS, vide reference 2"° cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water poliution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4™ cited.

5 WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboilad Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6 cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

74 WHEREAS, vide reference 7™ cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri V. Prasad, Manager of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



A). The Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

S. Directions Present status
No i
1 !;The industry shall comply with all the CFO conditions | Submitted below
| issued by the Board. l
2 | The industry shall regularly operate the ETP and the | During inspection, the ETP'@
_ treated waste water shall be used for on land for!is not in operation as the |
irrigation within the industry's premises duly meeting | industry was not in|
the irrigation standards stipulated and shall not | operation due to boiler
i discharge any waste water outside the premises under | maintenance.
i any circumstances. {
3 | The industry shall store the husk & husk ash in closed | The industry has provided |
rooms only and the husk room & ash room shall be | closed husk room and ash |
designed accordingly. The industry shall not store the | room for storage of husk &
husk & ash openly ash. But, part of husk |
'5 | observed in open area near |
| husk room. |
4 | The industry shall not cause any air pollution / odour Odour is not observed from |
nuisance / dust nuisance in the surrounding ] the industry.
environment. i ;
: .
5 | The industry shall carry out water spraying on the | Not complied
| approach road from highway to Mill approach road to |
avoid dust during the vehicular movement.
. 6 | The industry shall carry out water spraying within the { Not Complied
‘ industry premises to control fugitive emissions.
7 | The industry shall lay metal roads / CC roads within the | The industry has not laid |
premises within 3 months. f metal roads /CC roads.
8 | The industry shall dispose the boiler ash to brlck . Complied "
manufacturing industries.
9 | The industry shall maintain good housekeeping. Maintained T
10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted
validity period of one year within a week towards  Bank Guarantee of Rs.
compliance of above directions and furhte3r extend the ' 1,00,000/- vide letter
validity from time to time till further orders of the Board. | dt.18.08.2021 with validity |
! period up to 03.08.2022.
B). Compliance of the industry on CFO Schedule-B conditions: CFO order N
TSPCB/Z0O/RCP/NLG/971/CFO/2018- Dt:29.05.2018 is as given below:
| s. b Condition Compliance ‘
No. 5
1

The industry shall start operations only after obtaining
Revocation of Closure order issued by the Board vide
order dated 20.10.2017.

of
of

Extension
Revocation

The industry has obtained%
Temporary |
Closure |

i order on 07.07.2021 for a |

| period of 6 months.
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| The industry shall take steps to “Teduce water
consumption to the extent possible and consumption |

shall NOT exceed the guantities mentioned below:
SI.No. | Water Consumption | Quantity
1. | Process & Washings | 25 KLD
2. | Boiler Feed | 10 KLD
3 Domestic 2 KLD
Total 37 KLD

' Complied

{
{

A sampling port with removable dummy of not |ess

| distance of 8 times the diameter of the stack from the

suitable ladder shall be provided below 1 metre of
sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall be
provided on the platform.

nearest constraint such as bends etc., A platform with |

; Complied

than 15cm diameter shall be provided in the stack at a |

The emissions shall not contain constituents in excess
of the prescribed limits mentioned below:
| . Chimney | Parameter Emission ’
No i Standards
| (mg/Nm?)
1 | SPM 115
1 2 | SPM | 115

i operation.

The industry was not in |

The industry shall comply with ambient air quality
standards of PM; (particulate Matter size less than
100m) - 100 Og/m?; PM,s (Particulate Matter size
less than 2.50m) - 60 Og/m?; SO, - 80 Og/m?>; NO,
- 80 [g/m?, outside the factory premises at the
- periphery of the industry.

| Standards for other parameters as mentioned in the
| National Ambient Air Quality Standards of CPCB
Notification N0.B29016/20/90/PCI-I, dated 18.11.2009
shall be complied.

The following noise level standards shall be complied:
Noise Levels :
| Day time(6 AM to 10 PM) - 75 dB (A)

Night time(10 PM to 6 AM) - 70 dB (A)

The industry shall not manufacture new products /
excess capacity beyond the permitted capacity
| mentioned in this order without obtaining CFE /CFO of
| the Board.

Complied

| The industry shall regularly operate the ETP and the
| treated waste water shall be sued on land for irrigation
- within the premises duly meeting the irrigation
' standards stipulated and shall not discharge any waste
| water outside the premises.

| During the inspection, the
 ETP was not in operation
| as the industry was not in
| operation.

The industry shall store the husk & husk ash in closed
rooms only. The industry shall not store the husk &
| husk ash openly.

| The industry has provided
closed rooms for storage of
husk & ash. But part of
husk observed open area
near husk rcom.

The industry shall regularly operate air pollution control
| equipment installed to the husk fired boiler of capacity
2 TPH.

Complied

10

The industry shall dispose the boiler ash to brick
manufacturing industries.

Complied

|

11

The industry shall regularly carryout water sprinkling to
control fugitive dust emissions.

% Not Complied

12

The industry shall not cause any air pollution / odour
| nuisance in the surrounding environment.

Odour is not observed from
| the industry.




' 13 | The industry shall install and maintain Water Meters to Wiy InSUSt~r'ytehraSmZI;2;;di; |
' | measure the actual water consumption and waste SBeoezejr\i;I aV\‘nad ETP ‘
. water generated & treated and maintains records. )
14 | The industry shall maintain separate energy meter to Complied.
the ETP and maintain log registers. ) et
15 | The industry shall develop 10 mtrs thick green belt all | The industry has developed |

10 kilo Litre of treated effluent discharge. | premises.

| along the boundary of the unit and in all the vacant | greenery to some extent.
places within the plant premises with tall growing trees | However, the industry was |
with wide leaf area, The area allocated for greenbelt | directed to deveiop green |
shall not be less than 33 % of total area of industry | belt in the vacant places |
and shall have sufficient land at the rate of 1 Acre for | within the mdustry '

16 | Qualified technical man power shall be employed to | --

| operate the ETP.

17 | The industry shall take all precautionary and safety  --

measures during process operations.

)

18 | The industry shall maintain good housekeeping within I Maintained.

the plant premises. i

19 | The industry shall comply with all the directions issued 5 Submitted above.

| by the Board from time to time. 5

Remcrks t

1. M/s. Sri Padmalaya Parboiled Rice Industry is located at Sy. No. 232, Komarabanda
(V), Kodad (M), Suryapet District and engaged in Parboiled Rice activity - 15 TPD.

2. The industry has obtained CFO (Auto Renewal) from the Board on 29.05.2018 with
validity period up to 30.06.2023.

3

ul

8.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s.

. The Board issued Extension of temporary revocation of closure orders to the

industry vide order dtd. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension cf revocation of
closure order.

. During inspection, the industry is operating Raw Rice milling activity. The

representative of the industry has informed that due to maintenance, the unit was
not in operation since 4 months.

The industry is having ETP consisting of Collection cum Equalization tank, Settling
tanks, Diffused aeration tank & Secondary Settling tank.

The industry is having husk fired boiler of capacity 2 TPH and provided Mechanical
dust collector as APCE to control the stack emissions. But not provided wet
scrubber as directed by the Board.

The industry has provided closed rooms for storage of husk & ash. But part of husk
observed open area near husk room.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in

Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It

was observed that due to vehicular movement of Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The samples were analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021-12359 - Water sample collected from Bore well, which is located near
main entrance gate within the industry premises.

! | B

i ' Results |
. Na Parameter Units | Method No* | ults | Standards

- M | 12359 @ asperls

%
i




; S ! 10500 :
% 5 i |5 20D o )
, i . Permissible |
; ~ ' .14 Limit
1 |pH % 4500-H"-B 6:65 . | 76:5t0 8.5
2 | E. Conductivity lumhos/cm 2510-B 1459 L
3 I(Tr%tsa)l Suspended Solids | ma/L 2540-D 16 _
4 |Total Dissolved Solids | mg/L | 879 2000
!(TDS) | 2540:C |
' Chemical Oxygen Demand ma/L 18 ? -
j (COD) | Ui Rt vl e
6 _|Total Alkalinity as CaCO; | mg/L 2320-B 24077 600
| 7 |Total Hardness as CaCO: | mg/L 2340-C 484 | 600
8 |Calcium as Ca** mag/L 3500-Ca B | 98 | 200
| 9 |Magnesium as Mg®® mg/L | 3500-MgB | 58 00 "
{ 10 |Chlorides as CI mg/L 4500 CI' B 310 1000 }
11 |Sulphates as S04 | mg/L 4500-S0,? 25 400 f
i e 'Nitrates as NO+ |, et ;4500'88"\'03. om0 e
| 13 |Sodium | _mg/L 3500-Na B | 78 -
| 14 |Potassium . _mag/L 3500-K B 3 -
{ 15 | Fluoride as F | mg/L 4500-F -C 13 i 1.5
16_| Percent Sodium (% Na) % (megq/L - 2557 ] -
17 Sodium Absorption ! meg/L g h -
. |Ratio(SAR) - i |
18 | Cadmium . mg/L [3111B & 3500 BDL 0.003
| as Cd .
19 | Lead . mg/L 3111B & 3500 |  BDL 0.01 '
| | | as Pb E |
20 Total Chromium | mg/L |3111B&3500 | BDL 0.05 i
| i as Cr |
21 | Copper mg/L [3111B & 3500 | BDL 1.5 §
______ | Liasicu ‘: ; ?
| 22 | Nickel mg/L [3111B&3500| BDL | 0.02
} § ‘ as Ni
| 23 | Zinc | mg/L [3111B&3500 | BDL 15
| as Zn |
24 |Iron mg/L  [{3111B & 3500 | BDL 0.3
4w . asFe ;
25 | Boron | _mag/L 4500-B-C BDL -] 1.0
26 | Phenolic Compounds | _mg/L 5530 B,C,D | BDL 7] 0.002

=

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall regularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
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irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply tO
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit viclating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

sd/-
MEMBER SECREATRY

M/s. Sri Padmalaya Parboiled Rice Industry,
Sy.No. 232, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:
1.

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

w

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed toc monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

/] T.C.EBO //

iR Vs
{ ihe

i 2 ] { - 3 et

\l\,\; > \\‘\ R

Senior Environmental Engineer (FAC)
% (Task Force)
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——  TELANGANA STATE LUTION CONTROL BOARD

ELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No. NLG-217/TSPCB/TF/HO/2020- 1R16 Dt: 27.01.2022

Sub: TSPCB - M/s. Sri Padmalaya Parboiled Rice Industry, Sy.No. 232,
y Komarabanda (V), Kodad (M), Suryapet District - Water (Prevention
B i g and Control of Pollution) Amendment Act, 1988 and Air (Prevention and
Control of Pollution) Amendment Act, 1987 - Extension of Temporary
Restoration of Power Supply for a period of Three Months - Orders
Issued - Reg.

/
V4
[

Ref: 1. Order No.NLG-217/TSPCB/TF/HO/2020-451, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-217/TSPCB/TF/HO/2020- dt.27.01.2022.

X X %k X %

In the 1¥ reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Sri Padmalaya
Parboiled Rice Industry, Sy.No. 232, Komarabanda (V), Kodad (M), Suryapet District,

In the 2" reference cited, the status of the industry was reviewed before the
Board's Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Sri Padmalaya Parboiled Rice Industry, Three Months from the
date of issue of this order for carrying out the production activities. These directions
are issued under section 33(A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copy to:-

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.

The JCEE., Z.0., R.C.Puram for information and necessary action.

The E.E., TSPCB, Regional Office, Nalgonda for informaticn and necessary action.
Concerned file.
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Senior Environmental Engineer (FAC)
Y (Task Force)



@ AN mesre — T

- TELANGANA STATE POLLUTION CONTROL BOARD

e JELANGANA Paryavarana Bhavan, A-I1I, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-218/TSPCB/TF/HO/2020- 1% 14 Dt: 27.01.2022
Sub : TSPCB - M/s. Sri Raghavendra Swamy Parboiled Rice Industry,
g ~ Sy.No0.234/1 & 242/4, Komarabanda, Kodad (V&M), Suryapet
Aif.,-i‘)\;l“:if District - Air (Prevention and Control of Polluticn) Amendment Act, 1987
- Extension of Temporary Revocation of Closure Order for a period
of Three Months - Orders Issued ~ Req.
Ref : 1. Closure Order dt.10.12.2019.

2. Temporary Revocation of Closure order No.NLG-218/TSPCB/UH-
V/TF/2020-650, dt.25.08.2020.

3. Extension of Temporary Revocation of Closure order No.NLG-
218/TSPCB/UH-V/TF/2020-1515, dt.11.01.2021.

4. CFO renewal order No. 55111/TSPCB/RO-NLG/CF0O/2021- 401,
dt.22.03.2021 valid upto 31.03.2022.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

218/TSPCB/TF/HO/2020-452, dt.07.07.2021.

Industry representation dt.28.12,2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing held on 18.01.2022.

F* k ok ok ok

1. WHEREAS, you are operating the industry is located at Sy.No.234/1 & 242/4,
Komarabanda, Kodad (V&M), Suryapet District and involved in Paraboiled Rice
activity - 16 TPD.

2.  WHEREAS, vide reference 1* cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrcunding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

3. WHEREAS, vide reference 2" cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 3™ cited.

4. WHEREAS, vide reference 4" cited, the industry has obtained CFO&HWA order vide
dt.22.03.2021 with a validity period upto 31.03.2022.

5% WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7.  WHEREAS, vide reference 7% cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.
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WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on

28.12.2021 and Sri 1. Banuprasad, Managing partner of the industry was preser_\t
and accompanied during inspection. The compliance status of the industry is

submitted as below:

A). The compliance of the industry on directions stipulated in Extension of temporary
revocation of Closure order dt. 07.07.2021 is submitted as below:

]
H
|
|

i
1
| from the Board.

{
!

['s. | Directions Present status
' No |
1 | The industry shall comply with all the CFO conditions | Submitted below
1 | issued by the Board. 5
{ 2 | The industry shall regularly operate the ETP and the ; During the inspection, the |
| treated waste water shall be used for on land for | ETP was not in operation as
§ Cirrigation within the industry's premises duly meeting ﬁ the industry is operating
' the irrigation standards stipulated and shall not | Raw Rice milling only.
discharge any waste water outside the premises under |
' any circumstances. | i
3 | The industry shall store the husk & husk ash in closed | The industry has provided
. rooms only and the husk room & ash room shall be | closed husk room and ash;
' designed accordingly. The industry shall not store the | room for storage of husk & |
i husk & ash openly ash. But, part of husk |
5 observed in open area near |
husk room. '
| ]
4 | The industry shall not cause any air pollution / odour | Odour is not observed from |
nuisance / dust nuisance in the surrounding | the industry. |
i environment.
.5 | The industry shall carry out water spraying on the | Not complied g
apprcach road from highway to Mill approach road to
| avoid dust during the vehicular movement.
t 6 | The industry shall carry out water spraying within the | Not Complied o
1 industry premises to control fugitive emissions.
L7 The industry shall lay metal roads / CC roads within the | The industry has not laid |
f | premises within 3 months. metal roads /CC roads.
{8 EThe industry shall dispose the boiler ash to brick | Complied
| g manufacturing industries.
9 : The industry shall maintain good housekeeping. | Maintained
{10 !The industry shall submit fresh BG of Rs.1 Lakh with a | The industryﬁvﬁgs sut':'»n'?i-&_é_d‘f
% T;validity period of one year within a week towards | Bank Guarantee of R5.§
f i compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |
; | validity from time to time till further orders of the Board. | dt.12.08.2021 with validity |
, period up to 31.07.2022.
B). Compliance of the industry on CFO Schedule-B conditions: CFO order No.
55111/TSPCB/RO-NLG/CFO/2021- 401, dt.22.03.2021 is as given below:
EN Condition Compliance
_No | !
.1 | The industry shall obtain Revocation of Closure order | The industry has obtaineEfj

Extension of Temporary |
Revocation of  Closure |
order on 07.07.2021.
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The industry shall take steps to—feduce
consumption to the extent possible and consumption
shall NOT exceed the quantities mentioned below:

 Sl.No. | Water Consumption
. 1. | Process & Washings
Boiler Feed
Domestic

Total

Quantity
25 KLD
5 KLD

4 KLD

34 KLD

WiN

water |

Complied

The industry shall install and operate wet scrubber to the |

| 3 TPH Boiler, as per Board directions dated. 11.01.2021.

Not Complied

- A sampling port with removable dummy of not less than

15cm diameter shall

be provided in the stack at a

distance of 8 times the diameter of the stack from the
| nearest constraint such as bends etc., A platform with

' suitable

ladder shall be provided below 1 metre of

}sampling port to accommodate three persons with

instruments. A 15 AMP 250 V plug point shall be provided

| on the platform.

Complied

The emissions shall not contain constituents in excess of

the prescribed limits mentioned below

j || Chimney | Paramete | Emission Standards ;

| No | r (mg/Nm?) i

L 1 | SPM 115 :
i 2 i SPM 15

During  inspection, the |
industry is operating Raw |
Rice milling activity.

The industry shall

comply with ambient air quality;

standards of PM;, (particulate Matter size less than |
100m) - 100 Og/m?; PM,s (Particulate Matter size less |
than 2.50m) - 60 Og/m?; SO, - 80 Og/m>; NO, - 80 |

Clg/m>, outside the factory premises at the periphery of |

the industry.

Standards for other parameters as mentioned in the |

National Ambient Air Quality Standards of

CPCB |

Notification No.B29016/20/90/PCI-I, dated 18.11.2009 |

shall be complied.

The following noise level standards shall be complied:
Noise Levels :

Day time(6 AM to 10 PM) - 75 dB (A)

Night time(10 PM to 6 AM) - 70 dB (A)

The industry shall not manufacture new products / excess
capacity beyond the permitted capacity mentioned in this
order without obtaining CFE /CFO of the Board.

Complied

' The industry shall regularly operate the ETP and the

| treated waste water shall be sued on land for irrigation !

within the premises duly meeting the irrigation standards
stipulated and shall not discharge any

| outside the premises.

waste water |

During the inspection, the
ETP was not in operation
as the industry is operating |
Raw Rice milling. '

The industry shall store the husk & husk ash in closed
rooms only. The industry shall not store the husk & husk
ash openly.

The industry has provided%
closed husk room and ash |

| room for storage of husk & |

ash. But, part of husk |
observed in open area
near husk room.

The industry shall regularly operate air pollution control
equipment installed to the husk fired boiler of capacity 3
TPH.

The industry has provided
MDC to 3TPH Boiler as
APCE.




| 10 | The industry shall dispc-ser the boiler ash to brick%CompHed

| manufacturing industries. g

i
{

| 11 | The industry shall regularly carryout water sprinkling to | Not Complied
1 | control fugitive dust emissions. |
' 12 | The industry shall not cause any air pollution / odour | Odour i; not observed |
' | nuisance in the surrounding environment. | from the industry. |
Fasl : industry rovided
| 13 %The industry shall install and maintain Water Meters to E;etelrndn:faire\lr haa[s opuget D‘
! | measure the actual water consumption and waste water Bore.wall Snd ETP ‘
' | generated & treated and maintains records. : |
| 14 | The industry shall maintain separate energy meter to the Pro;/idezd trsusza{fa)te energy
| ETP and maintain log registers. Ot K N
. 15 | The industry shall develop 10 mtrs thick green belt all | The industry
' along the boundary of the unit and in all the vacant developed greenery ’
| places within the plant premises with tall growing trees some extent. However, the |
| with wide leaf area, The area allocated for greenbelt shall | industry was directed to |
: not be less than 33 % of total area of industry and shall | develop green beit in the |
have sufficient land at the rate of 1 Acre for 10 kilo Litre | vacant places within the |
% | of treated effluent discharge. 1 industry premises.
| 16 | Qualified technical man power shall be employed to : -
% operate the ETP. {
Lo . !
717 | The industry shall take all precautionary and safety | --
| measures during process operations. |
' 18 | The industry shall maintain good housekeeping within the | Maintained.
| plant premises.
i { e DN
| 19 | The industry shall comply with all the directions issued by | Submitted above
g | the Board from time to time.
k) iy L0E B
Remarks:
3

M/s. Sri Raghavendra Swamy Parboiled Rice Industry is located at Sy.No. 234/1 &

242/4, Komarabanda, Kodad (V&M), Suryapet District and engaged in Parboiled
Rice activity - 16 TPD.

. The industry has obtained CFO from the Board on 22.03.2021 with validity period

up to 31.03.2022.

The Board issued Extension of temporary revocation of closure order to the
industry vide order dt. 07.07.2021 for a period of 6 months. Now, the industry has

submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry is operating Raw Rice milling activity only. The
representative of the industry has informed that, the industry is not operating
parboiled section since 1 month due to Boiler maintenance.

. The industry is having ETP consisting of Collection cum Equalization tank, Settling

tanks, Diffused aeration tank & Secondary Settling tank.

The industry is having husk fired boiler of capacity 3 TPH and provided Mechanical
dust collector in brick room as APCE to control the stack emissions. The industry
has not installed wet scrubber as directed by the Board.

The industry has provided closed rooms for storage of husk and ash. But, part of
husk observed openly near Husk room area.

. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Milis in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It



was observed that due te vehicular ngement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The Ground water sample was analyzed at TSPCB, Zonal Laboratory, RC Puram.
The analysis results are as follows:

2021-12363 - Water sample collected from Open well, which is located at
North East side of the industry with in the premises.

|

3 | | Results | Standards
: 1 [ ! 12363 | as per IS
5. Na Parameter | Units Method No* § 12323 :
‘ | Permissible
| J Limit
1 pH 4500-H -B | 697" 1/65t%85
2 | E. Conductivity pmhos/cm 2510-B | 1377E 8] - i
o) H ] { |
3 (TT’%tSea)l Suspended Solids ma/L 2540-D 9 ’
! 4 Total Dissolved Solids mg/L 828 | 2000 |
i_ K(TDS) 2540 C | z
5 ;((ége[;?lcal Oxygen Demand mg/L 5220 B 6 -
__6_[Total Alkalinity as CaCO- mg/L 2320-B A R T
7 Total Hardness as CaCO, mag/L 2340-C 388 | 600 |
8 |Calcium as Ca®* mg/L 3500-Ca B 80 20051
9 | Magnesium as Mgz" mg/L 3500-Mg B 46 100 ’3
10 ' Chlorides as CI’ mg/L 4500 CI'B 220 1000 |
11 Sulphates as SO,7 ma/L 4500-S04° 8 400
12 | Nitrates as NO+ mg/L 4500-B-NOs" B 1807 | 45 ]
13 |Sodium mg/L 3500-Na B iR - |
14 | Potassium mg/L 3500-K B 4 shc
15 | Fluoride as F mag/L 4500-F-C 1.0 145 |
16 |Percent Sodium (% Na) % (meg/L & 22.2 = :‘
17 Sodium Absorption ' meq/L L { 171 - :
Ratio(SAR) | !
18 | Cadmium mg/L  13111B&3500asCd | BDL 0.003
19 |Lead mg/L |3111B & 3500as Pb | BDL 0.01
20 [Total Chromium . _mg/L {3111B & 3500 as Cr | BDL 0.05
| 21 | Copper | _mg/L  |3111B & 3500 as Cu BDL 1:5
| 22 | Nickel __mg/L |3111B & 3500 as Ni BDL 0:02.: ]
23 | Zinc mg/L  [3111B & 3500 as Zn BDL 15 |
24 |lIron mg/L 3111B & 3500 as Fe | BDL 0.3
i 25 | Boron mg/L 4500-B-C BDL 1.0
| 26 | Phenolic Compounds mg/L 5530 B,C,D BDL 0.002

WHEREAS, vide reference 9% cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the

Committee recommended to forfeit 50% of the Bank Guarantee submi
industry i.e.,

tted by the
Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue

Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order o your
industry for a period of Three Months with the following directions to comply
with:

1

The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the

husk & ash openly.
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To ]
M/s. Sri Raghavendra Swamy Parboiled Rice Industry,

2. The industry shall regularly operate Air Pollution Control Eguipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

(O3]

. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

S. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine

Sd/-
MEMBER SECREATRY

Sy.No.234/1 & 242/4, Komarabanda,
Kodad (V&M), Suryapet District.

Copy to:

1.

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.

[ TCIEBIO
: R LV
ey e R A e
L
Senior Environmental Engineer (FAC)
0] (Task Force)



TELANGANA STATE POLEUTION CONTROL BOARD

soolis

TELANGANA Paryavarana Bhavan, A-11I, Industrial Estate, Sanathnagar, Hyderabad-500 018
\\‘{’i\i}g‘; Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-218/TSPCB/TF/HO/2020- \ &\ ¥ Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Raghavendra Swamy Parboiled Rice Industry,
i Sy.No.234/1 & 242/4, Komarabanda, Kodad (V&M), Suryapet
| i District - Water (Prevention and Control of Pollution) Amendment Act,
1988 - Extension of Temporary Revocation of Closure Order for a
period of Three Months - Orders Issued - Reg.

Ref : 1. Closure Order dt.10.12.2019.
2. Temporary Revocation of Closure order No.NLG-218/TSPCB/UH-
V/TF/2020-650, dt.25.08.2020.
3. Extension of Temporary Revocation of Closure order No.NLG-
218/TSPCB/UH-V/TF/2020-1515, dt.11.01.2021.
4. CFO renewal order No. 55111/TSPCB/RO-NLG/CFO/2021- 401,
dt.22.03.2021 valid upto 31.03.2022.
. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.
Extension of Temporary Revocation of Closure Order No.NLG-
218/TSPCB/TF/HO/2020-452, dt.07.07.2021.
Industry representation dt.28.12.2021.
Inspection of the industry by the Board Officials on 28.12.2021,
Hearing held on 18.01.2022.

¥ Xk ok ¥ ok
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13 WHEREAS, you are operating the industry is located at Sy.No.234/1 & 242/4,
Komarabanda, Kodad (V&M), Suryapet District and involved in Paraboiled Rice
activity - 16 TPD.

2. WHEREAS, vide reference 1% cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

34 WHEREAS, vide reference 2" cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 3™ cited.

4, WHEREAS, vide reference 4'" cited, the industry has obtained CFO&HWA order vide
dt.22.03.2021 with a validity period upto 31.03.2022.

5. WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6% cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri I. Banuprasad, Managing partner of the industry was present



and accompanied during inspection. The compliance status of the industry is
submitted as below:

A). The compliance of the industry on directions stipulated in Extension of temporary
revocation of Closure order dt. 07.07.2021 is submitted as below:

S. | Directions Present status

1 ;gThe industry shall comply with all the CFO conditions | Submitted below
| issued by the Board. .

2 | The industry shall regularly operate the ETP and the | During the inspection, the |
' treated waste water shall be used for on land for | ETP was not in operation as |

irrigation within the industry’'s premises duly meeting | the industry is operating |

' the irrigation standards stipulated and shall not | Raw Rice milling only.

' discharge any waste water outside the premises under

| any circumstances.

3 | The industry shall store the husk & husk ash in closed | The industry has prdi?iaéﬁj
rooms only and the husk room & ash room shall be | closed husk room and ash |
designed accordingly. The industry shall not store the | room for storage of husk &

| husk & ash openly 'ash. But, part of husk
i observed in open area near
husk room.

i

The Tndustry shall not cause any air pollution / odour | Odour is not observed from |

nuisance / dust nuisance in the surroundingitheindustry.
environment.

5 | The industry shall carry out water spraying on thei;Not complied
approach road from highway to Mill approach road to‘g
avoid dust during the vehicular movement. ;

6 | The industry shall carry out water spraying within the | Not Complied
industry premises to control fugitive emissions. .

R The industry shall iay metal roads / CC roads within the The industry “has not laid
premises within 3 months. . metal roads /CC roads.

8 | The industry shall dispose the boiler ash to 'E.t;i'ck;zComplied
manufacturing industries. !

i

9 | The industry shall maintain good housekeeping. | Maintained

10 | The industry shall submit fresh BG of Rs.1 Lakh with a The industry has submitted "
validity period of one year within a week towards 5 Bank Guarantee of Rs.
compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |

| validity from time to time till further orders of the Board. | dt.12.08.2021 with validity |

| | period up to 31.07.2022.

B). Compliance of the industry on CFO Schedule-B conditions: CFO order No.
55111/TSPCB/RO-NLG/CFO/2021- 401, dt.22.03.2021 is as given below:

sl | Condition | Compliance
LNO | | |
P 1 gThe industry shall obtain Revocation of Closure order | The industry has obtained

from the Board. | Extension of Temporary |
{ Revocation  of  Closure
| order on 07.07.2021.

|
L
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2 | The industry shall take steps to “yedlce water Complied
| consumption to the extent possible and consumption |
shall NOT exceed the gquantities mentioned below: : ‘
.| _SLNo. | Water Consumption | Quantity | ‘ |
‘ | 1. | Process & Washings | 25 KLD | j
2. Boiler Feed S5KLD |
3 Domestic 4 KLD | g
L Total 34 KLD ;
3 | The industry shall install and operate wet scrubber to the | Not Complied ;
- 3 TPH Boiler, as per Board directions dated. 11.01.2021.
3 | A sampling port with removable dummy of not less than | Complied
' 15cm diameter shall be provided in the stack at a | |
- distance of 8 times the diameter of the stack from the i !
nearest constraint such as bends etc., A platform with |
| suitable ladder shall be provided below 1 metre of
- sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall be provided
' ; on the platform,
4 | The emissions shall not contain constituents in excess of | During  inspection, the
l | the prescribed limits mentioned below : industry is operating Raw |
; § i 1] | Rice milling activity.
‘| Chimney | Paramete | Emission Standards ’
; | No r (mg/Nm?) | g g
3 by il SPM 115 f
. T SPM__| 115 oy |
f 5 %The industry shall comply with ambient air quality | -- |
13 | standards of PM;, (particulate Matter size less than | |
i ’ 100m) - 100 Dg/m3; PM, s (Particulate Matter size less | §
|| than 2.50m) - 60 Og/m®; SO, - 80 Og/m?; NO, - 80 | :
f i Dg/.mB, outside the factory premises at the periphery of ;
; | the industry. ;
! | Standards for other parameters as mentioned in the 4 f
ﬁ | National Ambient Air Quality Standards of CPCB | |
| | Notification N0.B29016/20/90/PCI-1, dated 18.11.2009 |
| shall be complied.
' The following noise level standards shall be complied: 1
| |
| Noise Levels :
; ' Day time(6 AM to 10 PM) - 75 dB (A)
; gN@htumeuOPMtoeAM)-70dB(A) |
6 ; The industry shall not manufacture new products / excess | Complied T
. capacity beyond the permitted capacity mentioned in this !
| - order without obtaining CFE /CFO of the Board. |
7 The industry shall regularly operate the ETP and the | During the inspection, the |
; | treated waste water shall be sued on land for irrigation | ETP was not in operation |
| within the premises duly meeting the irrigation standards | as the industry is operating |
| stipulated and shall not discharge any waste water | Raw Rice milling. |
i | outside the premises.
| 8 | The industry shall store the husk & husk ash in closed | The industry has provided
E l rooms only. The industry shall not store the husk & husk | closed husk room and ash
| i ash openly. room for storage of husk & |
} f | ash. But, part of husk
| i | observed in open area
; 1 | near husk room.
9 EThe industry shall regularly operate air pollution control

|
{

|

equipment installed to the husk fired boiler of capacity 3
TPH.

' The industry has provided
{ MDC to 3TPH Boiler as 1
| APCE, |
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[The industry shall dispose the boiler ash to brick’;Cafhplied
’i manufacturing industries. g

{
}

o

m C

i

| 11 { The indusiry shall regularly carryout water sprinkling to | Not Complied
| control fugitive dust emissions. ; ‘
152 “iThe industry shall not cause any air pollution / odour | Odour is not observed |
( | nuisance in the surrounding environment. | from the industry.
’ i | s e N _
' 13 | The industry shall install and maintain Water Meters to l TwhiemdUSttri n:_S chg‘éLdeoi
‘ " measure the actual water consumption and waste water { \Bioarer\\v;niieaid ETLP e
generated & treated and maintains records. l . ‘ '
' 14 The industry shall maintain separate energy meter to the Prczvided raepEaTrgte energy |
% | ETP and maintain log registers. | FReter o iae L tF:
- 15 | The industry shall develop 10 mtrs thick green belt all ! The industry ha
| | along the boundary of the unit and in all the vacant | developed greenery IO
i | places within the plant premises with tall growing trees | some extent. However, th
1 | with wide leaf area, The area allocated for greenbelt shall | industry was directed to
} ! not be less than 33 % of total area of industry and shall | develop green belt in the
; have sufficient land at the rate of 1 Acre for 10 kilo Litre vacant places within the
| of treated effluent discharge. L industry premises.
1 &
' 16 | Qualified technical man power shall be employed to | --
' | operate the ETP.
17 | The industry shall take all precautionary and safety | - T VS
| measures during process operations.
18 | The industry shall maintain good housekeeping within the Maintained.
| plant premises.
19 | The industry shall comply with all the directions issued by l Submitted above TG
the Board from time to time. §
!
Remarks:
11

M/s. Sri Raghavendra Swamy Parboiled Rice Industry is located at Sy.Nc. 234/1 &

242/4, Komarabanda, Kodad (V&M), Suryapet District and engaged in Parboiled
Rice activity - 16 TPD.

The industry has obtained CFO from the Board on 22.03.2021 with validity period
up to 31.03.2022.

. The Board issued Extension of temporary revocation of closure order to the

industry vide order dt. 07.07.2021 for a period of 6 months. Now, the industry has
submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry is operating Raw Rice milling activity only. The
representative of the industry has informed that, the industry is not operating
parboiled section since 1 month due to Boiler maintenance.

. The industry is having ETP consisting of Collection cum Equalization tank, Settling

tanks, Diffused aeration tank & Secondary Settling tank.

. The industry is having husk fired boiler of capacity 3 TPH and provided Mechanical

dust collector in brick room as APCE to control the stack emissions. The industry
has not installed wet scrubber as directed by the Board.

. The industry has provided closed rooms for storage of husk and ash. But, part of

husk observed openly near Husk room area.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Milis in
Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter
and posted the case for next hearing on 20.01.2022.

_ There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanalkamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
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was observed that due to vehicular@ent of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surrcundings and also husk ash

emissions from the Boiler stacks.

10.The Ground water sample was analyzed at TSPCB, Zonal Laboratory, RC Puram.

The analysis results are as follows:

2021-12363 - Water sample collected from Open well, which is located at
North East side of the industry with in the premises.

i | Results | Standards |
| | 12363  asperis
— ARSI 10500 :
5. Na Parameter Units Method No* 2012 |
‘ : | Permissible |
N Limit |
1 pH 4500-H°-B 6.97 6.5t0 8.5 |
2 |E. Conductivity pmhos/cm 2510-B 1377. ~
= .
3 g%tsa)l Suspendéd Solids ma/L | 2540-D 9 1 B
| 4 |Total Dissolved Solids mg/L 828 2000
__ (s) 2540 C oo
! ' Chemical Oxygen Demand mag/L 6 -
| 5 (COD) | | 5220 B
6_|Total Alkalinity as CaCO; | mg/L | 2320-B 232 600
7 | Total Hardness as CaCOs mg/L | 2340-C 388 600
|8 |Calcium as Ca** mg/L | 3500-Ca B 80 20087 " |
9 |Magnesium as Mg®~ | mg/L | 3500-Mg B i 46 100
' 10 | Chlorides as CI | mg/L | 4500 CI' B L, 2220 1000
' 11 |Sulphates as SO, | mg/L | 4500-S0,° ; 8 400 ‘
12 |Nitrates as NOy mg/L | 4500-B-NO;” B 10 45
| 13 |Sodium mg/L | 3500-Na B | 52 S ]
14 |Potassium mg/L 3500-K B | 4 -
15 | Fluoride as F° mg/L | 4500-F -C | 1.0 1.5
. 16 | Percent Sodium (% Na) % (meg/L - 2250 -
17 Sodium Absorption . meaqg/L . 1:1 =
Ratio(SAR) A E
18 | Cadmium |_mg/L |3111B & 3500 as Cd | _ BDL 0.003 |
19 |Lead __mg/L__3111B & 3500 as Pb BDL 0.01 ‘
20 | Total Chromium | mg/L {3111B&3500asCr | BDL 0.05 |
{21 | Copper | _mg/L [3111B & 3500 as Cu | BDL 1:5
| 22 [Nickel mo/L [3111B&3500asNi | _BDL | 0.02 |
| 23 | Zinc mg/L  13111B & 3500 as zn BDL 15
24 |Iron mg/L _ 3111B & 3500 as Fe BDL 0.3
25 | Boron mg/L | 4500-B-C BDL 1.0
| 26 | Phenolic Compounds mg/l | = 5530'B,C,D |5 'BBE g:an2; |

WHEREAS, vide reference 9% cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of

Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply

with:

1. The industry shall comply with all the CFO conditions issued by the Board.
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5. The industry shall regularly cperate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply Lo
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to ocperate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Raghavendra Swamy Parboiled Rice Industry,
Sy.No0.234/1 & 242/4, Komarabanda,
Kodad (V&M), Suryapet District.

Copy to:
1

(€8]

The District Magistrate & Collector, Suryapet for information and necessary action.

. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary acticn.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated

time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

[/ T.C.F.B.O://
Ll G

Senior Environmental Engineer (FAC)
Y (Task Force)
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= TELANGANA STATE POLDYTION CONTROL BOARD

JELANGANA _ Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
Order No.NLG-218/TSPCB/TF/H0O/2020- | 219 Dt: 27.01.2022

Sub: TSPCB - M/s. Sri Raghavendra Swamy Parboiled Rice Industry,
Sy.No.234/1 & 242/4, Komarabanda, Kodad (V&M), Suryapet
) o District - Water (Prevention and Control of Pollution) Amendment Act,
% 1 1988 and Air (Prevention and Control of Pollution) Amendment Act, 1987 -~
Extension of Temporary Restoration of Power Su ly for a period of
Three Months - Orders Issued - Regq.

Ref: 1. Order No.NLG-218/TSPCB/TF/HO/2020-453, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-218/TSPCB/TF/HO/2020- dt.27.01.2022.

* K Xk %k %k

In the 1* reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a pericd of Six Months to M/s. Sri
Raghavendra Swamy Parboiled Rice Industry, Sy.No.234/1 & 242/4, Komarabanda,
Kodad (V&M), Suryapet District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board's Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Sri Raghavendra Swamy Parboiled Rice Industry, Sy.No.234/1 &
242/4, Komarabanda, Kodad (V&M), Suryapet District for a period of Three
Months from the date of issue of this order for carrying out the production
activities. These directions are issued under section 33(A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 and 31(A) of Air (Prevention and Control of
Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copyv to:

The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action,

The JCEE., Z.0., R.C.Puram for information and necessary action.

The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
Concerned file,

=

DN

// T.C.F.B.O //,
\ [ A
POV Lyt 22—
Senior Environmental Engineer (FAC)
o (Task Force)
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—— TELANGANA STA OLLUTION CONTROL BOARD

TELRNORNA, Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
\i“\/\“i\\’v Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE

ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-219/TSPCB/TF/HQ/2020- 121 Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No.243,

CilFAC < i Komarabanda (V), Kodad (M), Suryapet District - Water (Prevention
e and Control of Pollution) Amendment Act, 1988 - Extension of

Temporary Revocation of Closure Order for a period of Three
Months - Orders Issued - Reg.

Ref : 1. CFO Order dt.23.07.2018, validity upto 31.03.2028.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-219/TSPCB/UH-
V/TF/2020-643, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
219/TSPCB/UH—V/TF/2020-1513, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-
219/TSPCB/TF/HO/2020-454, dt.07.07.2021.

7. Industry representation dt.28.12.2021.

8. Inspection of the industry by the Board Officials on 28.12.2021.

9. Hearing held on 18.01.2022.

¥ ok X ¥k %k

1. WHEREAS, you are operating the industry is located at Sy.No.243, Komarabanda
(V) Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 26 TPD.

2. WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.23.07.2018 with a validity period upto 31.03.2028.

B WHEREAS, vide reference 2" cited, the Board issued closer order By Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4.  WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited.

5.  WHEREAS, vide reference 5% cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed 0.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

Ay WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Ramakrishna, Manager of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



A). Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

=i P Directions Present status
| No 7

Eﬁl "The industry shall comply with all the CFO conditions | Submitted below
| = ‘ issued by the Board. ‘ i o
P2 [ The industry shall regularly operate the ETP and the | During inspection, the ETP

| treated waste water shall be used for on land forgis not in operation as th€§
a
{

1
i
!

i

i irrigation within the industry's premises duly meeting industry was not  in|
. the irrigation standards stipulated and shall not | operation due to boiler
5 discharge any waste water outside the premises under‘; maintenance. ‘
1 any circumstances. i

The industry shall store the husk & husk ash in closed
rooms only and the husk room & ash room shall be
designed accordingly. The industry shall not store the
husk & ash openly

The industry has provided
closed husk room and ash
room for storage of husk &
ash. However, part of husk |
observed outside the husk
room.
4 | The industry shall not cause any air pollution / odour { Odour is not observed from

nuisance / dust nuisance in the surrounding‘Etheindustryf.
environment. i

i

)

1

5 | The industry shall carry out water spraying on the i Not complied
approach road from highway to Mill approach road to |
avoid dust during the vehicular movement. ; b
6 | The industry shalil carry out water spraying within the 1 Water sprinklers provided
industry premises to control fugitive emissions. | at ash room.
7 | The industry shall lay metal roads / CC roads within the | The industry has not laid
premises within 3 months. | metal roads /CC roads.
8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. |
9 | The industry shall maintain good housekeeping. Maintained 1
10 | The industry shall submit fresh BG of Rs.1 Lakh with a A The industry has submitted
validity period of one year within a week towards | Bank Guarantee of Rs. i
compliance of above directions and furhte3r extend the | 1,00,000/- vide letter |
validity from time to time till further orders of the Board. | dt.26.07.2021 with validity
1 | period up to 22.07.2022. |

B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/943/CF0O/2018-1095, Dt:23.07.2018 is as given below:

S | Condition Compliance
No
1 | As per the Board circular No.91 dated 10.05.2018 “the | The industry has paid |
payment of annual consent fee for every financial year ' consent fee for a period up
(i.e., April to March) within the stipulated time period ' to 31.01.2027.
i.e., 1% quarter of every financial year (April - June) is |
mandatory for the industry / project. Failing which, the |
validity of the Consent order automatically stands
cancelled and operation of the industry / project
without valid Consent attracts penal action under the
provision of water Act, Air Act & Hazardous and Other
Waste (Management and Transboundary Movement)
| Rules, 2016.
| 2 | As committed by the industry vide letter dated | Complied.
23.07.2018, shall provide the sampling port hole,
platform & ladder to the stack attached to the boiler for
, ' monitoring of the stack emissions and shall provide the |
water meters at consumption and generation points ‘
and also energy meter to the APCE within three
months period and report the compliance at RO |
Nalgonda. A
| The industry shall take steps to reduce water | Complied. i
consumption to the extent possible and consumption |

|
i
§
|

|

(93]
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shall NOT exceed the quantities mentiored below:

. S.No.  Water Consumption Quantity

1. | Process & Washings 36.0 KLD

2. | Boiler Feed | 5.0KLD |

3. | Domestic 5.0 KLD_ §
Total: | 46.0 KLD |

A sampling port with removable dummy of not less |

| than 15cm diameter shall be provided to the stack at a |

distance of 8 times the diameter of the stack from the ;
nearest constraint such as bends etc. A platform with |
suitable ladder shall be provided below 1 meter of§
sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall bej
provided on the platform?.

| Complied.

192

' The emissions shall not contain constituents in excess |

- of the prescribed limits mentioned below.

|

|

| Parameter | Emission standards |
| i (mg/NM?)
| 1 . spMm | 115

| Chimney No.

r
{
i

il

1B

i

| 6

|

i

B

JOEm) - 100 Og/m?;

' The industry shall comply with ambient air quality |
standards of PM;, (Dartlculate Matter size less than |
PMZJ (Particulate Matter size
| less than 2 50m) - 60 Og/m?®; SO, - 80 Og/m?; NO, - 5
80 Cg/m3, outside the factory premises at the !

. Standards for other parameters as mentioned in the

| National

' periphery of the industry. i
{

Ambient Air Quality Standards of CPCB ’

Netification No.B29016/20/90/PCI-I, dated 18.11.2009

| shall be complied.

' The following noise level standards shall be complied: l

' Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A) ’
Night time (10 PM to 6 AM) - 70 dB (A)

|

|
!

' The industry shall not manufacture new products /

excess capacity beyond the permitted capacity |
mentioned in this order without obtaining CFE /CFO of
| the Board.

Complied.

|

!

The industry shall regularly operate the ETP and the
' treated waste water shall be used for on land irrigation
within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge
any waste water outside the premises.

During inspection, the ETP
is not in operation as the
industry was not in
operation due to boiler
maintenance.

|
v
E

' openly.

| The industry shall store the husk & ash in closed rooms
only. The industry shall not store the husk & ash

The industry has provided |
closed husk roecm and ashg
room for storage of husk & |
- ash. However, part of husk |
observed outside the husk |
| room.

|

The industry shall regularly operate Air Pollution
Control Equipments i.e., Mechanical dust collector
installed to the husk fired boiler of capacity 3 TPH.

Cyclone  dust collector

| The industry has provided |

followed by Wet Scrubber |

-

to the 3

APCE.

I

5

' The industry shall dispose the boiler ash to brick
. manufacturing industries and ETP sludge shall used as

| manure in the industry premises.

Complied.

TPH Boiler as |

| The industry shall regularly carryout water sprinkling to |
| control fugitive dust emissions.

Water sprinklers provided |

at ash shed for suppression
of the fugitive emission,

i
|
}
{
]
|
|
|
|
|

13

fThe industry shall install flow meters to measure the
- actual
treated & disposed and maintain log register as per the

water consumption; waste water generated,

meter readings.

i Complied.
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14

The industry shall provide separate energy m.ete'r to
the air pollution control system & ETP and maintain a
log register to record the readings.

"Energy meter provided to |

ETP.

15

The industry shall not cause any air pollution / odour
nuisance in the surrounding environment.

Odour is not observed from
the industry. 1

{
i

16 | The industry shall not discharge any waste water | During the inspection, no |
i outside the plant premises under any circumstances. discharges were observed |
| outside the industry |
i premises. - A4}

17

The industry shall remit water cess dues as per |

| assessment orders as and when issued by the Board.

}

18

| The industry shall develop 10 mtrs thick green belt all

along the boundary of the unit and in all the vacant
places within the plant premises with tall growing trees
with wide leaf area, The area allocated for greenbelt
shall not be less than 33 % of total area of industry
and shall have sufficient land at the rate of 1 Acre for
10 kilo Litre of treated effluent discharge.

The industry has developed |
greenery to some extent. |
However, the industry was |
directed to develop green
belt in vacant place within |
the premises.

19 | Qualified technical man power shall be employed to Complied.
operate the ETP b
' 20 | The industry shall take all precautionary and safety | --
f | measures during process operations.
21 | The industry shall maintain good housekeeping within

| the plant premises.

| Maintained.
|

22

i ' The industry shall comply with all the directions issued Submitted above.

? | by the Board from time to time.

Remarks:

1. M/s. Sri Venkata Lakshmi Parboiled Rice Mill is located at Sy. No. 243,

Komarabanda (V) Kodad (M), Suryapet District and engaged in Parboiled Rice
activity - 26 TPD.

. The industry has obtained CFO from the Board on 23.07.2018 with validity period

up to 31.03.2028.

The Board issued Extension of Temporary revocation of closure order to the
industry vide order dated. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
the closure order.

During inspection, the industry was not in operation due to boiler maintenance.

5. The industry has provided ETP consisting of Collection cum Equalization tank,

Diffused Aeration tank, settling tank, Filter feed tank, Multi media filter and Sludge
drying beds.

. The industry is having husk fired boiler of capacity 3 TPH and provided Cyclone dust

collector followed by wet scrubber as APCE to control the stack emissions.

The industry has provided closed rooms for storage of husk & ash. However, part of
nusk observed outside the husk room.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in

Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,

fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.

10.The sample was analyzed at TSPCB, Zonal Laboratory, RC Puram. The analysis

results are as follows:

2021 - 12360 ! - | Water sample collected from Bore well, which is located near South 3

West fencing within the industry premises

i
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(2)

' | . Results | Standards

- e
i i . i i .
?. No| Parameter Units | Method No* ! 2012
; ; 1 . Permissible |
: | ‘ Limit ’
1 |pH 4500-H"-B 6.62 . 6.5t0 8.5 {
2 | E. Conductivity pmhos/c 2510-B 20040 - i
| | m | ! i
" i { i | ;
3 !(%t;)l Suspended Solids el SRR 18 i 4 |
4 | Total Dissolved Solids mg/L [ 73T 2000 |
(TDS) 2540 C e |
' Chemical Oxygen Demand | mg/L 8 - ‘:
7”5 kCOD) : 5220 B . ‘
6 | Total Alkalinity as CaCO- | mg/L | 2320-B 204 600
7/ |Total Hardness as CaCO, mg/L | 2340-C " 332 600
8 [Calcium as Ca’~ | mg/L | 3500-CaB | 64 | 200 !
9 | Magnesium as Mg** mag/L 3500-Mg B | 42 100 |
| 10 | Chlorides as CI’ mg/L | 4500CI'B | 190 1000 ‘
| 11 | Sulphates as SO, | mg/L | 4500-SO,?% | 18 400 '
12 |Nitrates as NOy . mg/L_4500-B-NO; B | 6 45
| 13 |Sodium | mg/L | 3500-NaB | 50 | -
| 14 Potassium mg/L | 3500-K B 4 | -
. 15 | Fluoride as F mg/L |  4500-F-C BIZ5~ ] 15
| 16 |Percent Sodium (% Na) % § ) e St -
(meq/L)| ?
© 17 Sodium Absorption meqg/L | , 1.2 ; -
Ratio(SAR) ; | i ,
18 | Cadmium ma/L 3111B & 3500 | BDL i 0.003
| i | as Cd |
19 !lLead mg/L (3111B & 3500 BDL 0.01
3 j as Pb S
| 20 | Total Chromium mg/L [3111B& 3500 | BDL | 0.05
'; 7. ? as Cr | s il
21 |Copper | mg/L |3111B & 3500 BDL | 1.5 ;
! as Cu | i
22 | Nickel | mg/L [3111B& 3500 | BDL | 0.02 |
‘ | | as Ni ‘ | |
23 | Zinc | mg/L 3111B & 3500 BDL j 1S i
| as Zn | |
24 |Iron ' mg/L [3111B & 3500 BDL | 0.3 f
| as Fe |
25 [ Boron . _mg/L 4500-B-C BDL 1.0
| 26 | Phenolic Compounds | mg/L 5530 B,C,D BDL 0.002 |

WHEREAS, vide reference 9% cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry
representative attended the virtual meeting. After detailed discussions, the
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.
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2. The industry shall regularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water cutside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water {Prevention and Control of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

sd/-
MEMBER SECREATRY

M/s. Sri Venkata Lakshmi Parboiled Rice Mill,

Sy.

No.243, Komarabanda (V),

Kodad (M), Suryapet District.

Co

1.
2.

to:

The District Magistrate & Collector, Suryapet for information and necessary action.

The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

. Concerned file.

// T.C.F.B.O //

Senior Environmental Engineer (FAC)
Y (Task Force)
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———  TELANGANA STATE P TION CONTROL BOARD
ARPTECANCANAL, . Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-219/TSPCB/TF/HO/2020- \ X210 Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No.243,
NN Komarabanda (V), Kodad (M), Suryapet District - Air (Prevention

€ O\RE

E— and Control of Pollution) Amendment Act, 1987 - Extension of
Temporary Revocation of Closure Order for a period of Three
Months - Orders Issued ~ Reg.

Ref : 1. CFO Order dt.23.07.2018, validity upto 31.03.2028.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-219/TSPCB/UH-
V/TF/2020-643, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
219/TSPCB/UH-V/TF/2020-1513, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

219/TSPCB/TF/HO/2020-454, dt.07.07.2021.

Industry representation dt.28.12.2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing held on 18.01.2022.

k% ¥ ok %k ok

e

; S WHEREAS, you are operating the industry is located at Sy.No.243, Komarabanda
(V) Kodad (M), Suryapet District and involved in Paraboiled Rice activity - 26 TPD.

2. WHEREAS, vide reference 1% cited, the industry has obtained CFORHWA order vide
dt.23.07.2018 with a validity period upto 31.03.2028.

3.  WHEREAS, vide reference 2™ cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3 cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited.

5. WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7 WHEREAS, vide reference 7' cited, the industry vide letter dated 28.12.2021 has

submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.

8. WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Ramakrishna, Manager of the industry was present and
accompanied during inspection. The compliance status of the industry is submitted
as below:



A). Compliance of the industry on directions stipulated in Extension of Temporary
Revocation of Closure order dt. 07.07.2021 is submitted as below:

Directions f Present status
| No i : et
( 1 | The industry shall comply with all the CFO conditions ‘ Submitted below

| s.

| issued by the Board. ‘ Do L
2 | The industry shail regularly operate the ETP and the E During inspection, the ETP*.!
| treated waste water shall be used for on land for | is not in operation as the |
| irrigation within the industry's premises duly meeting | industry was not in |
the irrigation standards stipulated and shall not ], operation due to boiler |
| discharge any waste water outside the premises under \ maintenance. ‘
| any circumstances. | ]
3 §The industry shall store the husk & husk ash in closed ’EThe industry has provided
| rooms only and the husk room & ash room shall be ‘ closed husk room and ash |
| designed accordingly. The industry shall not store the | room for storage of husk & |
husk & ash openly k ash. However, part of husk |
observed outside the husk |
room. i |
iThe industry shall not cause any air pollution / odour Odour is not observed from ‘
| nuisance / dust nuisance in the surrounding ! the industry.
environment. .
| 5 | The industry shall carry out water spraying on the*gNot complied
approach road from highway to Mill approach road to |
avoid dust during the vehicular movement. i

| 6 | The industry shall carry out water sprayinngithin the | Water sprinklers providedmﬁ

|
i
|
i
i
|
i

i

n

i

5. industry premises to control fugitive emissions. | at ash room. a7
"7 | The industry shall lay metal roads / CC roads within the | The industry has not laid 1‘
premises within 3 months. . metal roads /CC roads. |

8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. 5
9 | The industry shall maintain good housekeeping. ! Maintained o o ]
10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |
validity period of one year within a week towards | Bank Guarantee of Rs. |
compliance of above directions and furhte3r extend the 1,00,000/- vide letter |
| validity from time to time till further orders of the Board. dt.26.07.2021 with validity |
; | | period up to 22.07.2022. |

B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/Z0O/RCP/NLG/943/CFO/2018-1095, Dt:23.07.2018 is as given below:

S Condition ‘; Compliance |
No | ! }

1 | As per the Board circular No.91 dated 10.05.2018 “the | The industry has paid !
payment of annual consent fee for every financial year | consent fee for a period up |
(i.e., April to March) within the stipulated time period | to 31.01.2027.
i.e., 1% quarter of every financial year (April - June) is
mandatory for the industry / project. Failing which, the
validity of the Consent order automatically stands
‘ cancelled and operation of the industry / project |
3 without valid Consent attracts penal action under the |
| provision of water Act, Air Act & Hazardous and Other
' Waste (Management and Transboundary Movement)
| Rules, 2016. b
"As committed by the industry vide letter dated | Complied.
| 23.07.2018, shall provide the sampling port hole,

platform & ladder to the stack attached to the boiler for |

monitoring of the stack emissions and shall provide the |

water meters at consumption and generation points |
| and also energy meter to the APCE within three |
i months period and report the compliance at RO ‘I |
| Nalgonda. ‘
|
|

N

The industry shall také—_é—tégé to reduce water 1 Complied.
consumption_to the extent possible and consumption | i

i
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| shall NOT exceed the quantities mentio

ow: f
Quantity | |
36.0 KLD | ?
5.0 KLD |

| S.No. | Water Consumption |
1. | Process & Washings
2. | Boiler Feed

3. | Domestic 5.0 KLD i
H | Total: | 46.0 KLD |

| A sampling port with removable dummy of not less |
| than 15cm diameter shall be provided to the stack at a |
| distance of 8 times the diameter of the stack from the
nearest constraint such as bends etc. A platform with
suitable ladder shall be provided below 1 meter of
- sampling port to accommodate three persons with
Cinstruments. A 15 AMP 250 V plug point shall be

. provided on the platform®. ,

Compiied.

%The emissions shall not contain constituents in excess
of the prescribed limits mentioned below.
Chimney No. Parameter

Emission

standards
| (mg/NM?)
1 i SPM 156 53

?The industry shall comply with ambient air quality
| standards of PMy, (partnculate Matter size less than
| 100m) - 100 Og/m3; PM73 (Particulate Matter size
| less than 2 50m) - 60 Og/m?; SO, - 80 Og/m?; NO, -
80 Og/m®, outside the factory premises at the
periphery of the industry. .‘
Standards for other parameters as mentioned in the
National Ambient Air Quality Standards of CPCB
Notification N0.B29016/20/90/PCI-I, dated 18.11.2009
shall be complied. |
| The follewing noise level standards shall
| complied:Noise Levels: Day time (6 AM to 10 PM) -
| dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

bei

gThe industry shall not manufacture new products / |
| excess capacity beyond the permitted capacity
' mentioned in this order without obtaining CFE /CFO of
' the Board.

Complied.

| The industry shall regularly operate the ETP and the
| treated waste water shall be used for on land irrigation
| within the industry’s premises duly meeting the
| irrigation standards stipulated and shall not discharge
| any waste water outside the premises.

During inspection, the ETP |
is not in operation as the |

industry
operation

was

due to

| maintenance.

The industry shall store the husk & ash in closed rooms ,
only. The industry shall not store the husk & ash |
{ openly.

| The industry has provided
closed husk room and ash |
room for storage of husk & |
' ash. However, part of husk |

| observed outside the husk

i room.

10 |

not in |
boiler |

{

The industry shall regularly operate Air Pollution | The industry has provided |

Control Equipments i.e., Mechanical dust collector
installed to the husk fired b0|ler of capacity 3 TPH.

|

' Cyclone dust

]
collecter |

| followed by Wet Scrubber
to the 3 TPH Boaler as |

APCE.

1t

The industry shall dispose the boiler ash to brick |
manufacturing industries and ETP sludge shall used as ‘
manure in the industry premises. r

Complied.

12

The industry shail regularly carryout water sprinkling to |
control fugitive dust emissions.

|

Water sprinklers provnded

' at ash shed for suppression

of the fugitive emission.

13§

' The industry shall install flow meters to measure the}
| actual water consumption; waste water aenerated, |

Complied.
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treated & disposed and maintain log register as per the '
meter readings.

The industry shall provide separate energy metel_" to
the air pollution control system & ETP and maintain a
log register to record the readings.

1

t

Energy meter provided to |

ETP.

15

The industry shall not cause any air pollution / odour

nuisance in the surrounding environment.

Odour is not observed from |

the industry.

16

The industry shall not discharge any waste water |

|
l
& outside the plant premises under any circumstances.

During the inspection, no

| discharges were cbhserved
| outside the industry

| premises.

17

| The industry shall remit water cess dues as per
' assessment orders as and when issued by the Board.

18

The industry shall develop 10 mtrs thick green belt all
along the boundary of the unit and in all the vacant
places within the plant premises with tall growing trees

shall not be less than 33 % of total area of industry
and shall have sufficient land at the rate of 1 Acre for
10 kilo Litre of treated effluent discharge.

with wide leaf area, The area allocated for greenbelt |

|

!

The industry has developed |
greenery to some extent.
However, the industry was

directed to develop green

belt in vacant place within |

the premises.

19

Qualified technical man power shall be employed to f Complied.
. operate the ETP

20 The industry shall take all precautionary and safety | --

| measures during process operations.

21 | The industry shall maintain good housekeeping within | Maintained.

| the plant premises.

22 | The industry shall comply with all the directions issued ] Submitted above.

| by the Board from time to time. 't

Remarks:

1

W

M/s. Sri Venkata Lakshmi Parboiled Rice Mill is located at Sy. No. 243,

Komarabanda (V) Kodad (M), Suryapet District and engaged in Parboiled Rice
activity - 26 TPD.

The industry has obtained CFO from the Board on 23.07.2018 with validity period
up to 31.03.2028.

. The Board issued Extension of Temporary revocation of closure order to the

industry vide order dated. 07.07.2021 for a period of 6 months. Now, the industry

has submitted representation to the Board requesting for extension of revocation of
the closure order.

4. During inspection, the industry was not in operation due to boiler maintenance.

The industry has provided ETP consisting of Collection cum Equalization tank,

Diffused Aeration tank, settling tank, Filter feed tank, Multi media filter and Siudge
drying beds.

. The industry is having husk fired boiler of capacity 3 TPH and provided Cyclone dust

collector followed by wet scrubber as APCE to control the stack emissions.

The industry has provided closed rooms for storage of husk & ash. However, part of
husk observed outside the husk room.

. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the

Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

. There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.



10.The sample was analyzed at TSPCB, Zo
results are as follows:

aboratory, RC Puram. The analysis

2021 - 12360 ' - Water sample collected from Bore well, which is located near South
' West fencing within the industry premises
. Results | Standards |
| 12360 | @asperis |
j A ‘ 10500 : |
S No; Parameter Units | Method No* 5012
q | . Permissible |
| | Limit
1 _|pH 4500-H"-B 6.62 6.5t08.5 |
2 |E. Conductivity pmhos/c/  2510-B 1200 :
i ;
2 3 i i
3 (Tr%tsa)' Suspended Solids ma/L Y 2540—D 18 s l
| 4 | Total Dissolved Solids mg/L 731 2000
| (TDS) 2540 C
| Chemical Oxygen Demand mg/L { 8 -
_._5~ (CoD) 5220 B §
6 | Total Alkalinity as CaCO4 ma/L 2320-B | 204 600
7 |Total Hardness as CaCO, mg/L 2340-C 332 600
8 |Calcium as Ca“’ . mag/L 3500-Ca B 64 200 |
9 |Magnesium as Mg~ | _mg/L 3500-Mg B 42 100 ‘
10 |Chlorides as CI’ . mg/L | 4500CI'B 190 1000
11 |Sulphates as SO, | mg/L | 4500-S0,? 18 400
12 | Nitrates as NO5 mg/L  4500-B-NO- B 6 45
13 |Sodium mg/L 3500-Na B 50 -
14 | Potassium mag/L 3500-K B 4 -
15 | Fluoride as F mg/L 4500-F -C 0.75 sy Tk
16 |Percent Sodium (% Na) % A 24.2 -
(meg/L)
17 Sodium Absorption meaq/L : | 122 -
Ratio(SAR)
18 | Cadmium mg/L {3111B & 3500 ! BDL 0.003
| as Cd {
19 | Lead mg/L 13111B & 3500 | BDL 0.01
‘, as Pb
20 | Total Chromium mg/L {31118 & 3500 | BDL 0.05
as Cr
21 | Copper mg/L |3111B & 3500 | BDL 1E5
{ | as Cu |
| 22 | Nickel mg/L |3111B & 3500 BDL 0.02
f as Ni i
[ 23 |Zinc mg/L {3111B & 3500 BBE$ 15
| | as57n l
24 |Iron | mg/L [3111B& 3500 | BDL | 0.3
| as Fe | |
25 |Boron | _mg/L 4500-B-C BDL | 1.0
| 26 | Phenolic Compounds | mg/L | 5530B,C,D BDL | 0.002

WHEREAS, vide reference 9% cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2022. The industry

representative attended the virtual

meeting. After

detailed discussions,

the

Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.
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WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

2. The industry shall regularly operate Air Pollution Control Eguipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

)

The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

sd/-
MEMBER SECREATRY

M/s. Sri Venkata Lakshmi Parboiled Rice Mill,
Sy.No.243, Komarabanda (V),
Kodad (M), Suryapet District.

Copy to:

1

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

[¥9]

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.
[ TCIF.BIO. /S

f U~ -

0l gs NLS
\L)\s = G CAB D et iy

Senior Environmental Engineer (FAC)
1Y (Task Force)
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Soohe TELANGANA STATEOLLUTION CONTROL BOARD

TELARGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No.NLG-219/TSPCB/TF/HO/2020- Y& "1 - Dt: 27.01.2022
Sub: TSPCB - M/s. Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No.243,

A Y e D Komarabanda (V), Kodad (M), Suryapet District - Water (Prevention
- and Control of Pollution) Amendment Act, 1988 and Air (Prevention and

Control of Pollution) Amendment Act, 1987 - Extension of Temporary
Restoration of Power Supply for a period of Three Months - Orders
Issued — Req.

Ref: 1. Order No.NLG-219/TSPCB/TF/HO/2020-455, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-219/TSPCB/TF/H0O/2020- dt. 27.01.2022.

¥ %k 3k X %

In the 1* reference mentioned above, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Sri Venkata
Lakshmi Parboiled Rice Mill, Sy.No.243, Komarabanda (V), Kodad (M), Suryapet
District.

In the 2" reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No0.243,
Komarabanda (V), Kodad (M), Suryapet District for a period of Three Months
from the date of issue of this order for carrying out the production activities. These
directions are issued under section 33(A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copy to:

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.

The 1CEE., Z.0., R.C.Puram for information and necessary action.

The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
4. Concerned file.

bl

// T.C.F.B.O // ,
P N & \ L\/L'\"
“IL\’I ‘(7 (\\‘ ~\ !,//
Senior Environmental Engineer (FAC)
1Y (Task Force)
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Ty TELANGANA STATE POLLUTION CONTROL BOARD
__JECANGARE Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
=TT Phones : 040-23887500 Fax: 040-23887519
L% :

BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-221/TSPCB/TF/HO/2020- {577 Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkataramana Parboiled Modern Rice Mill,
Sy.N0.230/1A & 230/2, Komarabanda (V), Kodad (M), Suryapet

C - N o District - Air (Prevention and Control of Pollution) Amendment Act, 1987
e - Extension of Temporary Revocation of Closure Order for a period
Three Months - Orders Issued - Reg.

Ref : 1. CFO Order dt.31.12.2018 validity upto 31.03.2028.
2. Closure Order dt.10.12.2019.
3. Temporary Revocation of Closure order No.NLG-221/TSPCB/UH-
V/TF/2020-645, dt.25.08.2020.
4. Extension of Temporary Revocation of Closure order No.NLG-
221/TSPCB/UH-V/TF/2020-1511, dt.11.01.2021.
5. SriJalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.
6. Extension of Temporary Revocation of Closure Order No.NLG-
221/TSPCB/TF/HO/2020-456, dt.07.07.2021.
Industry representation dt.28.12.2021.
Inspection of the industry by the Board Officials on 28.12.2021.
Hearing held on 18.01.2022.

® ok ok ok ok
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1. WHEREAS, you are operating the industry is located at Sy.No.230/1A & 230/2,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 21 TPD.

2. WHEREAS, vide reference 1% cited, the industry has obtained CFOHWA order vide
dt.31.12.2018 with a validity period upto 31.03.2028.

3. WHEREAS, vide reference 2" cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited
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WHEREAS, vide reference 5" cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7. WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.



WHEREAS, vid
28.12.2021 and Sri

oz,

e reference 8" cited, the Board Officials inspected the industry on
K. Srinivas, Partner of the industry was present and

accompanied during inspection. The compliance status of the industry is submitted
as below:

A).

revocation of Closure order dt. 07.

The compliance of the industry on directions stipulated in extension of temporary

07.2021 is submitted as below:

S. | Directions Present status
_No = e}
' 1 | The industry shali comply with all the CFO conditions l Submitted below
| | issued by the Board. i i
2 | The industry shall regularly operate the ETP and the | During inspection, the ETP
1 | treated waste water shall be used for on land for%is not in operation as the
1 | irrigation within the industry's premises duly meeting | industry was not in
| ' the irrigation standards stipulated and shall not ‘ operation due to the

' discharge any waste water outside the premises under | industry is under

| | any circumstances. | maintenance. Vg
' 3 | The industry shall store the husk & husk ash in closed | The industry has provided
rooms only and the husk room & ash room shall be | closed rooms for storage of |
' designed accordingly. The industry shall not store the | husk & ash. But, part of ash |
| | husk & ash openly | was observed near boiler |
| |area and some of husk
% ; openly observed in front of |
% | husk room. ‘
L4 !The industry shall not cause any air pollution / odour Odour is not observed from |
! | nuisance / dust nuisance in the surrounding | the industry.
| environment. ! e
5 | The industry shall carry out water spraying on the | Not complied
% ' approach road from highway to Mill approach road to
| avoid dust during the vehicular movement. e
. 6 | The industry shall carry out water spraying within the | Not Complied
| industry premises to control fugitive emissions. 7 ‘
Frid) | The industry shall lay metal roads / CC roads within the | The industry has not laid |
| % premises within 3 months. metal roads /CC roads. |
8 |The industry shall dispose the boiler ash to brick | Complied '
@ manufacturing industries.

9 | The industry shall maintain good housekeeping. Maintained |

10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |

| validity period of one year within a week towards
| compliance of above directions and furhte3r extend the
- validity from time to time till further orders of the Board.

Bank Guarantee of Rs. |
1,00,000/- vide letter |
dt.05.08.2021 with validity |
period up to 04.08.2022. |

B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/Z0O/RCP/NLG/1110/CF0O/2018-1657, Dt:31.12.2018 is as given below:

| s. | Condition | Compliance
| No.
| 1 | The industry shall take steps to reduce water

' consumption to the extent possible and consumption

i
1
i
i

| shall NOT exceed the quantities mentioned below:

' S.No. | Water Consumption | Quantity
s Process & Washings 30.0 KLD
bl 24 Boiler Feed 10.0 KLD
i 55} Domestic 2.0 KLD
Total: i 42 KLD

Complied.
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2 | A sampling port with removable dumwy—ef not less than | Complied. |
* | 15cm diameter shall be provided to the stack at a
i distance of 8 times the diameter of the stack from the
| nearest constraint such as bends etc. A platform with
' suitable ladder shall be provided below 1 meter of
- sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall be
' provided on the platform?>.
3 | The emissions shall not contain constituents in excess | --
of the prescribed limits mentioned below.
| Chimney | Paramet | Emission standards
§ No. er | (mg/NM*)
| iR SPM | 115 ;

4 The industry shall comply with ambient air quality | --
standards of PM,, (particulate Matter size less than i
100m) - 100 Dg/m*; PM, s (Particulate Matter size less

| than 2.50m) - 60 Og/m?; SO, - 80 Og/m?; NO, - 80 ?
j Og/m?, outside the factory premises at the periphery of |
| the industry. |
Standards for other parameters as mentioned in the '
National Ambient Air Quality Standards of CPCB
Notification No.B29016/20/90/PCI-I, dated 18.11.2009
; shall be complied.
' The following noise level standards shall be complied:
| Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)
5 | The industry shall not manufacture new products /| Complied. i
| excess capacity beyond the permitted capacity |
X mentioned in this order without obtaining CFE /CFO of |
| the Board. :
6 |The industry shall regularly operate the ETP and the | During inspection, the ETP |
; | treated waste water shall be used for on land irrigation | is not in operation as the
| - within the industry’s premises duly meeting the findustry was not in
i irrigation standards stipulated and shall not discharge | operation due to the
‘ ' any waste water outside the premises. ' industry is under
’ . maintenance.

7 The industry shall store the husk & ash in closed rocms ' The industry has provided |
only. The industry shall not store the husk & ash | closed rooms for storage |
openly. | of husk & ash. But, part of

| ash was observed near
, | boiler area and some of |
. - husk openly observed in |
‘ | front of husk room. |
8 | The industry shall regularly operate Air Pollution Control | Complied. |

i - Equipments i.e., Mechanical dust coliector followed by
| wet scrubber installed to the husk fired boiler of f
capacity 2 TPH. 5

Q The industry shall dispose the boiler ash to brick | Complied |
manufacturing industries. {

10 | The industry shall regularly carryout water sprinkling to | Not provided ?
" control fugitive dust emissions. 5

11 | The industry shall not cause any air pollution / odour | Odour is not observedl
nuisance in the surrounding environment. from the industry. ;

12 | The industry shall not discharge any waste water

outside the factory premises.

}

During the inspection, no |
discharges were observed. |




13 | The industry shall remit water cess dues as per | ---
assessment orders as and when issued by the Board. v
14 | The industry shall develop minimum 5 mtrs thick green | The industry nas ‘
belt all along the boundary of the unit and in all the | developed greenery to!
vacant places within the plant premises with tall l some extent, However,
growing trees with wide leaf area, The area allocated | the industry was directed
for greenbelt shall not be less than 33 % of total area | to develop green belt in |
| of industry. ' the vacant places within |
" the industry premises. '
15 | The industry shall install digital flow meters with , The industry has provided‘:
| totalizer to measure the actual water consumption and | separate water meters for |
| waste water generated & treated and maintains | bore well  for  water
registers. | consumption and at outlet |
| of ETP for wastewater. |
16 | The industry shall provide separate energy meter to the | Separate energy meter is |
ETP and to the Air Pollution Control Equipment and | provided to ETP.
maintain log registers.
17 | Qualified technical man power shail be employed to | Complied
| cperate the ETP
18 | The industry shall take all precautionary and safety | -- &
measures during process operations.
B e | The industry shall maintain good housekeeping within Maintained ]
| the plant premises.
i 20 The industry shall comply with zll the directions issued = Submitted above.
i | by the Board from time to time. =
Remarks:
1. M/s. Sri Venkataramana Parboiled Modern Rice Mill is located at Sy No. 230/1A &

230/2, Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled
rice activity - 21 TPD.

. The industry has obtained CFO from the Board cn 31.12.2018 with validity period

up to 31.12.2028.

The Board issued extension of temporary revocation of closure order to the industry
vide order dated. 07.07.2021 with a period of 6 months. Now, the industry has

submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry was not in operation due to the industry is under
maintenance.

. The industry is having ETP consisting of Collection cum Equalization tank, Diffused

aeration tank, settling tanks, Filter feed tank, Multi media filter.

The industry is having husk fired boiler of capacity 2 TPH and provided Mechanical
Dust Collector followed by Wet Scrubber as APCE to control the stack emissions.

The industry has provided closed rooms for storage of husk & ash. But, part of ash

was observed near boiler area and some of husk openly observed in front of husk
room.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon’ble NGT heard the matter and
posted the case for next hearing ocn 20.01.2022.

There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi
Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement cf Paddy / Rice transportation,
fugitive dust emissions are is caused to the surroundings and also husk ash
emissions from the Boiler stacks.



10.The sample was analyzed at TSPCB,@oratory, RC Puram. The analysis

results are as follows:

|- 2021-12361 Water sample collected from Bore well, which is located North |
|| East side within the industry premises j
, Results | Standards
| ‘ | 12361 as per IS
F' Na Parameter Units | Method No* lgggg T
% Permissible {
| J Limit |
| 1 {pH 4500-H"-B 6.59 6.5t0 8.5 |
. 2 |E. Conductivity pmhos/c!  2510-B 1750 -
| m |
3 |Total Suspended Solids (1SS) ma/L 2540-D 13 - ’
4 |Total Dissolved Solids (TDS) ma/L 2540C | 1061 2000
Chemical Oxygen Demand | mg/L ' 10 - !
5 (COD) 5220 B ;
6 |Total Alkalinity as CaCO- | _mg/L 2320-B 240 600 ﬂ‘
7 |Total Hardness as CaCO- | mg/L 2340-C 460 600 |
8 | Calcium as Ca*” mg/L 3500-Ca B 98 200
9 |Magnesium as Mg’” mag/L 3500-Mg B 52 | 100
10 |Chlorides as CI’ mg/L 4500 CI'B 320 | 1000
11 |Sulphates as SO.* mg/L 4500-S04° 35 7 400
12 | Nitrates as NO4 mg/L  |4500-B-NOs; B 8 45
13 |Sodium mag/L 3500-Na B 80 | -
14  Potassium mg/L 3500-K B 2 ! -
15 | Fluoride as F mg/L 4500-F -C 0.81 | 155
16 |Percent Sodium (% Na) % % 22350 | -
; (mea/L)
17 Sodium Absorption Ratio(SAR) | meqg/L - 1.6 | - i
18 | Cadmium . mg/L |3111B & 3500 BOL | 0.003 i
2 as Cd ‘; |
19 | Lead mg/L {3111B & 3500 BDL | 0.01 '
as Pb ;
20 | Total Chromium mg/L  |{3111B & 3500 BDL | 0.05
| as Cr
21 |Copper mg/L |3111B & 3500 BDL 15 _
f as Cu |
| 22 |Nickel mg/L [3111B & 3500 BDL 0.02
| as Ni
| 23 |Zinc ' mg/L |3111B & 3500 BDL 15
| ‘ as Zn
| 24 {Iron mg/L |3111B & 3500 | BDL 0.3
| as Fe ,
| 25 | Boron mg/L 4500-B-C__ |  BDL 1.0
26 | Phenolic Compounds mag/L 5530B,C,D | BDL 0.002
WHEREAS, vide reference 9™ cited, you were given an opportunity for hearing

before the Task Force Committee of the Board on 18.01.2021. The industry

representative attended the virtual

meeting. After detailed discussions,

the

Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of
Three Months with the certain directions to comply with.



10.

11.

12.

13.

To

[4¢

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall store the husk & husk ash in closed rooms only and the husk
room & ash room shall be designed accordingly. The industry shall not store the
husk & ash openly.

2. The industry shall regularly operate Air Pollution Control Equipments i.e.,
mechanical dust collector followed by wet scrubber to control the emissions.

3. The industry shall not cause any air pollution / odour nuisance / dust nuisance in
the surrounding environment.

4. The industry shall carry out water spraying within the industry premises to
control fugitive emissions.

5. The industry shall immediately start spraying of water on the approach road from
highway to avoid dust nuisance during the vehicular movement.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under section 31(A) of the Air (Prevention and Control of
Poliution) Amendment Act, 1987.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Venkataramana Parboiled Modern Rice Mill,

Sy.

No0.230/1A & 230/2,

Komarabanda (V), Kodad (M),
Suryapet District.

Copy to:

15

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.
The EE, RO Nalgonda is directed to monitor the industry for compliance of

the directions issued and shall submit status report soon after completion
of stipulated time to the industry.

Concerned file.
1 RCEB.O Y/ '
Vi

{L\,gs (W 27
\> \

Senior Environmental Engineer (FAC)
1ty (Task Force)
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=  TELANGANA STATEROKLUTION CONTROL BOARD

TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040-23887519

BY REGD. POST WIiTH ACK. DUE

ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-221/TSPCB/TF/H0O/2020- |81 14 Dt: 27.01.2022

Sub : TSPCB - M/s. Sri Venkataramana Parboiled Modern Rice Mill,
Sy.No.230/1A & 230/2, Komarabanda (V), Kodad (M), Suryapet

- OV & District - Water (Prevention and Contrcl of Pollution) Amendment Act,

SR i

= 1988 and Air (Prevention and Control of Pollution) Amendment Act, 1987
- Extension of Temporary Revocation of Closure Order for a period
Three Months - Orders Issued - Reg.

Ref : 1. CFO Order dt.31.12.2018 validity upto 31.03.2028.

2. Closure Order dt.10.12.2019.

3. Temporary Revocation of Closure order No.NLG-221/TSPCB/UH-
V/TF/2020-645, dt.25.08.2020.

4. Extension of Temporary Revocation of Closure order No.NLG-
221/TSPCB/UH-V/TF/2020-1511, dt.11.01.2021.

5. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a
case in the Hon'ble NGT, Chennai in O.A. No 90 of 2021 against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. Extension of Temporary Revocation of Closure Order No.NLG-

221/TSPCB/TF/HO/2020-456, dt.07.07.2021.

Industry representation dt.28.12.2021.

Inspection of the industry by the Board Officials on 28.12.2021.

Hearing held on 18.01.2022.

L S I
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1. WHEREAS, you are operating the industry is located at Sy.No.230/1A & 230/2,
Komarabanda (V), Kodad (M), Suryapet District and involved in Paraboiled Rice
activity - 21 TPD.

2.  WHEREAS, vide reference 1% cited, the industry has obtained CFO&HWA order vide
dt.31.12.2018 with a validity period upto 31.03.2028.

3: WHEREAS, vide reference 2" cited, the Board issued closer order by Zonal Office,
RC Puram on 10.12.2019 for causing air & water pollution problems in the
surrounding area. As per the orders, the TSSPDCL has disconnected the Power
supply to the industry.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order on 25.08.2020 for a period Three Months. Subsequently, the Board
issued Extension of Temporary Revocation of Closure Order on 11.01.2021 for a
period Six Months vide reference 4" cited

5% WHEREAS, vide reference 5t cited, Sri Jalagam Naveen Kumar, Resident of KLR
Avenue Colony has filed O.A. No 90 of 2021 in Hon'ble NGT, Chennai in against
Parboiled Rice Mills in Komarabanda, Kodad (M), Suryapet District.

6. WHEREAS, vide reference 6" cited, the Board issued Extension of Temporary
Revocation of Closure Order on 07.07.2021 for a period of Six Months.

7.  WHEREAS, vide reference 7" cited, the industry vide letter dated 28.12.2021 has
submitted representation to the Board requesting for Permanent Revocation of
Closure Orders.



A).

(4

WHEREAS, vide reference 8" cited, the Board Officials inspected the industry on
28.12.2021 and Sri K. Srinivas, Partner of the industry was present ~and
accompanied during inspection. The compliance status of the industry is submitted
as below:

The compliance of the industry on directions stipulated in extension of temporary

revocation of Closure order dt. 07.07.2021 is submitted as below:

S.
No

Directions g Present status

1

"The industry shall comply with all the CFO conditions | Submitted below
| issued by the Board.

| The industry shall regularly operate the ETP and the | During inspection, the ETP |

2
| treated waste water shall be used for on land for |is not in operation as the |
Zirrigation within the industry's premises duly meeting industry was not in
, | the irrigation standards stipulated and shall not operation due to the
| discharge any waste water outside the premises under | industry is under
| any circumstances. maintenance. - L
F3 | The industry shall store the husk & husk ash in closed | The industry has provided
i | rooms only and the husk room & ash room shall be | closed rooms for storage of
| designed accordingly. The industry shall not store the | husk & asn. But, part of ash
| husk & ash openly was observed near boiler
l area and some of husk
| { openly observed in front of
f 3 husk room.
' 4 | The industry shall not cause any air pollution / odour | Odour is not observed from
i nuisance / dust nuisance in the surrounding | the industry.
i | environment. ErICe i
5 | The industry shall carry out water spraying on the | Not complied
approach road from highway to Mill approach road to
avoid dust during the vehicular movement. Je]
6 | The industry shall carry out water spraying within the | Not Complied
industry premises to control fugitive emissions. ? ool [
7 | The industry shall lay metal roads / CC roads within the | The industry has not laid
premises within 3 months. | metal roads /CC roads.
8 | The industry shall dispose the boiler ash to brick | Complied
manufacturing industries. e
9 | The industry shall maintain good housekeeping. | Maintained -
10 | The industry shall submit fresh BG of Rs.1 Lakh with a | The industry has submitted |
| validity period of one year within a week towards i Bank Guarantee of Rs. |
| compliance of above directions and furhte3r extend the | 1,00,000/- vide letter
validity from time to time till further orders of the Board. | dt.05.08.2021 with validity
‘: period up to 04.08.2022.
B). Compliance of the industry on CFO schedule-B conditions: CFO Order No.
TSPCB/ZO/RCP/NLG/1110/CFO/2018-1657, Dt:31.12.2018 is as given below:
r s, | Condition Compliance
| No. | f '
1 | The industry shall take steps to reduce water | Complied. ‘

' consumption to the extent possible and consumption |
' shall NOT exceed the quantities mentioned below: |

i | S.No. | Water Consumption | Quantity |
AMER Process & Washings | 30.0 KLD
b 2.0 | BolleriFeed . 10.0 KLD
|| 3. | Domestic L J0MKED Z ;
|| Total: | 42 KLD * 7




ILG

2 A sampling port with removable dummy—af rét less than | Complied.
- 15cm diameter shall be provided to the stack at a ‘i
distance of 8 times the diameter of the stack from the ;f
' nearest constraint such as bends etc. A platform with
| suitable ladder shall be provided below 1 meter of
- sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall be
provided on the platform®.
3 | The emissions shall not contain constituents in excess | --
| of the prescribed limits mentioned below. |
{
. Chimney | Paramet | Emission standards | |
| £ i | er (mg/NM?) |
. 1 &2 SPM 145
4 | The industry shall comply with ambient air quality | --
Estandards of PM,; (particulate Matter size less than |
| 100m) - 100 Og/m?; PM. s (Particulate Matter size less |
| than 2.50m) - 60 Og/m?; SO, - 80 Og/m?; NO, - 80 |
; Og/m?, outside the factory premises at the periphery of | :
| the industry. ? ‘
Standards for other parameters as mentioned in the |
| National Ambient Air Quality Standards of CPCB
i | Notification No.B29016/20/90/PCI-1, dated 18.11.2009 i
g | shall be complied. i
i {
The following noise level standards shall be complied: j
| Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)
.5 | The industry shall not manufacture new products /| Complied, il
f | excess capacity beyond the permitted capacity j
‘ ' mentioned in this order without obtaining CFE /CFO of
| the Board. :
6 | The industry shall regularly operate the ETP and the During inspection, the ETPH§
| treated waste water shall be used for on land irrigation | is not in operation as the |
| within the industry’s premises duly meeting the industry was not in|
| irrigation standards stipulated and shall not discharge operation due to the
| any waste water outside the premises. industry is under |
maintenance. §
7 | The industry shall store the husk & ash in closed rooms | The industry has provided |
'only. The industry shall not store the husk & ash | closed rooms for storageE
| openly. of husk & ash. But, part of
f ash was observed near
boiler area and some of
; husk openly observed in
front of husk room.
8 § The industry shall regularly operate Air Pollution Control | Complied.
i Equipments i.e., Mechanical dust collector followed by
| wet scrubber installed to the husk fired boiler of
| capacity 2 TPH.
9 | The industry shall dispose the boiler ash to brick | Complied
| . manufacturing industries.
BETY | The industry shall regularly carryout water sprinkling to | Not provided
| control fugitive dust emissions.
.11 | The industry shall not cause any air pollution / odour | Odour is not observed
i nuisance in the surrounding environment. from the industry.
| 12 | The industry shall not discharge any waste water

outside the factory premises.

During the inspection, no
discharges were observed.




Tfﬁéu—i'ﬁdustry shall remit water cess dues as per ---
i assessment orders as and when issued by the Board.

| —

The industry shall develop minimum 5 mtrs thick green | The industryh nas
to |

belt all along the boundary of the unit and in all the | developed greenery

o ) |

|
|

|

growing trees with wide leaf area, The area allocated | the industry was directed |
for greenbelt shall not be less than 33 % of total area | to develop green belt in |

{
|
'{vacant places within the plant premises with tall | some extent. However, |

| of industry. ;
i § the industry premises.
|

the vacant places within

15

iThe industry shall install digital flow meters with?:lT'ne industry has r‘;rAbvidedw‘

‘? of ETP for wastewater.

totalizer to measure the actual water consumption and | separate water meters for
waste water generated & treated and maintains ‘ bore well for water
registers. | consumption and at outlet |

16

ETP and to the Air Pollution Control Equipment and provided to ETP.
maintain log registers.

{

17

Qualified technical man power shall be employed to g Complied
operate the ETP {

18

The industry shall take all precautionary and safety =
measures during process operations. !

{

19

The industry shall maintain good housekeeping within { Maintained
the plant premises. }

20

The industry shall comply with all the directions issued Submitted above.
| by the Board from time to time. |

|
|

The industry shall provide separate energy meter to the | Separate energy meter ss*

Remarks:

35

M/s. Sri Venkataramana Parboiled Modern Rice Mill is located at Sy No. 230/1A &

230/2, Komarabanda (V), Kodad (M), Suryapet District and engaged in Parboiled
rice activity - 21 TPD.

. The industry has obtained CFO from the Board on 31.12.2018 with validity period

up te 31.12.2028.

_ The Board issued extension of temporary revocation of closure aorder to the industry

vide order dated. 07.07.2021 with a period of 6 months. Now, the industry has
submitted representation to the Board requesting for extension of revocation of
closure order.

During inspection, the industry was not in operation due to the industry is under
maintenance.

The industry is having ETP consisting of Collection cum Equalization tank, Diffused
aeration tank, settling tanks, Filter feed tank, Multi media filter.

The industry is having husk fired boiler of capacity 2 TPH and provided Mechanical
Dust Collector followed by Wet Scrubber as APCE to control the stack emissions.

The industry has provided closed rooms for storage of husk & ash. But, part of ash

was observed near boiler area and some of husk openly cbserved in front of husk
room.

Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony has filed a case in the
Hon'ble NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in
Komarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter and
posted the case for next hearing on 20.01.2022.

_ There are 11 Parboiled Rice Mills (1 Rice Mill namely M/s. Kanakamahalaxmi

Parboiled Ricemill became sick) located in the area near to KLR Avenue Colony. It
was observed that due to vehicular movement of Paddy / Rice transportation,
fugitive dust emissions are Is caused to the surroundings and aiso husk ash
emissions from the Boiler stacks.



10.The sample was analyzed at TSPCB, Zonal Laboratery, RC Puram. The analysis

results are as follows:

| 2021-12361 |: | Water sample collected from Bore well, which is located North |
i | | East side within the industry premises |
A Results | Standards |
' 12361 as per IS i
!S. Nd Parameter Units | Method No* lgggg ' |
» ‘ | | Permissible |
i i Limit |
1 |pH 4500-H'-B | 6.59 6.5 to 8.5
2 E. Conductivity umhos/c 2510-B i 175070 -
m | |
. 3 | Total Suspended Solids (TSS) mg/L 2540-D 13 * - ‘
4 Total Dissolved Solids (TDS) | mg/L 2540 C 1061 2000
| Chemical Oxygen Demand mg/L 10 , - 1,'
' 5 (cop) | | 52208 4 }
| 6 |Total Alkalinity as CaCO» | mg/L | 2320-B 240 600 ‘
| 7 |Total Hardness as CaCOs | mg/L | 2340-C 460 600
8 |Calcium as Ca’" | mg/L | 3500-Ca B 98 200
9 [Magnesium as Mgz* | mg/L 3500-Mg B 52 100 |
' 10 |Chlorides as CI’ | ma/L 4500 CI'B 320 1000 {
. 11 |Sulphates as SO, ' mg/L 4500-S0.7 | 35 400
| 12 |Nitrates as NO»’ . _mg/L |4500-B-NO: B | 8 45 !
13 |Sodium mg/L 3500-Na B 80 - :‘
14 | Potassium mag/L 3500-K B 2 : -
15 | Fluoride as F~ mg/L 4500-F-C 048150 155
16 |Percent Sodium (% Na) b e 273 -
ST P | (meg/L) 3 |
17 Sodium Absorption Ratio(SAR) | meqg/L - | <1 -
18 | Cadmium mg/L [3111B & 3500 BDL 0.003
i as Cd | i
19 | Lead mg/L 13111B & 3500 BDL | 0.01 |
5 ‘ as Pb i | i
| 20 | Total Chromium mag/L fBlllB & 3500 BDL ! 0.05
| ’ as Cr .
| 21 | Copper mg/L [3111B & 3500 BDL | 1.5
b b i | as Cu g
| 22 | Nickel mg/L |3111B&3500 | BDL | 0.02
as Ni |
| 23 | Zinc mag/L 231118 & 3500 BDL 15 |
i | as Zn
| 24 |Iron mg/L [3111B & 3500 | BDL 0.3
, 1 as Fe * et
25 | Boron ma/L 4500-B-C BDL | 1.0
| 26 | Phenolic Compounds mg/L 5530 B,C,D BBk 0.002 |

representative attended the virtual

Three Months with the certain directions to comply with.

WHEREAS, vide reference 9" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.01.2021. The industry
meeting. After detailed discussions,
Committee recommended to forfeit 50% of the Bank Guarantee submitted by the
industry i.e., Rs. 50,000/- out of Rs.1.0 Lakh and also recommended to issue
Extension of Temporary Revocation of Closure Order to the industry for a period of

the



10.

11.

12

13.

To

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with all the CFO conditions issued by the Board.

2. The industry shall reqularly operate the ETP and the treated waste water shall be
used for onland for irrigation within the industry’s premises duly meeting the
irrigation standards stipulated and shall not discharge any waste water outside
the premises under any circumstances.

3. The industry shall lay metal roads / CC roads within the premises within one
month.

4. The industry shall dispose the boiler ash to brick manufacturing industries.
5. The industry shall maintain good housekeeping.

6. The industry shall submit Bank Guarantee of Rs.50,000/- recouping
amount of Bank Guarantee forfeited in favour of Member Secretary,
TSPCB, Hyderabad towards compliance of CFO conditions / directions
with a validity for one year within One week and shall extend the same
from time to time till further orders from the Board.

WHEREAS, the TSSPDC., Ltd., has been directed to extend the power supply to
your industry for a period of Three Months.

These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water (Prevention and Control of Pollution) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class under
section 41(2) of the Water (Prevention and Contro! of Pollution) Amendment Act,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECREATRY

M/s. Sri Venkataramana Parboiled Modern Rice Mill,

Sy.

No0.230/1A & 230/2,

Komarabanda (V), Kodad (M),
Suryapet District.

Copy to:
A I

The District Magistrate & Collector, Suryapet for information and necessary action.

2. The Superintending Engineer (Operations), Telangana State Southern Power

Distribution Company Ltd., Suryapet District for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The EE, RO Nalgonda is directed to monitor the industry for compliance of the

directions issued and shall submit status report soon after completion of stipulated
time to the industry. He is also requested to ensure that the BG of Rs.50,000/-
is forfeited and fresh Bank Guarantee is submitted.

. Concerned file.

// T.C.F.B.O //

8 b R 1 b ,ﬁ:/‘(}\_/
(Y s
\L/,\: Eé \\\ A ‘." ot

Senior Environmental Engineer (FAC)
(',\,f (Task Force)
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- TELANGANA STATEPOLLUTION CONTROL BOARD

T_TELANGRNA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
‘\ifi:i;J’ Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No.NLG-221/TSPCB/TF/HO/2020- 1824 Dt: 27.01.2022

Sub: TSPCB - M/s. Sri Venkataramana Parboiled Modern Rice Mill,
Sy.N0.230/1A & 230/2, Komarabanda (V), Kodad (M), Suryapet

;,,\ﬁi:\ﬁi_i;;;;f? District ~ Water (Prevention and Control of Pollution) Amendment Act,
1988 and Air (Prevention and Control of Pollution) Amendment Act, 1987 —
Extension of Temporary Restoration of Power Suppl for a period of
Three Months - Orders Issued - Reg.
Ref: 1. Order No.NLG-221/TSPCB/TF/HO/2020-456, dt.07.07.2021.
2. Hearing held on 18.01.2022.
3. Order No.NLG-221/TSPCB/TF/HQ/2020- dt.27.01.2022.
) K 3k ok %

In the 1% reference mentioned above, under section 33(A) of Water (Preventicn
and Control of Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were issued to
TSSPDCL to extend the power supply for a period of Six Months to M/s. Sri
Venkataramana Parboiled Modern Rice Mill, Sy.No.230/1A & 230/2, Komarabanda (V),
Kodad (M), Suryapet District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 18.01.2022. After careful consideration
of all the material facts of the case, it was decided to issue Extension of Temporary
Revocation of Closure Orders to the industry for a period of Three Months. Accordingly,
the Board issued Extension of Temporary Revocation of Closure Orders to the industry

vide reference 3™ cited. A copy of the Extension of Temporary Revocation of Closure
Order is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the power
supply to M/s. Sri Venkataramana Parboiled Modern Rice Mill, Sy.No.230/1A &
230/2, Komarabanda (V), Kodad (M), Suryapet District for a period of Three
Months from the date of issue of this order for carrying out the production
activities. These directions are issued under section 33(A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 and 31(A) of Air (Prevention and Control of
Pollution) Amendment Act, 1987.

Sd/-

MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Suryapet District.

Copy to:

1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The E.E., TSPCB, Regional Office, Nalgonda with a direction to foilow up for
implementation of the orders. ’
4. Concerned file.
/1 TC.EBiO /]

Vel 7 . \ /V/L\_;
Sy (@ \\\ y B S
Senior Environmental Engineer (FAC)
0/ (Task Force)
U4



